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EDITORIAL NOTE

We, in India, opted for a parliamentary democratic system as it was 
considered best suited to our ethos and genius. Over the years, this sys- > 
tem has struck deep roots in our soil. Through ten general elections to the 
Lok Sat>ha and many more elections to the State Legislatures and other 
representative tx)dies, the people of India have re-affirmed their commit
ment to a parliamentary polity. While the system as such has been working 
satisfactorily, we have, at different points of time, come across several 
attendant problems in its operational mechanics.

The need for decorum and discipline and orderly conduct of the busi
ness of the House can hardly be over-emphasised. In his article titled 
‘Discipline and Decorum in Parliament and State Legislatures*, veteran 
parliamentarian, former Union Minister of External Affairs and the present 
Leader of the Opposition in Lok Sabha, Shri Atal Bihari Vajpayee dis
cusses in his inimitable style, the imperative need for an orderly functioning 
of the parliamentary polity. Emphasising the importance of Question Hour, 
he points out that interpellation indubitably is one of the most important 
parliamentary devices for ensuring the accountability of the Govemment. 
Drawing from his rich and varied experience, Shri Vajpayee observes that 
the Government should be more responsive and the Opposition more 
responsible in a democracy and neither should create a situation whereby 
uproarious scenes are witnessed in the House. The efficient functioning of 
the Legislatures primarily involves the effective utilisation of the time of the 
House. He is of the opinion that the number of sittings of a Legislature 
should be for a period of 100-120 days in a year. Turning to another major 
issue, Shri Vajpayee deprecates the tendency to create disturbance during 
the President's/Governor's Address to the Parliamentfl.egislatures. Shri 
Vajpayee, with his characteristic candour, says that an honest appraisal of 
our parliamentary system reveals a general apprehension of falling stan
dards. In order that tfie system functions unhindered, highest standards of 
discipline and decorum have to k>e maintained in the Legislatures, he con
cludes. All those who cherish parliamentary ideals need to take serious 
note of the timely advice proffered by Shri Vajpayee.

In a parliamentary democratic polity, the Parliament represents the 
sovereign will of the people. It is but natural then that the people at large 
should have the benefit of knowing for themselves how best their repre
sentatives are taking up their cause and shaping the destiny of the nation. 
Dissemination of information relating to parliamentary proceedings thus 
acquires utmost importance. In recent times, televising and txoadcasting 
of parliamentary proceedings have generated considerable enthusiasm in 
all concerned circles on the efficacy of bringing Parliament nearer to the 
people.



Australia at the federal level was a pioneer in the radio broadcasting of 
the proceedings of Parliament, being the second national Parliament of the 
Commonwealth after New Zealand (in 1936) to introduce the broadcasting 
of proceedings of the House of Representatives on 10 June 1946. Visual 
recording, with or without accompanying sound, were permitted for the first 
time in the country in 1974. Since then, Australia has travelled a long way 
in telecasting of parliamentary proceedings.

In his article titled Televising of Parliamentary Proceedings in Austra
lia", the Editor discusses in depth, the history and evolution of broadcast- 
ingAelevising of proceedings in the Australian Parliament. The Editor, who 
had occasion to study the technological and procedural aspects of televis
ing of parliamentary proceedings in various countries, including Australia, 
UK, France and Germany, analyses at length the various aspects of these 
matters and related issues. Of particular interest is the extensive reference 
to the conditions for broadcasters and guidelines for camera operators in 
Australia which throw light on several problem areas. Needless to say, this 
well documented study would be of immense help to those Parliaments 
which are t>eginning to introduce televising/broadcasting of their proceed
ings and also to all those interested in the subject.

The 58th Conference of Presiding Officers of Legislative Bodies In 
India was held in the Tamil Nadu Legislative Assembly complex in Madras 
on 25-26 June 1993. The Conference had detailed discussions on various 
issues and problems faced t)y the Legislatures in the country. The Confer
ence was opened by the Speaker, Lok Sabha, Shri Shivraj V. Patil on 25 
May. In his highly illuminating Address, he spoke at length on several 
topical issues of utmost concern to our parliamentary democratic system, 
especially to the Presiding Officers. We include in this issue, the text of the 
Address by Shri Shivrey V. Patil.

The Conference was followed by a Symposium on 27 June 1993 on 
"How to raise the level of debate in the House* which was addressed by 
the Speaker, Lok Sabha, Shri Shivraj V. Patil and the Chief Minister of 
Tamil Nadu, Dr. J. Jayalalitha The texts of the Addresses delivered t>y 
these dignitaries at the Symposium also find place in this issue of the 
Journal.

Our readers would recall that starting with the June 1993 issue (Vol. 
XXXiX, No. 2) two new Features were introduced in the Journal, viz. ‘Our 
Constituency and Constituents* and "Our Budding Parliamentarians." We 
continue these Features in this issue too. The Features "Our Constituency 
and Constituents* is based on a write-up by the Minister of State (Inde
pendent Charge) of the Ministry of Labour and deals with the Garo Hills of 
Meghalaya. The second Feature "Our Budding Parliamentarians" brings to 
the readers a profile of Shri Shravan Kumar Patel M.P. and his views on 
different subjects of contemporary interest and items of business coming
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up before Parliament. We would greatly welcome write-ups from our parlia
mentarians for these two new features which we have introduced in the 
Journal.

This Issue of the Journal also carries the other regular features, viz. 
Parliamentary Events and Activities, Privilege Issues, Procedural Matters, 
Parliamentary and Constitutional Developments, Documents of Constitu
tional and Parliamentary Interest, Resume of Sessions of Lok Sak)ha, 
Rajya Sabha and State Legislatures, Book Summaries ̂  Recent Litera
ture of Parliamentary Interest.

It has been our constant endeavour to make the Journal mere useful 
and. informative. We would greatly welcome suggestions for its further im
provement We would also welcome practice and problem-oriented non
partisan articles in the field of parliamentary procedures and institutions 
form Members of Parliament and State Legislatures, scholars and others 
interested in the field of parliamentary political science.

Editor 

IC. Bhardwaj
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ADDRESS BY SHRI SHIVRAJ V. PATIL, SPEAKER, 

LOK SABHA AT THE 58th CONFERENCE

OF PRESIDING OFFICERS OF LEGISLATIVE

BODIES IN INDIA, MADRAS, 25 JUNE 1993

The 58th Conference of Presiding Officers of Legislative Bodies in 
India was held in the Chamber of the Tamil Nadu Legislative Assembly in 
Madras on 25-26 June 1993. The Conference had detailed discussions 
on various issues and problems faced by the Legislatures in the country.

The Conference was followed by a Symposium on 27 June 1993 on 
‘How to Raise the level of Debate in the House’ which was addressed t>y 
the Speaker, Lok Sabha, Shri Shivraj V. Patil and the Chief Minsiter of 
Tamil Nadu, Dr. J. Jayaialitha

We reproduce below the texts of the Opening Address delivered by 
Shri Shivraj V. Patil at the 58th Conference of Presiding Officers of Legis
lative Bodies in India on 25 Jurie and the Addresses delivered by the 
Speaker, Lok Sabha, and the Chief Minister of Tamil Nadu at the Sympo
sium held on 27 June.

•Editor

Honourable Speaker, Tamil Nadu Legislative Assembly, Mr. Muthiah, 
Honourable fellow Presiding Officers from different Legislatures, Honour­
able Legislators, Honourable Ministers, learned SecretariesGeneral of tfie 
Legislatures, Ladies and Gentlemen,

I am delighted to be here in the midst of the fellow Presiding Officers 
assembled in this magnificent Chamber of the Tamil Nadu Legislative 
Assembly.

This historic, beautiful and lively city of Madras and indeed the whole 
of Tamil Nadu with a rich tradition of language, literature and culture pro
vides the ideal environment for our deliberations.

This is the land of Shri Srinivasa Ramanujam and Shri C.V. Raman, of 
Shri Rajagopalachari and Dr. Radhakrishnan, of Shri Kamraj Nadar, Shri 
C.N. Annadurai and Shri M.G. Ramachandran, to name only a few, whose 
influence far surpased the bonds of time and geography. Our former Head 
of State, Shri Ramaswamy Venkataraman, who steered the ship of the 
nation during the momentous years of independent India’s history, today 
leads, in the serene surroundings of this city, a life, true to the best tradi
tions of Indian Presidency.



Friends, before I proceed further, I have to make sad references to the 
passing away of some of our distinguished leadas and colleagues. Former 
Vice-President of India and Chairman of Rajya Sabha, Shri M. Hidayatul- 
lah, an illustrious son of Indisi, a man of great learning and of very high 
legal acumen passed away on 18 September 1992 at Bombay. As Chair- 
flian, from 1979 to 1984, he conducted tfie proceedings of the House with 
wisdom, vision and insight and made remarkable contributions in upholding 
the high traditions of the office. We also mourn the passing away of our 
colleague, Shri Harcharan Singh Ajnala, the Speaker of Punjab Legislative 
Assembly on 9 June 1993. The untimely death of the esteemed and distin
guished colleagife who, till the other day, was an active member of our 
fraternity and whose sagacious words spoken at the Gandhinagar Confer
ence are still echoing in our ears, is indeed a deep loss to all of us.

I have also to inform you of the passing away from our midst, of some 
of our other colleagues who, at one time or the other, belonged to this 
family of Presiding Officers. Shri Chakkeri Ahamed Kutty, who was the 
Speaker of Kerala Legislative Assembly from 1977 to 1980, expired on 1 
October 1992. Shri Syed Mukassir Shah, who was the Chairman of Andhra 
Pradesh Legislative Council from 1981 to 1985, passed away on 20 Octo
ber 1992. Brig. Ram Singh, who held the office of the Speaker of Haryana 
Vidhan Sabha twice from 1968 to 1972 and 1977 to 1978, passed away on 
10 Felxuary 1993. Thiru S. Chellapandiyan, who held the office of the 
Speaker of Tamil Nadu Legislative Assembly from 1962 to 1967, left for 
the heavenly abode on 18 February 1993. Shri T.N. Ngullie, who held the 
office of the Speaker of Nagaland Legislative Assembly from 1989 to 1990 
died on 9 March 1993.

I am also to inform you of the sad demise of Shri Sayyad Farooq 
Pasha Sayyad Magdoom Pasha who was the Deputy Speaker of Mahar
ashtra Legislative Assembly form 1976 to 1977. He passed away on 16 
December 1992.

All our colleagues here will join me in paying our respectful, affectkxv 
ate homage to the memory of these departed souls. I will place formal 
resolutions t>efore you later on.

A numtjer of new friends have joined us and are with us today. They 
are Shri Deliesh Chakraborty, who was earlier the Deputy Speaker of 
Assam Legislative Assembly and has since been elected as its Speaker; 
Shri D.B.Kalmankar, Chairman, Karnataka Legislative Council; Shri V.S. 
Kaujalgi, Speaker, Karanataka Legislative Assembly; Shri Neit>a Ndang, 
Speaker, Nagaland Legislative Assembly; ̂  Shri Bimal Siingha, Speaker, 
Tripura Legislative Assembly.

We have some new friends among the Deputy Speakers as well. They 
are Shri Prithibi Majhi, Deputy Speaker, Assam Legislative Assembly; Shri 
Anjana Murthy, Deputy Speaker, Karnataka Legislative Assembly and Shri 
Niranjan Debbarma, Deputy Speaker, Tripura Legislative Assembly.
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We extend a hearty welcome to each one of them as they join our 
fraternity.

I would now like to recapitulate the significant developments of parlia
mentary interest that have taken place since the Gandhinagar Conference 
in the Parliament.

The 89th Inter-Parliamentary Conference held in New Delhi from 12 to 
17 April 1993 was one of the largest I.P.U. Conferences ever held with as 
many as 1100 delegates, ot»servers, officials and their spouses from 119 
countries of the world.

The Conference was inaugurated by the President of India, Dr. Shanker 
Dayal Sharma on 12 April at a solemn function in the historic Central Hall 
of Parliament. As the President of India Group of the IPU and Speaker, 
Lok Sabha, I had the honour of welcoming the distinguished gathering 
which was .then addressed by the Vice-President of India and Chairman, 
Rajya Sabha, Shri K.R. Narayanan, Prime Minister, Shri P.V. Narasimha 
Rao and the President of the Inter-Parliamentary Council, Sir Michael 
Marshall. The Special Representative of the UN Secretary General, Am
bassador Mr. Joseph Reed, read out on t>ehalf of Dr. Boutros Boutros 
Ghali his Message for the ConferenQe.

The IPU announced an Award posthumously to late Dr. G.S.Dhillon, 
former Speaker of Lok Sabha and the first Asian to be the President of 
Inter-Parliamentary Council during 1973-76, for his outstanding contribu
tion to the ideals of the IPU.

The Women Parliamentarians’ Meet, which has become a part of ev
ery IPU Conference since 1985, was earlier inaugurated by tfie Vice-Presi
dent of India and Chairman, Rajya Sabha, Shri K.R. Narayanan, on 11 
April at the Banquet Hall of Ashok Hotel. At the end of the weeklong 
delitierations that took f̂ace in Hotel Ashok the IPU adopted three Resoluttons, 
viz. (i) Transparency in Arms Transfers through a Glot>al Arms Register, 
notaWy as a means to check the growing use of violence to achieve 
political objectives: (ii) the implementation of Educational and Cultural Poli
cies designed to foster greater respect for democratic values; and fiiO th® 
need for urgent Action in the former Yugoslavia, particularly as regards the 
protection of Minorities and-the prevention of further loss of life in order 
that peaceful co-existence and respect for Human Rights can be restored 
to all peoples.

The success of ttie event was an eloquent testimorry of our collective 
endeavour and I would like to thank you all for your valuable cooperation.

From the point of view of the parliamentary system in general and our 
Committee system in particular, a long awaited development of a far reach
ing significance was the setting up of a full-fledged sy&tem of Standing 
Committees related to various Ministries.

On 29 March 1993, Lok Sabha adopted the Third Report of the Rules
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Committee which paved the way for the setting up of 17 Departmentally 
related Standing Committees, covering under their jurisdiction all the Minis
tries/Departments of the Union Government. The formulation of such Com
mittees was a long-felt need in order to ensure active and continuing 
participation of members in very important and crucial areas of scrutinizing 
the Demands for Grants, policies and programmes and their implementa
tion tiy various Ministries.

It is heartening that the MemtDers of Parliament have started taking 
keen interest in the work of these Committees. In a short span of atxxjt 
three weeks the Committees presented as many as twenty-one reports on 
the Demands for Grants of various Ministries/Departments and other im
portant subjects.

Another landmark event in the annals of parliamentary history was the 
consideration of the first ever motion for the impeachment of a sitting judge 
of the Supreme Court of India.

The Rules of Procedure and Conduct of Rusiness in Lok Sabha do not 
contain any provision regarding the procedure for dîussion on such mo
tions. This being the first case of its kind in the history of our Parliament, 
there was no precedent either.

The matter was discussed in the Business Advisory Committee and 
with Leaders of Parties and Groups in Lok Sat)ha on more than one 
occasion. With the cooperation and valuable suggestions of all sections of 
the House, the issue was decided upon in a smooth manner.

Friends, on 1 June 1993,1 gave my decision under the Tenth Sched
ule of the Constitution, popularly known as the Anti-Defection Law. The 
issue has far-reaching legal, political and moral implications, involving not 
only the furure of twenty Members of Parliament representing nearly two 
crore voters, but also having serious implications for parliamentary democ
racy in India.

In my opinion, which I have expressed in my said decision, the Tenth 
Schedule to the Constitution, while servicing to a great extent the purpose 
for which it has been brought into existence, does require a fresh look and 
debate at national level. The problems arising out of the Tenth Schedule 
have been pointed out from time to time not only by the constitutional and 
parliamentary experts, txjt also by the leaders of Parties and the Presiding 
Officers in their respective decisions. To consider all these issues compre
hensively, I have suggested constitution of a Committee consisting of a 
few presiding officers, leaders of parties, jurists and legislators.

One of our challenges is to keep pace with the developments in mod
ern technology and information and communications systems. Information 
is command and we have to keep modernising our information systems in 
legislatures and Parliament also.

In our Parliament, the computerised Parliamentary Library Information
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System, popularly known as PARUS, is at present catering to the informa
tion requirements of Members of Parliament t>y not only providing informa
tion in respect of books and journals added to the Litirary, but also other 
important areas of parliamentary activity such as Questions, Debates and 
Bills. PARLiS is presently linked with the domestic satellite based network, 
known as NICNET. This has facilitated the Parliament Library to exchange 
messages and other information with all the State Capitals arxi district 
headquarters in the country. Efforts are also currently undenway to have an 
on-line link with the Legislatures of other countries and important Libraries 
of the world.

Apart from the Lilxary Services, computerisation of various other serv
ices of Lok Sabha Secretariat, including the recently constituted Subject 
Committees, has also t>een undertaken.

A new venture for the benefit.of all of us has been the preparation of 
video films on various parliamentary topics tjy the Bureau of Parliamentary 
Studies and Training. A set of video films on Private Memt>ers’ Bills, Parlia
mentary Questions, Parliamentary Etiquette and Manners and Financial 
Committees was recently released and has been sent to you. Your sug
gestions are welcome in this regard.

Friends, at our previous meeting on the occasion of the New Delhi 
Conference on “Discipline and Decorum in Parliament and State Legisla
tures” held on 23 and 24 September last year, we had dwelt on many 
related aspects of the functioning of parliamentary institutions. The t>asic 
and unequivocal concern of the participants was: effective use of the time 
of the House, orderly conduct of the Ixisiness of the House, ways and 
means to make the executive more responsive to the grievances of the 
people and efficacy of the Committee system. Irrespective of the shades of 
opinion and organisations a considerable amount of unanimity was seen in 
our efforts to seek improvement on the existing procedural arKi structural 
aspects of the functioning of parliamentary institutions in order to make the 
system more effective and responsive. We have to work hard in this 
direction in order to achieve the objective.

Today, I can well anticipate a lively, and fruitful discussion on the 
various items of agenda before us. The very first item for discussion in this 
Conference is ‘need to lay down constitutional limit for minimum number of 
sittings of Legislatures and minimum numt>er of sessions.* Time and again, 
we have expressed our sentiments on this important issue, particularly, 
because if a Legislature does not function for an adequate number of days 
so as to give opportunities to its meiiit)ers to discuss and debate, it could 
amount to a negation of our democratic structure. In our deliberations, we 
should like to ponder over the possibi% of strengthening ttie Committee 
system in the States as a viable means of ensuring detailed examination of 
various programmes and their implementation.

The importance of the reports of the Comptroller and Auditor General
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on the accounts of the Union and the States can-1)e*fSrdiy overempha
sised. If the reports do not get the attention they deserve, financial sc 
countatMlity of the executive is undermined to a great extent. This matter 
deserves our fullest attention as the financial accountability of the execu
tive is the very cornerstone of parliamentary democracy.

Friends, our country is passing through a momentous phase in its 
history. Significant changes are taking place in almost all spheres of our 
life. The txxly politic too has undergone stupendous change. This is truly 
reflected in the composition and character of our legislative txxlies as weH. 
In such circumstances, tfie role of Presiding Officers has t>ecome all the 
more complicated and very often we are faced with stresses and strains in 
regulating the txjslness of the House. Yet, these are the facts of today's 
parliamentary life and ail of us, together, should endeavour to see that 
representative institutions in this great country, continue to tMossom and 
tiecome more responsit)le and responsive to the people's aspirations.

With these words, I declare ttie Conference open. I would like to thank 
the Honouratile Speaker of ttie Tamil Nadu Legislative Assembly and ttie 
officers and staff and the Government of Tamil Nadu for making these 
excellent arrangements for this Conference.

Thank you very much.

Nanri, Vanakkam.

ADDRESS BY SHRI SHIVRAJ V. PATIL, SPEAKER, LOK SABHA 
AT THE SYMPOSIUM ON “HOWTO RAISE 
THE LEVEL OF DEBATE IN THE HOUSE"

Hormurable Chief Minister. JaysdalHha ji. HonouralJle Speaker, Tamil 
Nadu L̂islative Assembly, Shri Sedapatti R. Muthiah, Honouratjie Preski­
ing Officers from difterent States, Honourable Ministers, Honourable Legis­
lators, teamed SecretariesGeneral, Ladies and Gentlemen,

We are grateful to the Honouratile Chief Minister, Jayalalrthsyi, for ac
cepting to inaugurate this Symposium and speak to us.

With tier cooperation and with that of her Ciovernment and with the 
cooperation of the Honouratile Speaker of Tamil Nadu Legislative Assem- 
tdy, the Conference could be held in a manner which can be called suc
cessful. In everything that was done for the Conference there was neat
ness, correctness, meaningfulness and aesthetic sonse involved. We are 
grateful to our hosts.

I would like to ectend a cordial welcome to the Honourable Chief 
Minister, Honourable Ministers, Honourable Legislators and other ladies 
and gentlemen to this Symposium.



Democracy is a government by, of and for the people. The ‘tiy’ and the 
‘of means it is to function on the tiasis of the views of the peofile. Their 
views are ascertained in elections. They are expressed l}y their represen
tatives in the Legislatures and outside also.

In a parliamentary system, the views of the mêority are to be ac
cepted, and acted upon, while respecting the views of the minority.

In a parliamentary system, on the floor of the House, views and opin
ions, ideas and concepts are voiced and opportunities are created to re
move the angularities, and to arrive at tfie conclusions which can be ac
ceptable to all concerned.

There are there functions which are performed in the Legislatures : 
one, that of passing the laws; two, that of approving the Budget; and three, 
that of holding the Government accountable. The Members of the Legisla
tures should pay equal attention to all these functions.

We have to pay enough attention to law-making arvJ passing thie Budget. 
The Budget touches upon the activities of the Government in all respects, 
for at least one year to come. If it is not examined carefully, mistal<es may 
be made, and the people may suffer. The objectives to be achieved may 
remain unattained.

The laws once passed remaJn in vogue for many years. They hiave an 
impact on the lives of all the citizens. Every word and every comma, the 
sequence of the sections, and many such other things have great signifi
cance. They should be weighed and assessed, carefully and with long 
term views.

Under the Indian Constitution, the State Legislatures have their own 
domain and duties, and the Union Legislature has its own areas of activi
ties. Of course, the residuary powers remain with the Union. There are 
grey areas, in which the States as well as the Union have powers. The 
powers of the Union in these areas prevail over those of the States. 
Therefore, it is important that the matters in the domain of the Union are 
raised in the Union Legislature and those in the domain of the State are 
raised in the State Legislatures. There is no point in raising the matters 
which are in the domain of the Union in the State Legislatures or vice 
versa. It is found that many a time this distinction is lost sight of and the 
Issues are raised in the wrong forums.

On occasions, it is found that the matters which are to be dealt with at 
the village level, or at the taluka level or at the district level, are raised in 
the State Legislatures and sometimes in the Union Legislature. In order to 
see that the government machinery at the Union level and that at the State 
level are not over txirdened, the government machinery at tfie village, 
taluka and district levels are created. In spite of that if all matters are 
raised at the State level or at the Union level, the only result of it is that the 
remedies sought to be provided are delayed and no effective action can be 
taken.
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Raising the matters pertaining to the levels of city and town and the 
district and taluka, at the Union level, is more contusing and infructuous.

The representatives who come to the State Legislatures and the Union 
Legislature should, therefore, tie very clear In their minds, atx>U ttie juris
dictions enjoyed tiy the government machinery at different levels.

In order to facilitate the functioning in tfie Legislature, rules of proce
dure are made and used t>y all the Legislatures. If they are followed, I am 
sure, the memtters may ĝ more time to speak; if they are flouted, the 
time availat}le for them is going to be less.

However, enough attention is not paid to this cardinal principle and 
attempts are made t)y some Memtiers, to txing the matters to the floor of 
the House, t)y using methods wtiich are not legal. They, at times, try to 
obstruct the proceedings if they are not permitted to have tfieir say as per 
their wishes. They rush to the well, and do many such other things. These 
ways of putting the issues before the House are counterproductive. In such 
cases, if one Member achieves his objectives, many other Members suf
fer. It is always productive and beneficial to use rules to make the submis
sions and points in the House.

In some Legislatures, the Zero Hour proceedings are allowed. It means 
the proceedings without following any rules are permitted. Many important 
issues are mentioned in the Zero Hour also. But, most of the time issues 
which are not of very great importance are also forced and discussed in 
Zero Hour. What happens in the Zero Hour is criticised by many. It be
comes very tiring to sit and watch arxl conduct the proceedings in this 
Hour. All members say that something should be done to curb the Zero 
Hour activities. But the agreements arrived at in this respect are not really 
followed, and respected. The system has collected some bad odium around 
it k>ecause of Zero Hour. The remedy lies in arriving at an implementable 
solution to this ailment of the parliamentary system.

Justice Chagla once said that the way to success lies in distinguishing 
what is relevant from what is irrelevant. And this key can open the door of
success.

Those who speak in the House, should remember this golden rule. If 
they follow the rule, their speeches, submissions, questions and replies 
can t>e very effective and productive. To understand what is relevant, and 
what is not, the Speakers have to study a lot and think a lot; cursory study 
and thinking will not help. Once the art of knowing what is pertinent from 
what is not, is acquired, it can be used in many fields of life and can lead to 
glorious achievements.

I think Shakespeare has said that brevity is the soul of wit.

Verbosity can confuse. Brevity can explain cogently. The time avail- 
atHe in the House is always limited. Only those wtio know how to say them 
briefly succeed in making their points. The skill to say things briefly needs

Address by the Speaker, Lok Sabha 643



to be cultivated. The need to be brief should be adequately impressed 
upon the minds of the speakers.

Wit and humour can raise the standard of debate, reduce tension in 
tfie House and it can make the argument less stereotyped and mae 
absorbing. But wit and hunrau may not be everybody’s cup of tea Only a 
few fortunate ones have the eye, the ear and the tongue for it.

It can be cultivated also. Winston Churchill, they say, used to rehearse 
his speecfies and used to think about anecdotes and the words and the wit 
and hurrKMjr he used long before he delivered his speeches. Mr. Yashwan- 
trao Chavan used to say that if he had to speak for one hour, he used to 
think, for one txMjr. But if he had to speak for ten minutes, he used to think 
for two hours-shorter the speech, greater the thinking required. Otherwise 
the gist of the thought coukl not t>e explained meaningfully and convinc
ingly.

The talk can be done ttvough tfie fieart, through wit and humour too.

The words can create cosmos and jû waste the time too. Tfie effec
tiveness depends upon tfie user. The legislators sfiould know how to use 
them.

The present day world has abundance of information. All xiie informa
tion that is availat)le cannot t>e used. It is to be used in a selective manner. 
The skill to select is, therefore, necessary.

The information should be made available to the members In a manner 
which can be used t)y them easily. The libraries and information centres of 
the Legislature shoukj t>e adequately equipped for tfie purpose. Collectkxi 
and retrieval of information can easily be done through tfie computers, 
satellite links and otfier such modem methods.

Tfie sooner we introduce these equipments in Legislatures, ttie better 
it is for us. The Legislatures are the txxfies at the apex at Union and State 
levels. Wtiat is done by tfiem influences all ttie concerned citizens. Tfie 
impact of tfieir activities remains in vogue for many years. They are also 
expected to cope with the situations devetoping in the world, tfierefore, the 
sooner they modernise the better it is for tfiem.

The words in print are used to inform tfie Members of Legislatures. 
Now the time has come wfien tfie audios and videos should also be used 
to supply tfie information to, and train tfie Members.

The Legislatures have to provide for tfie future. If tfiey are not afiead of 
their time, tfiey are likely to lag behind. The vision of tfie future and the 
capacity to cope with the existing problems are the real assets of tfie 
Legislators.

They should pay more attention to these aspects. If they pay more 
attention to the small problems, they are not going to have enough time to 
deal with real, long term issues in an effective manner.
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The debates in the Legislatures are at times very scintillating and 
enlightening. It is a pleasure to hear and follow them. At times, they are 
less rewarding. As to how we can make them all beneficial and up to the 
maik, has to be seen by us.

Your considered views on ttiese points and the other points would be 
very useful. We invite you to express your corsidered views on this tipic.

With these remarks, I would request the Honourat>le CNef Minister to 
give us the benefit of her views and inaugurate this Symposium.

Thank you.

ADDRESS BY DR. J. JAYALAUTtlA, CHIEF MINISTER OF TAMIL NADU
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Hormurabie Speaker of the Lok Sabha, Shri Shivrty Patiiji, Honourable 
Speaker of the Tamil Nadu Legislative Assembly. Thiru Sedapatti Muthiah, 
Preskiing Officers of the Legislative Bodies in India, Distinguished Guests, 
Ladies and Gentlemen

I thank the Horxxjratile Speaker of the Lok Sabha for giving me this 
opportunity to t>e with you, today, on the occasion of the inauguration of a 
Symposium organised in connection with the Conference of the PreskJing 
Officers of Legislative Bodies in India. I am personally very happy that this 
prestigious Conference is taking place in this great city of Madras. I do 
fiope your stay here will be comfortable and your discussions fruitful and 
constructive.

I also hope that during your stay fiere, you will have an opportunity of 
going through the archives of the Tamil f̂adu Legislature, in order lo have 
an idea of tfie traditions and tfie values that this Legislature has sought to 
preseive and uphold over the years. Distinguished Legislators and tower
ing personalities have sat in this very Hall and have made significant 
contributions to the legislative history of our country. Eminent political lead
ers have helped to shape and mould sound demoaatic ethos by their 
participation in the proceedings of this august body. Men of vision with 
concern for the welfare of the people in their hearts, have utilised the 
opportunity of their memt>ership here to help the Government to evolve 
(Mslicies for the economic arxJ social betterment of the people. As tfie list of 
their names runs long, it is difficult for me to mention all of them. Mention
ing only a few could invite the criticism that I am being discriminatory. 
Suffice it to say that in ttie history of the Legislatures of IrKiia, tfie Tamil 
Nadu Legislature will have a place of prkJe, for the quality of the contribu
tion made by tlie many eminent persons who have taken their seats here. 
It is, therefore, appropriate that you should have chosen to meet at Ma
dras, the modern capital of the land of the Tamil people, whose intellectuai 
temper and pragmatic attitude have comtjined uniquely, to contribute to



^̂Awrtai’of̂taimntaiy (nfbrmation

the successful functioning of the Legislature in Tamil Nadu all these years.

The Legislature, be it tlie Pariiarnent, or ttie L̂islative Assembly or 
the Legislative Council, is the very centre of democracy. It is the heart and 
soul of democratic values and aspirations. It is the true miniature of the 
body politic, through which the Will of the People seeks to express itself, 
gets formulated into ideas and concretised as legislation and embodied in 
programmes of action. As Dr. S. Radhakrishnan said: “Parliament acts as 
the liaison between the people and the State. It is the place where we 
sinse atmosphere and create it. The Legislators do not merely follow 
public opinion but lead it." The Legislature, therefore, provides splendid 
opportunities for the demonstration of the qualities of leadership and states
manship. The Legislature has not only to concern itself with matters of 
immediate importance; it also has to devote itself to issues of far reaching 
implications, so that the future of society can be taken care of, as well as 
the needs of the present. The Legislature has to follow Harold Laski's 
dictum that it is not enough to have intensity of gaze; it is gqually important 
to have a breadth of vision. It is this manner of functioning which will take 
the Legislature nearer its true concept.

The Legislature is an important institution that gives form and shape to 
the concept of democracy and helps to make it workable. But it is the Will 
of the People that is most important. The word ‘democracy’ itself is de
rived from two Greek words meaning “people’ and “power’. It literally 
means “the rule of the people."

Abraham Lincoln aptly called it the “Government of the people, by ttie 
people and for the people*

In modern democracy, the Will of the People is expressed through the 
Legislature that they have elected, with the executive being answerable to 
the Legislature.

Democracy was widespread in ancient Greece. But democracy prac
ticed in ancient times was fundamentally different from that of modern 
times. It was direct democracy in the sense that the representative sys
tem, as we know it today, was unknown then and the entire population was 
involved in the ancient democratic system of government, and this was 
made possible tiy the limited size of the State, which was generally con
fined to a city and its rural surroundings.

Today, the democratic idea expresses itself through the Legislature: in 
the system of representation of the people in the Legislature; through the 
proceedings and the conduct of the business of the Legislature; and through 
the performance of the Honourable Memtiers. Running a democracy to
day, therefore, is a more complicated task. It involves not only the day-to- 
day conduct of the business of the Legislature: it also calls for an appropri
ate attitude towards the management of public affairs which reposes faith 
in the ultimate power of the people. It stipulates the observance of a 
certain way of life and conduct; all meant for channellising the energies of



society for the social and economic developement of the people. It lays 
stress on the adoption of logic, reason, discussion and reasonableness, as 
the methods of approach in the settlement of prot)lems. In short, democ
racy gives us a vision, a way of life, and asks us to accept certain ideals 
and norms or standards of behaviour.

Democracy envisages freedom of thoîht and expression. But tNs 
freedom has to be tempered with moderation, courtesy, and respect for 
the other person’s thought, point of view arxl expression. This is funda
mental to the success of democracy. Democracy cannot descend into a 
state of anarchy. Democracy should not also degenerate into a state of 
tyranny-either of the majority or of the minority. To me, it is the quality of 
performance, quality of thought and expression that counts, more than 
anything else, as the correct index of the functioning of democracy.

The democratic approach is that of persuasion, argument, and adjust
ment of conflicting values. DEBATE is the method by which Honourable 
Members must seek to influerKe their colleagues about the correctness of 
their stand, or the reasonableness of their view-point, or the relevance of 
their philosophy. The standard of det>ate must be such that it will compel 
thought, that it will persuade the listener to appreciate the points made and 
the arguments advanced. A good det)ate not only involves the display of 
skills or talents. It postulates the quality of decency and good behaviour.

In setting up our legislative bodies, we, in India, have derived our 
inspiration from the English Parliament, rightly regarded as the “Mother of 
Parliaments." The debate, as an expression of views, is a matter of utmost 
importance in the proceedings of the House of Commons of England. I 
learn that more than a third of the time of the House of Commons is spent 
in debates. Renowned political personalities like Gladstone, Disraeli, Win
ston Churchill and Attlee have made their impact on sodety by their legen
dary debating performances. A good and effective detiate is much more 
than a ritual party-and-political-point-scoring exercise across the floor, with 
a preponderance of trading of insults. It represents a basic skill in analy
sing protilems and comprehending the other person's view point and counter
ing it effectively. The det)ate remains the prime means by which the Legis
lature fulfils its expressive function. In England, debates even used to 
express the national mood with telling effect at times of crisis. It is a well- 
known fact that Neville Chamberlain was forced to resign as the war-time 
Prime Minister, after two days of sustained criticism during the det)ate on 
the Norwegian campaign in May 1940. More recently, during the time of 
the invasion of the Falkland Islands on 2 April, 1982, the mood of the 
people revealed itself in the feelings expressed in the House of Commons. 
Mrs. Margaret Thatcher had to act for the expulsion of the Argentinian 
forces, following a stirring call by Mr. Michael Foot, the Leader of the. 
Opposition.

The Government must now prove by deeds—they will
never be at}le to do it by words—that they (will ensure)
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that foul and brutal aggresion does not succeed in our
world. If it does, there will  danger not merely to the
FalklarKi Islands, but to people all over this dangerous 
planet.’

Political reputations have been made or marred on the basis of their 
owners’ det)ating capability in the House of ComrrK>ns. The detiate is a 
wonderful test of the Legislator’s intellectual capacity and of his/her ability 
to persuade; the atiility wNch is considered a crucial weapon in the ar
moury of an effective politician. The det>ate, therefore, has high value, not
only as an instrument of deliberation txit also for its impact upon govern
ment policy. A good debating performance, whether it is from the Treasury 
Benches or from the Opposition, may even persuade and oblige the Minis
ters to continuously rationalise and justify their policy and conduct, in the 
light of the arguments that might be advarKed.

The legislature does rbt operate in a vacuum. The impact of thie 
Legislature, therefore, depends on its relations with the people. Ltoyd George 
said that The House is a soundwig tx)ard of the Nation; it tnth speaks for 
and speaks to the people.’

Therefore, ttie legislative debate influences public opinion and is influ
enced by it. The success of the functioning of the Legislature is assured to 
the extent to which the Honourable Memtiers use the detsate as the means 
through which to fulfil their public responsibiltiy.

We have to remember yet arxjther important matter. The Legislative 
Bodies underline one essential cfiaracteristic of democracy, namely, the 
need for an ethical approach. By the debating process the HorK)urat)le 
Members of the Legislature accept tfie primacy of restraint arxl consent for 
the settlement of our protilems. Dr. S. Radhakrishnan said:

We may emphasise the ethical character of democracy, 
we mean that every human being lias an elerrtent of ra
tionality, that it is possible for us to apeal to it. We must 
believe that we may not always be right, our opponents 
may sometimes be right. We should be modest enough to 
believe that there must be some virtue in our opponents 
also. It is this sense of humility, this sense of restraint, tfiat 
democracy imposes on us. It is our duty to understand 
and come to a reasonable settlement with them. Democ
racy and violent action are inconsistent with each other.

The memorable words of Dr. S. Radhakrishnan underscore the baisc 
civilised qualities tfiat every Hnourable Member of a Legislature ought to 
possess and display, in the course of a discussion in the Legislature. The 
Parliament and the Legislatures in India have, for many years, evolved and 
adopted procedures highlighting the dignity of the Honourable Member, 
his/her rights and duties and the conduct and befiaviour expected of him/ 
her in the performance of his/her duties. It is not necessary for me to cite
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the rules plaining to the conduct of the det>ates, since an of us are aware 
of them. It is erxxjgh for me to say that the content and quality of debate 
will, to a great extent, depend upon the ectent of understanding by each 
Honourable Memtier, of the principles of democracy. That is the reason 
why I took your valuable time in explaining these prirxHples. The Honour- 
atile Members of the Legislative Bodies ought to appreciate that, by their 
personal conduct, tiy their sterling performance, by their faith and convic
tion in the democratic process, ttî uphold and enhance the dignity arwl 
prestige of ttie Legislature. Many veteran parTiamentarians in India tiave 
left their impress, the distinctive stamp, in our parliamentary annals, not 
only by the quality of their expositions and ttie clarity of their ttxxjghts but 
also t>y their zeal and sincerity in preserving ttie traditions of the Legisla
ture.

To be a good det>ater on the floor of tfie House, ttie Honourable 
member has to develop the requisite qualities throu£̂ perseverance and 
hard work. One has to continuously nurture the art of deliberation and 
delve deep Into the subject matter. It is both wtiat you speak and Ik>w you 
speak that becomes vastly important ft>r making an impact upon the listen
ers. An Honourable Memtser cannot convirKe other people unless he Nm- 
self-or she herself is thoroughly convinced and for ttiis purpose, he or she 
will have to do his or her homework in depth and devote all the possible 
time and energy to his or her work as a parliamentarian.

Unfortunately, the volume of the business of the Legislatures has grown 
enormously In recent times. The subjects dealt with tjy the Legislatures 
have vast ramifications and affect different sections of society in different 
ways. The subject matters are becoming complfcated, and, oftentimes, 
give the impression of tiaving no connection with the needs of the people. 
Herice, there appears to be less and less time for the Honourable Mem- 
t>ers to study ttie various subjects and come prepared for ttie discussk)ns. 
As a result, it appears that they take their task of parliamentary detiate 
lightly without much seriousness. Many of them want to take part in the 
debates as ex-temporaneous speakers. There is less and less study of the 
subject matter of the det>ate. More and more time is taken for pollticai 
wrangling and controversies which tend to be acrimonious. The politKal 
atmosphere outside the Legislature also contributes to the heat inside ttie 
House. The Honourable Member must utilise ttie opportunity for det>ate as 
a continuous and sustained process of self development. The Legislature 
is not an oridinary public speakers platform, but is a prestigious place of 
dignity and honour, wtiere a lucky few who have been chosen by ttie 
people have been sent to echo their views and express tfieir whshes, and 
bring about general improvement in their welfare. To the extent to whteh 
the Honourable Members do not properly utilise this valuable opportunity, 
using debate as the method, to that extent, there will be deterioration in the 
performance and general level of debate of the Legislature.

Ttie Honourable Members stiould conskjer participation in ttie Det>ates

Address by Dr. J. Jayalalitha, Chief Minister of Tamil Nadu  649



as their sacred and bounden duty. They must perform this tasic with utter 
selflessness and in the best interests of the people. By their thought, word 
and deed, they must uphold the dignity of the House. Whatever is said or 
done during the debate which is not in consonance with the standards of 
good behaviour, will not be in consonance with the dignity of the House. 
The language of the debate is a crucial indication of the personal culture of 
the Honourable Members. TTie language used in a debate should always 
be temperate and rxjt provocative. It should promote a total sense of 
harmony and not wound the feelings of any person, both inside and out
side the Legislature. The Honourable Member’s sense of discipline and 
decorum lends grace and strength to the quality of the debate and ensures 
the success of parliamentary procedures. Great parliamentarians have 
always been extrasensitive about proper conduct during debates, in the 
interest of upholding the dignity of the House. An episode in the career of 
Pandit Jawaharlal Nehru is a pointer to this fact. He once used a word 
“lies’ in the Parliament. It was objected to as being unparliamentaiy. Jawahar
lal Nehru substituted it with the word ‘untruths*. But, that was not all. 
Jawatiarlal Nehru was filled with remorse for having uttered that unparlia
mentary word.

in a letter to the Chief Ministers dated 15 June 1951, he wrote:

■The Constitution (Amendment) BiH gave rise to heated 
and sometimes passionate debate and, I fear, tempers 
were frayed and tiard words said. I am sorry to confess 
that I fell from grace on one occasion during this deflate 
and used needlessly strong language. But the strain of two 
weeics of that debate and listening to constant accusations 
and denunciations was too much for my patience.’

But, Jawaharlal Nehru went farther than this. In an address to tfie 
members of both the Houses of the Andhra Pradesh Legislature on 27 July 
1963, he made certain observations which I quote in extenso, because 
they are prophetic and indicate how tfie decline in the standards of per
formance and norms of behaviour in ttie Legislatures could t>e a continuing 
trend, unless arrested consciously and as a sacred duty, for the survival of 
the Legislature as a democratic institution;

One rather unfortunate tendency tfiat one sees gradually 
taking shape is a certelin lacl( of decency in our public life. 
This is a very unfortunate thing. Apart from the fact that it 
reduces the level of our public work very greatly, it de
grades us, our institutkxis, our Parliament, our Assem
blies. In our Parliament and Assemblies, there are all kinds 
of rules to regulate ttie conduct of Members. They have to 
normally use certain courteous phraseology. All these are 
deliberately followed in order to keep tfie temper of tfie 
House low and not start cursing each other as sometimes 
we do. But all these conventional phrases and fine cus-
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toms and the decorum wtiich the Speaker seeks arid is 
entitled to, are meant to discipline and conduct our txsi- 
ness decently, even if it is an archaic way of doing H. Now 
some people ask why we should have all these formulae 
which have no meaning. The Speaker, for instance, may 
be forced to order out some Memt)er....If, you are in Par
liament, you must listen to the Speaker, for otherwise, you 
cannot functk)a Otherwise, there would tie confusion, chaos. 
That is exactly what is happening now. There is a certain
chaotic tendency.....Outside the Legislature also, such
behaviour is a bbd tNng and it is much more so in the 
Legislature. Democracy has failed in many countries in 
Europe because of such tendencies coming up. When one 
party behaves in a fascist way, it incites the other parties 
ttie same way, so all parties lower themselves and the 
prestige of the whole country is lowered and the democ
racy goes to pieces. Therefore, I would like you to be wary 
of such developments.

It appears that Nehru’s words uttered in 1963 are relevant even in 
1993. A certain measure of "give and take", “wit and witticism’, not only 
enlivens the proceedings of the Legislature, but also contriuutes to elevat
ing the standards of performance and draws the best out of each Honour
able Member. Even when one has to take a stand on behalf of one's party, 
one could always say a word of praise and at the same time, put enough 
punch into the speech, so as to drive home the point. Honourable Thiru C. 
Rajagopalachariar, when he was the Premier of the Madras Presidency, 
once replied to the observations made earlier by Honourable Thiru 
V.S.Srinivasa Sastri, during the discussion on a Bill. That was in 1939. 
Rajaji’s speech is worth recalling:

The Rt. Hon’ble Sastri said a great many things yesterday. 
But I must first unburden myself of what I have in my

•  mind, namely, the extraordinary beauty and the extraordi
nary perfectton, if I may say so, of the speech that he 
made yesterday. But, having said that, having appreciated
it in full measure, I must say....he must permit me to
say....that it was all too much like a beautiful lady’s um-
brella-a silken umbrella perfect in form, in beautiful sym
metry, full of colour and t>eauty-which gave no protectkxi 
either against sun or against wind or against rain (laugh
ter)."

I am sure, you will agree that Rajaji made his point. The telling use of 
language, enlivens the proceedings, helps us to drive home a point and 
defuses tension at the same time.

The Great Anna, (ttie former Chief Minister C.N. Annadurai) was a 
master of language. He was a great parliamentarian. His understanding of
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any subject was profound. He had an uncanny insight lay which he under
stood a Memt)er’s point of view and repTied to it efffectively, demolishing 
his arguments but never ̂ing the impression that he was, in feet, doing 
so. During a debate in tlie Tamil Nadu Legislative Assembly on 20 March 
1968, he said:

Thiru Vinayagam (senior member of the Opposition Congress Party) 
said : We shall not topple your Governmenf

•| am pleased to note that there are able people in the 
Congress like Vinayagam, to support us*

*1 am repeatedly saying that if you topple our Government, 
the loss is not to us, on the contrary, it is to the country.*

Anna was an unsurpassedsmaster of the art of speechmaking and 
debating. He was  debator par excellerKe of all time. He argued with 
excefNional talent. He employed eloquent literary devices to give cfiarm 
and colour, energy and effect, variety and vigour to his speeches.

On another occasion, Anna said;

Whenyou goto awedcfing receptkxi, arxithe host sprinkles 
rose-water upon you, a drop faHs in your eye and the eye 
experiences a burning sensatkm. But you do rvit find fault 
with the host for sprinkling rose water. The legislators from 
the Opposition Benches have spoken in a wounding man
ner but I have learnt to take it in my stride even as I wouM 
not blame the host at the wedding reception tor sprinkling 
rose water on my eyes, parttoularly, when I recall the in
sults arxl infamies that fiave t)een fieaped upon me during 
the 25 years of my put)lic life, I feel that these speeches, 
however harsh they are, are not more than the cool breeze 
that is caressing my skin. I am grateful arvl deeply obliged 
to the Leader of the Oppositkxi and other Honourable 
Members for their valuatile contributions to the debate.*

We have chosen the path of democracy. The real will of the People, 
which is the ultimate sovereign, is expressed in the Legislature. The Legis
latures of India, therefore, truly represent this great Nation. As Legislators, 
we have to discharge our responsibility, rising above our ordinary selves, 
thinking of the great problems t)efore us, in the wkiest, most talented and 
most effective manner. I see no alternative to discusskms, good discus
sions, debates and effective debates, by which we can clarify the Nation’s 
goals and re-affirm our faith in tt)e democratic procedure. Jawaharlal Nehru 
once said:

“Words are magic things often enough. But even the magic 
of words sometimes cannot convey the magic of the hu
man spirit and of a Nation's passion.’

At the same time, it is by using words, proper words, dignified words
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and words of wisdom, that we have to capture the spirit of democracy. I 
have no doubt that the Honourable Speakers, who carry heavy burdens of 
office upon their shoulders, will take part in a stimulating discussion on 
how thei quality of debate in the L̂islatures of India couM be improved 
and how the role and importance of debate could be re-affirmed. I have 
only offered a few general thoughts for your consideratkxi.

Let me once again, tfiank you for this wonderful opportunity.

Thank you.
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DISCIPLINE AND DECORUM IN PARLIAMENT 
AND STATE LEGISLATURES

ATAL BIHARI VAJPAYEE

India, the world’s largest democracy, adopted the parliamentary sys
tem of government after Independence. That this system is uniquely suited 
to Indian ethos is evident from the fact that our people understand the im
portance and power of the vote. They regularly and faithfully exercise their 
frarx̂se and more than once have brought about a change of government 
at the Centre and in the States. The elected legislators, who are the 
representatives of the people, must in turn ask themselves whether they 
are fulfilling their obligations towards the electorate ? Are they taking timely 
and adequate steps to strengthen democratic institutions in the country ?

An honest appraisal of the working of the parliamentary system re
veals a general apprehension of falling standards. Parliament and the 
State Legislatures are the fundamental props of the parliamentary system. 
Indeed they are the very citadels of democracy itself. In order that parlia
mentary democracy functions unhindered, parliamentary institutions must 
be allowed to function at the optimum level of efficacy. This can be pos
sible only when the highest standards of discipline and decorum are main
tained in the Legislatures.

It tiears emphasising that there is, after all, no better system of gov
ernment than democracy. In recent years, former communist countries 
have been compelled to bid farewell to the communist set up, and adopt 
the path of parliamentary democracy.

Parliament, it is rightly said, is a training field for leadership. However, 
Parliament and our Legislatures are often assailed by disorderly behaviour. 
Outsiders who witness the proceedings during the Question Hour in Lok 
Sabha, for example, may walk away with the impression that all is perhaps 
not well with the highest representative institution in the country. The 
reason, largely, is that often other issues are raised as a result of which 
the Question Hour is interrupted.

Since the Question Hour enables Members to elicit information from 
the Government through interpellation, there can be no doubt that it is one 
of the most important parliamentary devices for ensuring the accountability 
of the Government. That being so, an issue must be of the utmost impor- 
tarKe for the Question Hour to be pôponed on a particular day.

In the event of a great urgency, a Member may resort to the rule 
wtiereby, he may, with the consent of the Speaker, move that the business



scheduled for that period be suspended to take up the more pressing 
matter and if the motion is carried, the scheduled business shall be sus
pended for the time being.

Judging by the Press coverage of the frequent interruptions during the 
Question Hour and the so called Zero Hour, it seems that noisy scenes in 
the House are an easy shortcut to attracting publicity. It is indeed unfortu
nate if this takes precedence over personal efforts ̂  a Member to make 
an effective speech. For the latter, a deep study of the sul̂ect is required, 
facts have to be collected, and arguments have to be substantiated. A 
speech should be prepared in such a manner that it could be read in the 
n®ct session, in the other House and also by the next generation. Quite 
understandably, public representatives do desire to see their written or 
spoken words in print. The role of the Press and recently of Television in 
throwing light on parfiamentary proceedings is well recognised. While it is 
incumbent upon the media to ensure responsible coverage, it, also be
hoves Members not to play to the gallery. They must be ever conscious of 
the kind of publicity their actions or speeches are likely to generate.

It needs to t)e emphasised in this connection that the Government 
should be more responsive and the Opposition more responsible in a 
democracy, and neither should create a situation wfiereby uproarious scenes 
are witnessed in the House. Opposition Members are often found to be 
complaining that it is the failure of the Government to give a satisfactory 
reply to the Members’ questions ttiat leads to disorderly conduct in the 
House. Adequate opportunities do need to be given to the Members to 
raise important subjects. Certainly, Ministers also can come prepared to 
the House, in anticipation of matters that might be raised on a particular 
day. This should be applicable not only to Members of the Union Catnnet 
but to all Ministers in the States as well. It is also essential that the Prime 
Minister and Chief Ministers must be present in their respective Houses to 
inspire and guide their Ministers.

The efficient functioning of the Legislatures primarily involves the ef
fective utilisation of the time of the House. It is understandable that the 
time available to discuss the many subjects and topics that are sought to 
be raised on the floor of the House, is limited. Needless to say, as many 
members as possitile should get an opportunity. It is therefore very neces
sary that speeches should be to the point and not exceed the allotted time. 
It is generally agreed that the time spent on legislative business in Legisla
tures has t>een dwindling. There seems to be no extiaustive discussion on 
subjects like health, education, urban development, and family planning 
because these are not issues which might trigger an animated discussion 
in Parliament. These are, however, not issues we can afford to IgrKxe.

The situation in respect of discussion on Budget items is still worse 
because Demands for Grants to the tune of millions of rupees are voted 
without adequate discussion. Much adverse criticism has been levelled 
against the practice of guillotine resorted to every year when ttie Demands

Discipline and Deconim in Parliament and State Legislature  655



for Grants are discussed by the Lok Sabha ITus situation must be urgently 
rectified.

It is widely recognised that a strong committee syst̂ can exercise a 
thorough sauUny of the Government's functioning. The introduction of 17 
new departmentally related Standing Committees is a welcome step in this 
direction.

It is important that some thought tie also given to the dur̂on of 
sessions of the Legislatures. It is seen that the number of sittings of 
several State Legislatures is not sufficient for a proper discussion of impor
tant matters. It is desirable that the number of sittings of a Legislature 
should be for period of 100-120 days in a year. For effective functioning of 
the parliamertary system it is imperative that the House should be allowed 
to hold discussions on issues on which it so desires and opportunity should 
tie provided for the purpose; dscussions should not be obstructed or 
t)arred although tfiey should be purposeful and meaningful.

Wastage of precious parliamentary time through disorderly conduct 
and ot>struction ci proceedings can in rx) way enhance the credibility of 
parliamentary institutions. The common man, especially the youth, may 
ask whether they have elected their representatives to squander precious 
money, and indeed such questions have begun to be raised.

Of late, serious note is being given to the need for a code of conduct 
for legislators. It may be asked why, when there are rules, there is any 
need to evolve a code ? The reason simply is that rules do not cover all 
the circumstances. The example that most readily comes to mind is the 
interruptions wNch mar ttie solemn occasion of the Address by the Presi
dent in Parliament or Governors in their respective State Legislatures. 
There is no rule whk:h guards against interruptions or disrespectful behavi
our during such an Address. In the absence of a written rule, a commonly 
acceptable code of corxhict shoukJ t)e evolved. The President and the 
Governors in their respective capacities as Head of the Nation and Heads 
of the States discharge a solemn constitutional obligation when they ad
dress the Legislature. It is always necessary to protect their dignity and 
prestige.

A common complaint is that Addresses t>y Governors are not very 
interesting. It might tie pertinent to ask wtiat kind of interest the Governor's 
Address should generate. After all, a Governor delivers the Address drafted 
by ttie respective State Government. It is not possitrfe that the Governor 
delivers his Address in contravention of what the Government fias drafted 
for him as this will create a constitutional crisis.

In any case, it must t)e remembered that Members can express their 
difference of opinion or views during discussions on the Motion of Thanks 
on the Address in the House.

India's parliamentary system has spanned nearly five eventful dec
ades. The time has certainly come at this juncture of our fruitful experiment
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to take stock and to effect steps for the strengthening of the system that 
our founding fathers deemed to be the best for our nation. The important 
question undoubtedly is, whether political parties, today, can determine a 
uniform code of parliamentary conduct as can be applicable at the Union 
and the States so as to uphold the dignity of the Legislature.

Good coriduct decrees that neither the ruling party nor the Opposition 
should behave in a manner which they do rKit exp̂ of the other. Let it not 
be that while in Opposition one plays a different role, speaks a different 
language and talks in a different tone.

The principles of parliamentary etiquette should be tending on all. Par
liamentary etiquette requires that a member wtio is speaking should be 
permitted to express his views in an uninterrupted manner. Arxjther mem
ber wishing to make a point should seek the permission of the Chair and 
that of the member speaking.

Members are expected at all times to refrain from using unparliamen
tary language and expressions. It is also imperative that to uphold the 
dignity of the House, certain norms should t>e folknved with resp̂ to the 
points that are to be made on the floor of the House. Certain matters, for 
example, are not alkjwed to be raised on the floor of tfie House. These 
are, to mention some, matters which are subjudice, or relate to State 
Legislatures, their Presiding Officers, and their proceedings, or refer to the 
conduct of high dignitaries, or are references of a derogatory nature about 
friendly foreign states and their dignitaries.

It may be reiterated that all indicators point to the necessity of a 
uniform code of conduct, applicable to all and to t)e followed t>y all. In this 
connection it may be noted that the annual Conference of Presiding Offi
cers have in the past focussed attention on this issue. On 23 and 24 
September 1993 a two-day Ali India-Conference of Presiding Officers, 
Leaders of Parties, Ministers of Parliamentary Affairs, Whips, Parliamen
tarians, Legislators and Senior Officers of Parliament and State Legisla
tures was held in the Central Hall of Parliament House, to deliberate on the 
issues of discipline and decorum in the Legislatures. The Conference, 
which was the first of its kind, was marked k)y timely and useful discussion, 
and it adopted a unanimous resolution on the urgent need and action for 
mae meaningful, effective and orderly functioning of the Houses of Parlia
ment and State Legislatures.

It was unanimously agreed, inter alia, that,

(i)  At the time of Address by the President to the Members of 
both Houses of Parliament and at the time of Address t>y 
the Governors to the Houses of Legislatures, decorum and 
dignity of the occasion be maintained fully arKi due respect 
be shown to the President and the Governor.

(ii)  The Question time shoud be utilised fully and effectively as 
a well-established device to ensure accountability of the
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Administration and that the demand for the suspension of 
the Question Hou shoud not t)e made and acceded to 
except with the consensus in the House to (fiscuss a mat
ter of very urgent nature and exceptional importarKe;

(iii) The Legislature should hold sufficient numt)er of sittings in 
a year with a view to affording adequate opportunities to 
the Legislators to delitierate;

(iv) Memtiers should scrupulously otiserve the Rules of Proce
dure in order to maintain order and decorum in the House; 
and,

(v)  The Committee system be strengthened in the Parliament 
and State Legislatures in order to enable indepth study 
and doser scrutiny as well as to ensure accountability of 
the Executive to the Legislature.

The resolution also suggested that the political parties evolve a code 
of conduct for their Legislators arxJ ensure its ot>servance by them and 
urged that political parties, Governments at the Centre and in the States, 
the Press and others concerned should help create a climate conducive to 
the healthy growth of parliamentary system in the country.

It was also suggested during the course of the Conference that State 
Lê ative Assemblies should organize regional Conferences so that State 
Legislators may have an opportunity to express their views. Subsequently, 
a Regional Conference of Presiding Officers, Ministers, Members of Legis
latures and Parliament from Gujarat, Goa and Maharashtra was held in 
Bombay on 29 arxJ 30 Octot)er 1992, where the issue was discussed. The 
Annual Corrference of Presiding Officers of Lêslative Bodies in India at 
Madras, in June 1993 also touched upon this all-important issue, among 
other things.

It is to be sincerely hoped that the momentum for change thus gener
ated yields the besi results. Legislators and indeed those who elect them, 
keenly anticipate an environment conducive to a healthy and unfettered 
functioning of the parliamentary system in our country.
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TELEVISING OF PARLIAMENTARY 

PROCEEDINGS IN AUSTRALIA
R.C. BHARDWAJ

Australia at the federal level was a pioneer in the radio txoadcasting of 
the proceedings of Parliament, t)eing the second national Parliament of the 
Commonwealth, (after New Zealand in 1936), to introduce the broadcast
ing of proceedings of the House of Representatives on 10 June 1946. The 
Broadcasting Act of 1946 authorised the then Australian Broadcasting 
Commission, now the Australian Broadcasting Corporation (ABC), to make 
sound recordings of any proceedings of either House of Parliament.

Desirability of Televising Parliament Proceedings

In a 1974 report, the Joint Committee on the Broadcasting of Parlia
mentary Proceedings, having tteen asked to inquire into the desirability of 
televising portion of debates and proceedings and related matters, corv 
eluded that ‘conceptually, it is desirable to televise a portion of det)ates and 
proceedings of the Parliament’ and recommended that a closed-circuit trial 
period of televising t>e undertaken before the Parliament makes a final 
decision. The Committee further recommended that ABC be obliged to 
telecast on a regular basis, two programmes produced by a Parliamentary 
Television unit under the Presiding Officer’s control. These programmes 
would involve a telecast of Question Time from one House on each sitting 
day and a one-hour summary programme each weekend. It was also 
recommended that access to the Parliamentaiy Television Unit's video 
tapes t>e granted to any television network on specified corxlitions. The 
conditions were laid down in guidelines in the Committee’s report. The 
guidelines framed were:

....to provide a means, in conformity with acceptable stan
dards of dignity, propriety and decorum by which the pro
ceedings of the Parliament should be made available to 
the people of Australia for their knowledge through accu
rate and impartial coverage of the debates of the Senate 
and the House of Representatives and putiiic meetings of 
their committees.

This report of the Broadcasting Committee and its recommendations 
were not debated by either House.

Telecast of Joint Sitting of both Houses

Visual recordings, with or without accompanying sound, were permit
ted for the first time in 1974 under an amendment to the Broadcasting Act.



However, this applied only to a joint sitting of both the Houses. The exten
sive telecasts of proceedings of the Parliament during the joint sitting of 
t)Oth Houses in 1974 were corKiucted by the ABC and these were carried 
out in accordance with the Broadĉng Act, as amended, and in accor
dance with determinations made tiy the Broadcasting Committee.

Telecasts of two im̂or budĝ Speeches

Since 1984, the two major Budget speeches have been televised fol
lowing the House’s agreement authorising:

—  the Speaker to make arrangements for tfie: preliminary pro- 
ceedinĝ relating to the introduction of the Appropriation
Bill (No.1)....all or part of the second reacfing speech of
the Treasurer, and all or part of the reply to that speech by 
the Leader of the Opposition to be filmed by the Australian 
Broadcasting Corporation;

—  the direct, live, telecast of all or part of the film and accom
panying sound of the proceedings by any televiskxi station 
provided that a station telecasts both speeches live and 
gives approximately equal time to both speeches; and

—  the use by any television station of any part of the filmed 
proceedings and accompanying sound in subsequeit n̂ s, 
current affairs and documentary programmes.

Guidelines for Televising

Ttie guidelineis in effect for the televising of the 1988 Budget were 
quite detailed, airxl included requirements that the main coverage of cam
eras be on the Speaker or the Member with the call, although the coverage 
could include the occasional general, wide-angle picture of the Chamber 
and Galleries, returning gradually to focus t)ack on the Member speaking. 
Medium range shots of Members listening to the speeches were alk>wed 
as was some panning of the Chamber. Reaction shots, for example, fo
cussing on Ministers or shadow Ministers, were permitted but coverage of 
interjection or disruptions was not.*

Televising of other major Statements

Besides two msyor Budget speeches, additional authority has since 
been given to t̂evise msyor statements t>y the Prime Minister, the Treas
urer and the principal responder of the Opposition. For instance the House 
agreed to televise the debate on the Prime Minister’s motion relating to the 
Gulf War in January 1991.

Anottier mayor occasion on wtiich television broadcasting of proceed
ings occurs is in respect of the Governor General’s speech and proce
dures associated with the opening of a new session of Parliament.
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*For detailed guideTines subsequently proposed in 1991 by the Select Committee on Televising, 
Gee Annexures A and B.
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Telefilming in Chamber wlien House not sitting

The Speaker has occasionally permitted filming in the Chamt)er, for 
teievision purposes, when the House has not t)een sitting, with strict con
trol over the filming and over any future use of the film and sound record.

Closed-ClrcuK Televising of Proceedings

The closed-circuit televising of proceedings was authorised t>y the 
Houses in May 1983. Cameras were sut)sequently installed in the Cham- 
t)er to allow proceedings to be monitored from the offices of the Speaker, 
the Leader of the House, the manager of Opposition Business and the 
ttiree party whips. From 1989 Memt̂s were able to view proceedings in 
their rooms through the monitoring system.

1986 Report

The Joint Committee on the Broadcasting of Parliamentary Proceed
ings, in its report in June 1986 on televising and radio broadcasting, 
recommended inter alia that:

(i)  proceedings of both Hoises be available for televising but 
that there be no compulsion to broadcâelecast of pro
ceedings on a continuous basis;

(iO the guklelines adopted for the televising of Budget speeches 
be endorsed as initial guidelines for television coverage; 
and these guidelines be monitored by the Broadcasting 
Committee;

(iii) Where possible public proceedings of Committees in new 
Parliament House t>e availatile for televising arxJ that ed
ited auido-visual presentations of Committee proceedings 
be permitted.

(iv) a Parliamentary Audio Visual Unit be estatjiished and key 
staff be appointed to it;

(v) the television signal produced t>y the House monitoring 
system t>e made available for live or recorded transmis
sion;

(vi) absolute protection be conferred t)y legislation with respect 
to the radio and television signal made available by the 
Parliamentary Audio Visual Unit to media organisations 
and qualified protection be provided for the radio and tele- 
viston broadcasting of proceedings;

(vii) control of access to the radio and televiskxi signal be vested 
in the Presiding Officers; and

(viii) the opportunity be taken to revise completely tt)e Parlia
mentary Proceedings Broadcasting Act, 1946.
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Trial Period of Televising Senate and House of Representatives Pro
ceedings:

On 31 May 1990, the Senate agreed to a trial period of televising. The 
trial commenced on 21 August 1990. The Senate has since continued to 
televise its proceedings with some reTinements of the guidelines.

The trial period of televising of the proceedings of the House of Repre
sentatives and its Committees commerKed on 12 Fetvuary 1991, durî 
which the ABC televised House Question Time live on 23 occasions, with 
replays on the remaining 13 days of the 36 days of sitting. All coverage 
was produced by the Sound and Vision Office (SAVO) of the Department 
of the Parliamentary Reporting Staff which also makes the recordings 
available to commercial networks.

Select Committee to conduct review of the trial

On 6 June 1991, the Leader of the House moved to appoint a Select 
Committee of the House to conduct a review of the trial. The terms of 
reference of the Select Committee were as folic • s:

(0  the impact of the trial period of televising from 12 February
1991;

(iO  the reactiqns of Members arxl others to the trial period;

(iiO the suitability of the conditions governing the televising of
proceedings adopted for the trial period;

(iv) the suitability of the guidelines for the camera operators;

(v) difficulties encountered by the broadcasters in complying 
with the conditions; and

(vO any other matters relevant to this issues

The Hon. Leo Mcleay, MP was elected Chairman of the Committee. 
Tlie Committee advertised in major newspapers, inviting interested per
sons or organisations to lodge suljmissions. The Committee also wrote to 
individuals and organisations with specific interest in the matter inviting 
submissions.

The impact of the trial period of televising was assessed by the Com
mittee under various heads.

Impact of the trial period of televising

Question Time : Audience research data indicated that an average of 
13.82% of viewers in major cities had seen the telecast of the House 
Question Time during the trial period.

News and Current Affairs : The greatest impact of the trial period of 
televising seems to have been in the increased use made by media net
works of excerpts of parliamentary footage in their news and current affairs 
programmes, which enbaled them to improve their coverage of the Na
tional Parliament.
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The ABC submitted in evidence to tlie Committee that:

the introduction of televised excerpts of the House pro
ceedings from 12 February has had a significant impact 
upon tlie quality of television news and current affairs re
porting from Parliament.....The ABC believes that the in
troduction of »(cerpting has....provided millions of Austra
lians with a clearer and more detailed perspective on House 
and Committee activities.*

Public Support: All the submissions received from private citizens re
flected support for the continuing broadcasting of proceedings.

An informal survey of 1255 visitors to Parliament House, conducted for 
the Committee by the Parliament House Guides, revealed that a total of 
45% of visitors surveyed felt that the televised proceedings of the House of 
Representatives were interesting.

Educational Organisations : Educational organisations too indicated 
that the televising of proceedings has been of t>enefit. In the survey by the 
Parliament House Guides it was found that the awareness of school stu
dents was above that of other visitors. 53% of students had viewed Ques
tion Time compared with 38% of the general public. The proceedings of 
the House had been seen on current affairs programme by 83% of stu
dents compared with 75% of general public.

Members’ Reactions: Members generally shared the view put forward 
by the Leader of the House, Hon. Kim Beazley, MP that the trial period 
has generally worked well.’ The Manager of Opposition Business in the 
House thie Hon. Wal Fife, MP referred to Ns previous statements in sup
port of televising arvj suggested ttiat the guidelines shoud be broadened 
rather than t)eing furtfier restricted.

A Parliamentary Programme

On the basis of a regular programme about the Australian Parliament 
on overseas networks, the Committee considered tfie question as to wiiether 
there should be a similar programme availatile to Australian networks.

The Select Committee recommended that SAVO should investigate 
the possibility of preparing a weekly programme of about one hour’s dura
tion on what happened in Parliament.

Committee’s conclusion

There was sufficient evidence to indicate that the trial period of televis
ing of proceedings had been successful in that it had increased an aware
ness of the Parliament and its people and its procedures. The Committee 
considered that the continuation of televised proceedings would assist the 
pubik: to develop an even better knowledge and awareness of ttie work of 
the House of Representatives and the issues discussed there.

Major Recommendations made by the Select Committee

Some of the major recommendations made by the Committee were.
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continuation of the live broadcast and rebroadcast of excerpts of House of 
Representatives proceedings: amendment of the Parliamentary Proceed
ings Broadcasting Act, 1946 to provido for televising of the proceedings of 
the Senate and the House of Representatives and their Committees: adop
tion of revised conditions for broadcasters and their further review prior to 
the end of the Autumn Sitting of the House in 1993; and also adoption of 
the revised guidelines for operators of the sound and vision equipment and 
their further review prior to the end of the Autumn Sitting of the House in 
1993.

Televising, Filming and Tape-recording of Committee Proceedings

There is no provision under statute a the standing orders of the House 
of Representatives for the televising or filming of Committee proceedings: 
nor is televising or filming expressly forbidden. However, it has been con
sidered that a Committee should not permit the televising or filming with 
sound of its hearings without the authority of the House or both Houses, as 
the case may be. It has become reasonably common for some footage to 
betaken, without sound, at Committee meetings.

Most public hearings and inspections of the Joint Committee on the 
Australian Capital Territory were the subject of some filming without sound 
during the period 1980-87. Filming and sound recording of taking of evi
dence were expressly not permitted. In April and June 1968, the Joint 
Committee of Public Accounts authorised the Australian Broadcasting 
Commission to film the taking of evidence. In 1974, the Standing Commit
tee on Aboriginal Affairs permitted Film Australia to film formal proceed
ings, without sound, and informal proceedings (the conduct of inspections), 
with sound. It was agreed that the Committee should have an opportunity 
to see the film before its release. Ini 984, the Committee permitted televis
ing with sound of the commencement of a put)lic hearing. Witnesses an
swered a formal question about their organisation, but once the hearing 
was formally under way only filming without sound was permitted. Other 
Committees have permitted filming under similar conditions.

Legal aspects involved in televising/

filming of Committee Proceedings

Important questions of principle arise in respect of televising and film
ing. These relate not only to the legal position of the parties involved but 
also, for example, to the rights and legitimate interests of witnesses and of 
third parties who may be the sut̂ect of comment in proceedings con
ducted under privilege.

People taking film, or still photographs, should have regard to the 
powers of each House to deal with any act which may be held to tie a 
contempt or breach of the rules applying to the taking of photographs in 
Parliament House.

Any person permitted by a Committee to attend a hearing may tape 
record the proceedings. It is the responsibility of the person concerned to
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ensure that the recording is not used improperly or in contravention of the 
parliamentary Proceedings Broadcasting Act, 1946 or any other statute. 
The laws of defamation, put)lication and so on, apply. Further such tape 
recording of proceedings has no standing in terms of the laws goveming 
the broadcast of proceedings or the laws of parliamentary privilege.

DEPARTMENT OF PARUAMENTARY REPORTING STAFF

Of the four Departments that support the Australian Parliament, the 
one concerned with televising of parliamentary proceedings Is called “the 
Department of the Parliamentary Reporting Staff.’ The joint parliamentary 
heads of the Department are the two Presiding Officers of the Parlia
ment—the President of the Senate and the Speaker of the House of Rep
resentatives. .

The responsibilities of this Department are as under:

(0  To record the proceedings of the Parliament, its Commit
tees and selected other activities using |xint, electronic, 
visual, or sound media;

(ii)  To provide reports, transcripts, arvi radio and television 
coverage of the parliamentary proceedings for publication 
and broadcast; and

(iiO  To provide automated information processing and telecom
munication services for the Parliament.

The three operational programmes of this Department are Hansard, 
Information Systems and Sound and Vision Systems.

Sound and Vision Office (SAVO)

The Sound and Vision Office initially created in 1988 and reformed In 
1990 is responsible for the development, operation and maintenarKe of the 
television and sound systems and related electrical equipment within Par
liament House and provides audio-visual support for specified functions.

SAVO is one of the largest producers of Australian content program
ming in the country, producing over 1,600 hours of television and radio 
broadcasts of parliamentary proceedings annually.

Objectives:

(i)  To maintain and operate efficiently the Parliament’s televi
sion and radio broadcasting facilities and related technical 
services;

(ii)  To provide an authoritative source of advice on broadcast
ing, production and related technical matters to the Presid
ing Officers, Senators, Members and other parliamentary 
departments.

Strategies:

(0  Monitor trends and developments in technology to ensure
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that Parliament has efficient and cost effective broadcast
ing. communication and related electronic system.

(iO  Maintain links with similar organisations to ensure that the 
quality of service provided and procedures followed meet 
industry tiest practice.

(iii)  Consult with the Presiding Officers, Senators, and Mem
bers to establish their requirements.

(iv)  Monitor systems performance to ensure reliability and conv 
pliance with relevant standards.

(v)  Operate an equitable cost recovery system for rKxvparlia- 
mentary work.

* Staffing Pattern: In 1990, a review was commissioned to examine and 
report on the long term establishment and staffing requirements of SAVO.

The Review Team, adducing various reasons, opined that staffing of 
SAVO by contract employees is both inefficient and costly, and concluded 
that SAVO should have a permanent staffing establishment to enat)le it to 
develop and retain its own staff to ensure its continued operation.

INFRASTRUCTURE

SAVO which covers ttie proceedings of the House of Representatives, 
Chamber of Senate and 19 Committee Rooms, provides an efficient and 
reliable communication system in Parliament House. It has an elaborate 
infrastructure which involves over 15,000 kms. of cabling. It maintains 25 
broadcast quality camera systems, 2 television production control rooms, 2 
edit control rooms, 3 video tape edit systems, 86 outside broadcast points, 
3 radio broadcast booths/studios, 14 Whips monitoring cameras, 500 tele
vision sets, 19 VCRs, 1900 radios, 1150 microphones, etc. SAVO is also 
responsible tor operation of a 300 seat cinema theatrette with full surround 
Dolby sound system and video prpjedions.

Camera System

The Chambers of House of Representatives (H.O.R) and Senate have 
been provided with 8 Vinten type Hitachi SK-97 cameras. The rule followed 
in the placement of the cameras in each Chamber is that all Senators/ 
Members have equal picture framing potential, i.e. it is possible to provide 
every Member with ttie same type of shot and there is no discrimination 
between the front and the back benches in this respect.

Lighting System

In the Chambers of House of Representatives arxi the Senate good 
use has been made of natural light. To provkJe additkmal light in the two 
Chambers, 200 HOI Metal Vapour Discharge Luminaries, each of 150 W 
have been provided in each House.

Audio System

Micropfione System : Each Chamber uses AKG CMS series corv
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denser microphones fitted with CKI capsule. There are in all 140 micro
phones in the House of Representatives and 94 in Senate. Each Memt)er 
has l}een provided with a separate microphone. There is arrangement for 
mimic display for identifying the speakers.

Loud Speaker System: To ensure that the proceedings in the Cham
ber are clearly heaid by all within the House of Representatives, a total of 
eight omni directional loud speaker columns have been susperxled ap
proximately eight metres above the floor. Of these, one is sited over the 
Centre Table and the remainder are distributed over the body of the Mem
bers’ seating configuration.

The Centre Table Column is used to provide for Mr. Speaker and all 
users of the Table ttiereby localising the origin of the sound enforcement 
for these users to this location. Mr. Speaker’s access to this column is 
maintained at all times and he is given access to other columns for greater 
penetration during continuous periods.

House Monitoring System

The House Monitoring System (HMS) is a multi-channel radio and 
television cable system wfiich provides information on parliamentary pro
ceedings and other activities in the building. It also gives access to local 
radto arvj television services, parliamentary Library information services 
and videotext, Parltext arxl Austext services.
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ANNEXURE-A 
CONDITIONS FOR BROADCASTERS

Authority to Broadcast

The House authorises live broadcast and rebroadcast of the proceedit̂ 
and excerpts of proceedings of the House of Representatives, including 
the acljournment debate, on television from 12 September 1991.

Conditions

Access to the proceedings of the House of Representatives Ibr the televis
ing of proceedings is subject to an undertaking to observe, and to comply 
with, the following conditions:

1. Source of Recording

Broadcast and rebroadcast may occur and recordings may only be 
made from the official and dedicated, composite vision and sound feed 
provided tiy the Sound and Vision Office.

2. Fair and Accurate Reporting

Televising shall be used only for the purposes of fair and accurate 
reports of proceedings, and $hall not be used for:

(0  political party advertising or election campaigns;

00  satire or ridicule;

(iii)  commercial sponsorship or commercial advertising.

Note : Wtiere excerpts are used on commercial networks, the 
station should try to ensure that advertising before and after excerpts is of 
an appropriate nature.

3. Balanced Reporting

Reports of proceedings shall be such as to provide a t>alarx:ed 
presentation of differing views.

4. Contejct

Excerpts of proceedings are to be placed in context.

5. Withdrawn Remarks

Remarks in respect of which a Member claims misrepresentatkxi 
or otherwise seeks withdrawal, and which are subsequently ordered to be 
withdrawn, or are voluntarily withdrawn, are not to be rebroadcast.

6. Deletions from Hansard

If the Speaker orders that a remark be deleted from Hansard, 
either at the time the remark was made or at a later time, the remark, the 
Speaker’s direction and the proceedings relating to tf)e matter, are rK)t to 
t>e rebroadcast.
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7. Points of Order

Points of order, and matters claimed to tie points of order, are not 
to t>e retxoadcast.

8. Technical Restrictions

Footage must be t)roadcast at normal speed, with synchronised 
sound and vision.

9. Acicnowledgement of Speaker’s Gallery

Events in the galleries are not a part of the proceedings and 
should not generally t)e covered. However, acknowledgement may t)e made 
of distinguished visitors in the Speaker’s Gallery if the Speaker, or the 
Deputy Speaker, makes such a reference.

10. Privilege

Subject to an appropriate amendmert to the Broadcasting Act, 
at)solute privilege is to apply to live txoadcasts. Qualified privilege only 
shall apply to broadcasters in the use of excerpts and delayed txoadcast- 
ing of proceedings.

11. Speaiters' Instructions

The instructions of the Speaker of the House of Representatives, 
or the Speaker's delegate, in respect of broadcasting, shall be ottserved.

1Z Penalties

Non-compliance with the guklelines listed atxjve may incur the 
following penalties tor the stations involved:

(i)  first breach—access to the broadcast service withdrawn 
for three sitting days;

(ii)  second breach—access to the broadcast service withdrawn 
for six sitting days;

(iiQ  such other penalty as is agreed by the House members on 
the Joint Broadcasting Committee.

Breaches of the guidelines shall be considered and determined by the 
House members on the Joint Committee on the Broadcasting of Parlia
mentary Proceedings.
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ANNEXURE-B 
GUIDEUNES FOR CAMERA OPERATORS

1.  As a general principle cameras should focus on the Member with the 
call. Shots should be no closer than 'head arxl shoulders'.

2.  Fine tuning or variations to depths of field at the discretion of the 
operator is acceptatile.

3.  Wide-angle shots of the Chamber may be used during Divisions and 
Question Time. Sparing use of the wide-angle shot ma/ be used at 
other times.

4.  Reaction shots of a Member are permitted:

- When the Member has sought information which is being supplied 
by a Member having .the call; or

- when the Member is referred to in det)ate; arxl

- if the Member is in the designated seat.

.5.  If an exchange between Members is too fast to permit normal cam
era switching, then a wider camera shot incorporating those involved 
in the exchange, including the Chair, is permitted.

6.  Coverage of the Galleries arxl the advisers' seats is not generally 
permitted except when distinguished visitors are referred to by the 
Speaker or the Deputy Speaker. In this case, the camera may focus 
briefly on that section of the Speaker's Gallery wfiere the distin
guished visitors are located.

7.  In the event of unparliamentary behaviour or disturbance by strang
ers on the floor of the House, the camera is to focus on the Chair or 
a slightly wider angle shot of the Chamber which incorporates the 
Chair and the despatch boxes area but which does not show the 
offending incident.

8.  No panning along the Benches shall be permitted.

9.  No split-screen shots shall be permitted.

10. No close-up shots of Members' papers shall be permitted.

11. Instructions from the Speaker, or the Speaker’s delegate, in relation 
to the operation of tfie sourxl and vision equipment in the House of 
Representatives, shall be observed.
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OUR CONSTITUENCY AND CONSTITUENTS*
PJL SANGMA (TURA, WEST GARO HILLS)

Garo Nils forming the Western Region 
of Meghalaya is situated at the western 
end of Patkai Range of Âsam between 
latitudes 25°9‘ and 2&V North and longi
tude 89*̂' and 91°2' East and has an area 
of approximately 8,167 sq.kms. It is 
txKjnded in the North and West by GoaJ- 
para District of Assam and in the East by 
Khasi Hills District of Meghalaya The Garo 
Hills borders Bangladesh on the South and 
partly on the West. It is one of the two 
former Autorvsmous Hills districts  of

Assam which presently constitute the State of Meghalaya, the other being 
the United Khasi and Jaintia Hills.

My Constituency, Tura, is the headquarters of West Garo Hills district 
of Meghalaya Garo Hills, formely known as Garowana, was constituted as 
an administrative unit with Tura as its headquarters as early as 1866 al
though Meghalaya became a full-fledged State only in 1972. TTie following 
write-up deals with not only Tura, but the entire Garo Hills region, of which 
it forms a part.

In order to bring the administration closer to the people and also to 
take up effective developmental work in the most backward rugged ter
rains, the composite Garo Hills cfistrict was bifurcated in 1976 into two 
districts, viz. East Garo Hills and West Garo Hills, with headquarters at 
Williamnagar and Tura, respectively. The Baghmara civil sub-division of 
West Garo Hills has been further carved out as a separate distrkrt, viz. 
South Garo Hills district in 1992.

About two-thirds of the area comprising the 3 districts is hilly. Ttie 
physiography is characterised by a dense cluster of hills of low elevation. 
Most of these hills are less than 600 metres in altitude, except in the 
Arabella Range where the elevation reaches 960 metres and in the central 
ridge or the Tura range, which maintains a fairly even altitude of 1,200 
metres. The highest peak is Nokrek whteh is about 1,396 metres high. The 
Kailas peak (1,125 metres) east of Someswari river and Balphakram (940

* This write-up i* baMd on th« material tuppliad by Shri PA Sanoma, Mnialar of Stale 

(Independent Charge) of the Minstry off Labour.



metres) on the txirder of Khasi Hills are the other main peaks. Tura Is at 
an elevation of 390 metres. Numerous rivers and streams originate in the 
higher hills and find their way down to the plains over narrow and rocky 
Ijeds.

The total population of the composite Garo Hills is 6,67,000, according 
to the provisional Census of1991, of which 1,89,000 is in East Garo Hills 
and 4,78,000 in composite West Garo Hills. The population of Scheduled 
Tribes and Scheduled Castes in Garo Hills is 3, 96,000 and 3, 965 respec
tively. Nearly 90.4% of the people live in reral areas.

Each of the three districts has Civil Sut>-Oivisions and Community and 
Rural Development Blocks as indicated below:

District  No. of No. of Community
Civil SuthDivisions  and Rural Deve

lopment Bhxks

East Garo Hills 1 4

West Garo Hills 2 7

South Garo Hills - 3

There is a Rural Development Agency, in each district, for implementa
tion of the poverty alleviation programmes, viz. Integrated Rural Develop
ment Programmes, Jawahar Rozgar Yojana, development of women and 
children in rural areas, besides some other rural development program
mes.

In each of the districts, a District Planning and Development Council 
has been set up with a Cabinet Minister as Chairman. The CourwiI is 
entrusted with the responsibility of formulation of developmental plans for 
the district, taking into consideration the needs of the people and the local 
resources availat)le.

All three districts fall under the jurisdiction of the Garo Hills Autorx>- 
mous District Council constituted under the Vlth Scfiedule of the Constitution 
of India, for the purposes of administration as well as maintenance and 
promotion of tribal culture and traditions.

The region enjoys a tropical climate characterised by high rainfall, high 
humidity, generally warm summer and moderately cold winter season. 
Garo Hills with its low population density, rich land and water resources, 
atxjndant forest wealth and a variety of mineral resources offers immense 
possibilities for agricultural, industrial and allied development.

The main occupation of the Garos wfio form the majority of the popula
tion is agriculture. The gross cropped area in 1991-92 urvJer foodgrain 
production was 76.855 ha; under oil seeds 7,000 ha; under cash wops,
11,507 ha; and under horticultural crops 9,812 ha.
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The soil of the region is rich in organic matter and nitrogen, txjt poor in 
phosphorous and medium in potash content. The foodgrains grown in the 
districts are mainly rice, wheat, maize and the oil seeds grown are ses- 
amum, rape seed, mustard arxl soyabean. Horticultural crops are Ijanana, 
pineapple, citrus and other temperate fruits.

The geography of the land does not pennit the expansion of the area 
under cultivation. Instead, intensive cultivation practives need to be intro
duced along with the infrastructure for irrigatioa Cultivation of fruit crops 
has wide scope provided tfie infrastructure for processing and marketing 
ttiem is adequat̂ organised.

It may be noted that the Minor Irrigation Wing of the Agriculture De
partment has already brought under irrigation cover an area of 2,944 ha in 
East and South Garo Hills arxl 15,119 ha in West Garo Hills. The Rongai 
Valley Irrigation Project, a medum irrigation project, is now urxJerway. 
When completed, it will provide irrigation facilities to 3,880 ha of existing 
cultivat)le area and t>ring an additional 3,490 ha urxJer cultivation.

Garo Hills is rich in forest resources. The forest area is demarcated for 
administrative purposes as state reserved and protected forests, under the 
administrative control of the State Forest Department, as well as forests 
under ttie administrative control of the Garo Hills District Council. The 16 
resen/ed forest areas are among the richest forests in Meghalaya

Although problems such as over-exploitation, encroachment, arxl dere
servation of forest areas reman, regular plantation of Sal arxl Teak trees 
are continued on an average of 60-100 fia annuallly, to replenish forest 
reserves. Especially under the programme of social forestry, large scale 
plantations fiave been undertaken in order to increase the forest cover in 
degraded forests.

Tfie State Government has also t)een making continuous efforts to 
control tfie destructive practice of sfiifting cultivatkxi, but with marginal 
success. It is estimated that atxxjt 1, 793 villages practice shifting cultiva
tion involving 37, 812 families.

It may also be noted that the District has good potential for forest 
based industries. At present there are no such industries worth the name, 
except a few saw mills.

Garo Hills region is erxJowed with plentiful water resources, in the 
shape of rivers, streams, tanks, ponds, and lakes. There are about 2,000 
kms of rivers and streams as well as about 373 ha under tee/s and lakes 
and around 636 ha. under ponds and tanks. Tfiese water areas, if properly 
exploited for development of fisheries, would contribute to a great extent in 
improving the economy of the rural poor. At present ttiere are six fish seed 
farms covering a total water area of 6,129 ha which provide scope for 
pisciculture. There is ample scope for extending pisciculture over a larger 
area.
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It is seen that resource constraints and lacl( of appropriate technical 
know-how starxJ in the way of effective utilisation of the water resources of 
this region. Also since the natural water areas of the districts are under the 
control of the Garo Hills Autonomous District Council, no fishery develop
ment work can be taken up without the Council’s approval. To overcome 
this problem, it is proposed to take up fishery development work in coordi
nation with the District Council. A Rsh-Farmers Development Agency has 
also been established in 1992 in the State for taking up massive develop
ment of fisheries in the entire Stale. This would make available improved 
technology and e>ctension services.

Garo Hills is rich in mineral resources. Coal, limestone fire-clay and 
light coloured sandstone are the major minerals found in the districts and 
are virtually untapped. Minor occurences of sillimanite, glass-sand, iron
' ore, gypsum, quartz-felspar and phosphates, have been reported. The 
vast mineral resources are yet to be exploited in a large scale. There are 
no maja industries based on these mineral resources in the District. There 
is only one mini Cement Plant at Demas with a production capacity of 100 
tonnes a day. Arrather major cement plant, viz. Siju Cement Plant is to be 
set up in the Joint Sector.

Thus, the Garo Hills region of Meghalaya represents a paradox of 
great natural wealth and developmental potential amid backwardness. There 
is ample scope for developing forestry, fisheries and mining. A major task 
is to provide shifting agriculturists adequate facilities for settled agriculture. 
This needs to be supported by people-oriented schemes such as small 
and village industries, livestock management and handicrafts promotion. 
Moreover, plantation of teak and other fast growing species, including 
rubber, must be given priority. It may be emphasised that agro-forestry 
t)ased development activity would bring the economy on the road to sus
tainable development. At tfie same time it must be ensured that industrial 
development does not adversely affect the cultural heritage and environ
ment of the region.
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SHRAVAN KUMAR PATEL (JABALPUR)

Shri Shravan Kumar Patel, who was 
elected to the Tenth Lok Sabha in 1991 
from the Jabalpur constituency, was born 
on 14 September 1945, in an illustrious 
family of Jabalpur which had played an 
active role in the freedom struggle. His 
father Shri Parmanandbhai Patel was
actively associated with the national lib-  , .......>  , ' v
eration movement. A prominent leader
of Madhya Pradesh, Shri Parmanandt)haJ  . .....
Patel had l>een a Cabinet Minister in the
State ftx nearly three decades. *•  '  '  #

Young Shravan Kumar inherited from his father a deep sense of com
mitment to the cause of the nation. He graduated in Arts and (.aw, and 
towards the end of the 1970s was drawn into politics, having been earlier 
invilved in service of the deprived, the destitute and the downtrodden. At a 
young age, he had organised drought relief camps, eye camps and immu
nization camps at Jabalpur which was frequently affected by drought, fam
ine and epidemics.

Shri Shravan Kumar Patel was a memt>er of the Madhya Pradesh Leg
islative Assemtrfy during 1980-90. For the period 1984-85, he was Minister 
of Industries, Sports and Youth Welfare, and for the period 1988-89 served 
as Minister for Excise and Sales Tax, Science and Technology, Public 
Undertakir̂s, Sports and Youth Welfare. Shri Patel is deeply involved in 
varied activities for the amelioration of the lot of the rural poor and trit>als, 
having been actively associated with the implementation of the twenty- 
point programme of former Prime Ministers, Smt. Indira Gandhi and Shri 
Rajiv Gandhi. He also played a prominent role in the implementation of the 
five-point programme enunciated by late Shri Sanjay Gandhi.

Shri Patel firmly believes that no amount of economic planning or agri
culture and industrial growth and development will be of any avail, unless - 
population growth is curbed effectively, and a zero growth rate is achieved 
by the turn of the century. Rigorous steps must be enforced to curb 
population growth, including disincentives arxJ tax penalties against non
compliance of small-family norms. Shri Patel has voiced his concern in this

OUR BUDDING PARLIAMENTARIANS*
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regard at every available opportunity, txith inside and ourside Parliarnent, 
through Questions arxl discussions.

Shri Patel is concerned over the abuse of religious, communal, caste 
and other sectarian sentiments for political ends. This, to him, appears to 
tear at the very tatxic of Indian nationhood. He had, according, intro
duced a Private Memt)er's Bill (No. 207) in 1991, wittiin a few months of 
tteing elected to the Lok Satiha, for the cancellation of registration of 
political p>arties wNch exploit religious, communal or sectarian feelings 
during election campaigns to gain political and electoral mileage.

Shri Shravan Patel seeks the enforcement of the constitutional rights 
of women so as to redress the injustice perpertrated aganst them. Keen 
as he is to see that women are given their due, he is fully supportive of the 
recent measures taken to empower ttiem arxl improve tfieir education and 
health.

Shri Patel takes keen interest in the devetopment of his constituerxy. 
He has consistently sougfit to find soluttons to the different prot)lems of his 
constituents. He has t>een stressing ttie importance of a well lakl out 
underground drainage system for Jat>alpur, as a step towards tackling 
malaria and cholera He is actively involved in the development of agrkni- 
ture arxl industry in tfie regkxi.

An airport capable of handling Boeing aircraft is being constnicted at 
Jabalpur. A sup̂ast train between Jabalpur and New Delhi has beer 
introduced from 1 July 1993, akMig tfie sfnitest route via Katni and Bina, 
the maklen run of which Shri Patel had the privilege to flag off. A 10 KW 
TV Transmisskxi system is scheduled to be inaugurated in Jabalpur before 
ttie end of the year.

An active Congress memtter of Parliament, Shri Patel is a member of 
the Consultative Committee frf the Ministry of Rural Devekipment, the 
Standing Committee on Communication and Information and Broadcasting 
and the Committee on Subordinate Legislatkxi of the Lok Sat)ha.

He was one of tfie members of Parliament included in the panel dis
cussion on Doordarsfian on 23 November 1992 on ‘Issues t>efbre Parlia- 
menf, a feature on the eve of a session of Parliament. Shri Shravan Patel, 
alongwith Shri Somnath Chatterjee, MP also partteipated in a parliamen
tary film on ‘Financial Committees of Parliament* prepared  the Lok 
Sabtia Secretariat.

He is also a member of the Joint Parliamentary Committee to enquire 
into the irregularities in the t)anking and securities transactions. Shri Patel 
was also one of the two members of Parliament in the Vice-President’s 
detegatkm to Vietnam, in September 1993.

Shri Shravan Patel has been an outstanding sportsman from his school 
days, having represented his State in the Ranji Trophy. He was aĉudged 
the tjest batsman of Parliament for the year 1992-93. He cortinues to t» 
the Vice-Presklert of ttie Madhya Pradesh Crkdcet Associatioa He is a 
keen golfer and is also interested in swimming, photography and music.
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PARLIAMENTARY EVENTS AND ACTIVITIES

CONFERENCES AND SYMPOSIA

89th InterParliamentary Conference : The 89th Inter-Parliamentary 
Conference was held in New Delhi from 12 to 17 April 1993*.

58th Conterence of Presiding Officers of Legislative Bodies in India : 
The 58th Conference of Presiding Officers of Legislative Bodies in India 
was held in Madras on 25 and 26 June 1993. Shrl Shivr̂ V. Patil, Speaker, 
Lok Sat)ha and Chairman of the Conference, presided. Ttie Conference, 
hosted  the Tamil Nadu Legislative Assembly, was atterxled t>y almost 
all the Presiding Officers of the Legislative Bodies in India Shri S. Mal- 
likarjunaiah. Deputy Speaker, Lok Sabha also attended. Shri N. Sivas- 
ubramanian, Deputy Comptroller and Auditor General of ln(fia was special 
invitee to the Conference.

Tfie Conference discussed the following points on the Agenda:

(i)  Need to lay down constitutional limit for minimum number 
of sittings of Legislatures and minimum number of ses
sions.

(ii)  The need for a unanimous recommendation to tf)e Gov
ernment for making inbuilt provision in tfie law for exempt
ing tfie Presiding Officers from appearance in the Courts.

(iii)  Sfiakdher Committee Report on inadequate response of 
tfie State Govemment to the Audit Rep̂ constituted by 
the C &AG.

As is customary, the Conference was preceded by tfie 38th Confer
ence of Secretaries of the Legislative Bodies in India on 24 June 1993. 
The Conference was presided over by Shri C.ICJain, Secretary-General, 
Lok Sabha Secretaries of State/Union Territory Legislatures p̂cipated 
in tfie discussion.

Tfie Conference of Presiding Officers was followed by a Symposium 
on How to raise the level of debate in the House’ on 27 June, 1993, wfitoh 
was inaugurated t)y Dr. (Ms.) J.Jayalalitha, Chief Minister of Tamil Nadu. 
Shri Shivraj V. Patil, Speaker, Lok Sabha, presided and delivered tfie

* For detaib, Me article *7he 89lh Inter-Pariiamentary Conference : An Overvie«/, by Shri 
C.ICJain, Secrataiy-Oeneral, Lok S(Mw and Sacretaiy-Oenerel o( the Confoienoe In the Jour­
nal otPartamenta/y Inhmadon, V0I.XXXIX, No2, June 1993.



opening Address. The Presiding Officers of Legislative Bodies in India and 
Members of Parliament from Tamil Nadu and Members of Tamil nadu 
Legislative Assembly participated in the Symposium.

Birth Anr\iversaries of Natior̂l Leaders : On the birth anniversary of 
those national leaders whose portraits adorn the Central Hall of Parlia
ment, a brief function is organised under the auspices of the Indian parlia
mentary Group (IPG) at which floral tributes are paid to those leaders. The 
birth anniversaries of the following national leaders were thus celebrated 
during April to June 1993.

Dr. B.R. Ambedkar : On the occasion of the birth anniversary of Dr. 
B.R. Ambedkar, a function was held on 14 April 1993 in the Central Hall of 
Parliament House where his portrait is put up. Shri Shivraj V. Patil, Speaker, 
Lok Sabha; Shri B. Shankaranand, Minister of Health and Family Welfare; 
Dr. Manmohan Singh, Minister of Finance; Shri Sitaram Kesri, Minister of 
Welfare; Shri LK. Advani, the then Leader of Opposition in Lok Sabha; Dr 
(Smt.) Najma Heptulla, Deputy Chairman, Rajya Sabha; Shri S. Mal- 
likarjunaiah, Deputy Speaker, Lok Sabha; Shri Tarun Gogol, Minister of 
State in the Ministry of Food Processing Industries; Shri M. Arunachalam, 
Minister of State in the Ministry of Industry; Kumari Seija, Deputy Minister 
in the Ministry of Human Resource Development; Members of Parliament; 
former Members of Parliament and others paid floral tributes to Dr. Am
bedkar.

A booklet containing a profile of Dr. Amtjedkar, prepared by the Re
search and Information Division of the Lok Sabha Secretariat, was also 
brought out on the occasion.

Pandit Motilal Nehru : On the occasion of the birth anniversary of 
Pandit Motilal Hehru, a function was held on 6 May 1993 in the Central 
Hall of Parliament House where his portrait is put up. Shri Shivraj V. Patil, 
Speaker, Lok Sabha; Shri Arjun Singh, Minister of Human Resource De
velopment; Dr. Manmohan Singh, Minister of Finance,; Dr. (Smt.) Najma 
Heptulla, Deputy Chairman, Rajya Sat>ha; Shri Mukul Wasnik, Minister of 
State in the Ministries of Human Resource Development and Parliamen
tary Affairs: Members of parliament; former Members of Parliament; Smt. 
Sonia Gandhi and Shri Naresh Kathju and others paid floral tributes to 
Pandit Motilal Nehru.

A booklet containing a profile of Pandit Motilal Nehru, prepared by the 
Research and Information Division of the Lok Sabha Secretariat, was also 
brought out on the occasion.

Gurudev RabindranaO) Tagore : On tfie occasion of the birth anniver
sary of Gurudev Rabindranath Tagore, a function was held on 8 May 1993 
in the Central Hall of Parliament House, where his portrait is put up. Shri 
Shivraj V. Patil, Speaker, Lok Sabha; Dr. Manmohan Singh, Minister of 
Finance: Shri LK. Advani, the then Leader of Opposition in Lok Sabha; 
Shri Tarun Gogoi, Minister of State in the Ministry of Food Processing
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.ndustries; Shri M. Arunachalam, Minister of State in the Ministry of Indus
try: Shri R.L. Bhatia, Minister of State in the Ministry of External Affairs; 
Kumari Seija, Deputy Minister in the Ministry of Human Resource Develop
ment; Members of Parliament; former Members of Parliament arxl others 
paid floral tributes to the Gurudev.

A Booklet containing a profile of Rabindranath Tagore, prepared by the 
Research and Information Division of the Lok Sabha Secretariat, was also 
brough out on the occasion.

PARLIAMENTARY DELEGATION VISITING INDIA

Botswana : On the invitation of the Parliament of India, a 5-member 
Botswana Parliamentary Delegation led by Mr. M.P.K. Nwako, Speaker of 
the National Assembly visited India from 9 to 15 May 1993. The Delegation 
called on the Speaker, Lok Sabha Shri Shivraj V. Patil on 10 May. Tfvsy 
called on the President, Dr. Shanker Dayal Sharma, the Minister of Parlia
mentary Affairs and Water Resources and the Minsiter of State for Exter
nal Affairs on 11 May. The Speaker, Lok Sabha hosted a banquet in their 
honour on the dame day.

Besides Delhi, the Delegation visited Bangalore and Mysore.

Mexico : On the invitation of the Parliament of India, a 12-member 
Mexican Parliamentary Delegation led by Senator Mr. Alfonso Martinez 
Dominguez visited India from 21 April to 25 April 1993. The Delegation 
called on the Vice-President and Chairman, Rajya Sabha, the Speaker, 
Lok Sabha, the Minister of Parliamentary Affairs and Water Resources and 
the Minister of State for External Affairs on 22 April. A meeting between 
the Delegation and Members of our Parliament was held on the same day. 
The Deputy Speaker, Lok Satiha, Shri S. Mallikarjunaiah hosted a barxjuet 
on that day later in the evening.

Besides Delhi, the Delegation visited Jaipur.

Nepal: On the invitation of the Parliament of India, a 14-member 
Nepalese Parliamentary Delegation led by Mr. Daman Nath Dhungana, 
Speaker of the House of Representatives of Nepal visited India from 2 to 
12 May 1993. The Delegation called on the President, Dr. Shanker Dayal 
Sharma; ttie Vice-President and Chairman, Rajya Sabha, Shri K.R. Naray
anan; the Speaker, Lok Sabha, Shri Shivraj V. Patil; and the ttien Leader 
of the Opposition in Lok Sabha, Shri L.K. Advani and tfie Leader of Oppo
sition, Rajya SatJha, Shri Sikander Bakht on 3 May. They called on the 
Minister of Parliamentary Affairs and Water Resources, Shri V.C. SfHJkla 
on 4 May. The Minister of State for External Affairs called on the Leader of 
the Delegation on the same day. A discussion between the Delegation and 
Members of the Indian Parliament was also held on ttie same day. The 
Speaker, Lok Sabhia, Shri Shivraj V. Patil hosted a barK|uet in their homur 
on 5 May.

Besides Delhi, the Delegation visited Madras, Tlrupati Goa, Bomba/ 
and Varanasi.
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Suriname : On the invitation of ttie Parliament of India, a 4-memt)er 
Suriname Pariiamentary Delegation, led by Mr. Jaggemath Lachmon, Speaker 
of the National Assembly of Suriname, visited India from 19 ts 23 April 
1993.

The Delegation called on ttie President Dr. Shanker D̂ al Sharma; 
the Minister of Agriculture Dr. Bal Ram Jakhar; and the Minister of Com
merce Shri Pranab Mukherjee on 19 April. They called on the Vice-Presi
dent and Chairman, Rajya Sabha Shri K.R. Narayanan; the Speeiker, Lok 
Sabha, Shri Shivraj V. Patil; and Minister of Extemal Affairs Shri Dinesh 
Singh on 20 April. A meeting between the Delegation and Members of our 
Parliament was held on 21 April. The Speaker, Lok Sabfia, Shri Shivraj V. 
Patil hosted a t)anquet in their honour on the same day.

INDIAN PARUAMETARY DELEGATIONS GOING ABROAD

European Parliament: A 9 memtier Indian Parliamentary Delegation 
led by Shri Vidya Charan Shukla, Minister of Parliamentary Affairs and 
Water Resources visited European Parliament from 25 to 28 May 1993. 
The other memt>ers of the Delegation were Shri Nirmal Kanti Chaterfee, 
Choudhary Hari Singh, Shri Digvqaya Singh, Shri Srikanta Jena, Shri Guman 
Mai Lodha, Shri G. Swaminathan, Shri K.H. Muniyappa, all Members. Shri 
Sudarshan Agarwal, Secretary-General, Rsqya Sabha was Secretary to the 
Delegation. ^

Romania and Bulgaria: The Speaker, Lok Satiha, Shri SWvraj V. Patil, 
led a 6 member Indian Pailiamentary Delegation to Romania from 4 to 9 
June and to Bulgaria from 9 to 15 June 1993. The other members of the 
Delegation were Dr. (SmL) Najma Heptulla, Deputy Chairman, Râa Satjha, 
Smt. Kesharbai S. Kshirsagar, Shri Ramesh Chennithala, Shri Devendra 
Prasad Yadav, Shri Shrish Cfiandra Dikshit and Shri Gaya Singh, all Mem
bers. Shri G.L. Batra, Additional Secretary, Lok Sat>ha, Secretariat was 
Secretary to the Delegation.

InterParliamentary Symposium, Hungary : An Indian Parliamentary 
Delegation, led by Shri Sharad Dighe, MP, attended the Inter-Parliamerv 
tary Symposium on ‘Parliament ; Guardian of Human Rights* held in 
Budapast, Hungary from 19 to 22 May 1993. The other members of the 
Delegation were Shri M.A.A. Fatmi, MP, and Shri T.A. Mohammed Saqhy, 
MP.

BUREAU OF PARUAMENTARY STUDIES AND TRAINING (BPST)

During tfie period 1 April to 30 June 1993, the following Programmes/ 
Courses were organised by the BPST : At a special functk)n held on 12 
May 1993 in Parliament House Annexe, the Speaker, Lok Sabha, Shri 
Shivraj V. Patil, released the following Parliamentary Films produced by 
the Lok-Sabha Secretariat:

(0  Private Members’ Bills;

(ii)  Parliamentary Questions;
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(iiO  Parliamentary Etiquette & Manners; and

(iv)  Financial Committees.

On the occasion, the Speaker honoured Sarvashri ̂it Kumar Par̂a, 
Ministry of Information and Broadcasting, Atal Bihari Vajpayee, Somnath 
Chatterjee, Shravan Kumar Patel, Smt. DeepikaTopiwala, Smt. Rita Verma, 
MPs, and Dr. R.C. Bhardwaj, Additional Secret̂ and Shri Murari Lai, 
Director, presently Joint Secretary Lok Sat)ha Secretariat wtx) had partici
pated in these films.

Appreciation Courses in Parliamentary processes and procedures for 
Probationers of All India/Central Sendees and Officers of Govemment of 
India, etc : The following Appreciation Courses were organised : (i) for 
Indian Foreign Servtee; and (ii) P&T Accounts & Finance Service from 10 
to 14 May 1993; OiO fof Officers of the rank of Desk/Section Officers to the 
Government of India and newly recruited/promoted Executive Officers and 
Senior Assistants of Lok Sabha Seaetariat from 7 to 11 June 1993.

InService Training Courses for OfUdals/Staff of Lok Sat>ha Secretariat: 
The following courses for Officers and Staff of Lok Sabha Secretariat were 
organised Ijy the BPST: (Q Lecture Session of The Budget in Pariiamenf 
by Shri 3.B. Pandit, Director, Lok Sabha Secretariat for officers working in 
Departmentally related Standing Committees, 5 April 1993; 09 Lecture 
Session on 'The Budget in Parliament* by Shri V. Balasutxamanian Corv 
sultant. Ministry of Finance for Officers working in Departmentally(-)related 
Standing Committees, 13 April 1993; (iiO for Senior/Junior Clerks of Lok 
Sabha Secretariat from 17 to 21 May 1993; C>v) for elegible candidates 
appearing in the examination for Parliamentary Reporter Grade-ll from 26 
May to 15 June 1993; and (v) in Computer Appreciation for Officers and 
Staff of Lok Sabha Secretariat working in Committees and Question Branches 
from 31 May to 4 June 1993.

Study Visits: At the request of various training and educational institu
tions, eî Study Visits were organised during the period 1 April to 30 
June by the BPST.
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PRIVILEGE ISSUES

LOKSABHA

Notice to the Chairman, Standing Committee on External Affairs fron 
the High Court of Madhya Pradesh in connection with a Misceiianeoui 
Petition: On 26 July 1993, the Speaker, Lok Sabha, observed as follows:

I have to inform the House that on 8 June 1993, a notice 
was received from the Deputy Registrar of the High Court of 
Madhya Pradesh, in the matter of Miscellaneous Petition No.
1132 of 1993, requiring the Chairman, Standing Committee 
on External Affairs, to appear before the High Court to show 
cause wtiy an application seeking ad interim relief filed by 
the petitioner be not granted.

As per well established practice and convention of the House, 
the Chairman, Standing Committee on External Affairs, was 
asked not to respond to the notice. I had passed on the 
relevant papers to the Minister of Law, Justice and Company 
Affairs for taking such action as he might deem fit to apprise 
the High Court of the correct constitutional position and well 
established conventions of the House.

Subsequently, on 19 July 1993, another notice was received 
from the Deputy Registrar of the High Court of Madhya 
Pradesh, in the matter of Miscellaneous Petition No. 1132 of 
1993, requiring the Chairman, Standing Committee on Exter- 
-•'I Affairs to aooear Ijefore th« Hinh r.m irtch«../  lea



STATE LEGISLATURES 

GOA LEGISLATIVE ASSEMBLY
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Atteged misleading of the House by the Chief Minister: On 29 July 
1993, the Speaker observed that he had received a complant dated 27 
July 1993 from Dr. K.G. Jhalmi, a member, raising a question of privilege 
and contempt of the House against the Chief Minister for the reply given by 
him on 27 July 1993 to the Starred Question No. 999 regarding withdrawal 
of a case from the Court of Judicial Magistrate, First Class, Bicholim.

Dr. Jhalmi stated in his complaint that the matter regarding the land 
slide at Bicholim Mines belonging to M/s Dempo Mining Corporation was 
raised earlier in the House and a Committee consisting of Members of the 
House and one official was appointed by the Government investigate and 
report. Accordingly the Committee had recommended to initiate legal pro
ceedings against M/s Dempo.

The contention of Dr. Jhalmi was that the Government had instituted a 
case against M/s Dempo on the recommendation of the Committee but the 
Governmer-i had withdrawn the case in its discretion. He alleged that a 
breach of privilege and contempt of the House had been committed by the 
Chief Minister.

The Speaker observed that he had carefully gone through the reply 
given by the Chief Minister to the Starred Question No. 999 answered on
27 July 1993, the relevant verbatim proceedings of the debates on this and 
the report of tfie Committee. The Chief Minister had stated in his reply that 
the case was withdrawn t»y the Government through the Director of Prose
cution/APP, Bicholim. in its discretion. During the course of discussion on 
the debates, the Chief Minister informed the House that the case was 
withdrawn by Government by its order dated 12 February 1992 as a matter 
of public policy and in the interest of fair play and equity as the affected 
parties were paid compensation. The Chief Minister had also stated that 
the compensation was paid to cultivators of paddy fields for ‘sorod’ as well 
Vaingan’ crop. However, it was also disclosed by the Chief Minister that 
the case was withdrawn by the APP on his own without referring the 
matter to the Government which was irregular. The Chief Minister had 
assured the House to re-examine the matter to see whether he could re
file the case if the member so felt.

The Speaker said that it was noticed from the Report of the Committee 
that the Government had appointed the Committee to enquire into the 
mining accident of Bicholim on 31 July, 1991.

The Committee had made certain recommerxJations, including the fol
lowing :

The Mining Company should be properly directed, and 
penalised if they do not follow the direction, to desilt drains



and provide drains where there are none to see that the 
rain waters flow out of the mining area in a smooth and 
orderly manner without damaging the surrounding proper
ties;

The Committee recommends DMC to be directed to re
move all the detxis in the fields arwj pay adequate com
pensation to the tenants/owners of the fields for the dam
age to thier agricultural properties. Till the debris is re
moved the DMC shold be directed to pay compensation 
for the loss of income from tfie larxJ. The next of kin and 
the injured should also be properly compensated,

Tt)e Speaker pointed out that from reply given by the Chief Minister, it 
was seen that though the Government had initiated legal proceedings 
against M/sDempo, it was subsequently wittxlrawn t}y the Government in 
its discretion, through the Director/APP. However, the withdrawal of ttie 
case was done by the APP without referring the matter to tfie Government.

The Speaker tlnen obsen/ed as under:

As regards the contentkxi of Dr. Jhalmi, it may be stated that 
non-acceptance or rK)n-implementation of tfie recommenda
tion of ttie said Government Committee does not constitute 
breach of privelege and ttie contempt of the House arxl it is 
for the Government to implement the recommerxlations or 
not.

It is also relevant to make a mention of tfie fact that normally 
the recommerxlation of a Parliamentary Committee a House 
Committee of the Legislatures are acĉed and implemented 
by the Government. If Government in regard to any recom
mendation holds a different view from that of the Committee, 
the Government has to apprise tfie Committee of the rea
sons that might have weigfied with it in not accepting or 
implementing the recommendation. Where a difference of 
opinion between the Committee and the Government re
mains unsolved, the case is referred to the Speaker for guid
ance. This is the position in respect of Committees of the 
House.

As regards the recommendations of the Committee appointed 
t3y ttie Government, the Government is free to take its own 
decision whether to accept or partly accept or implement or 
stop implementatkm at any stage, as per justifiable reasons 
in its own wisdom, and this will not constitute a breach of 
privilege and contempt of the House. The Government has 
made efforts to see that the affected parties are paid com
pensation. I do not agree that there is a breach of privilege 
and contempt of the House l>y the Chief Minister. Moreover,
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the Chief Minister has assured the House to re-e)caniine the 
case and re-file the same if the memt)er feels so. The Gov
ernment is competent to take its own decision in this regard 
and I do not agree that there is a case of txeach of privilege 
and contempt of the House involved in this matter. I, there
fore, withhold my consent to the raising of the matter as a 
question of privilege and contempt of the House.

HIMACHAL PRADESH LEGISLATIVE ASSEMBLY

Alleged obstruction caused to a memtter tty some Government ser­
vants from attending sitting of a Legislature Committee : On 16 Octot)er 
1990, Shri Ram Chand Bhalia, a member, gave notice at a question of 
privilege against Shri O.P. Bhardwaj and Shri K.N. Sharma, employees of 
the Himachal Pradesh Road Transport CkMporation (HRTC) for allegedly 
causing otstructions to him from attending ttie sitting of the Estimates 
Committee held on 12 Octotier 1990.

In his notice of question of privilege, Shri Bhatia alleged that on the 
said days, he was otistructed from attending the sitting of the Estimates 
Committee being held in the Legislative Assembly Secretariat t>y the em
ployees of the Himachal Road Transport Corporation who, at the instiga
tion of Shri O.P. Bhardwsy and Shri K.N. Sharma, gheraoed him at the 
Corporation Office arxJ forced him to sign a memorandum in ttieir favour. 
The member further alleged that he was abused and threatened by the 
agitators. He somehow managed to attend the sitting of the Estimates 
Committee only at the concluding stage and tfius could rKit take part in the 
discussions heM in the meeting. According to the member, this amourted 
to breach of privilege and contempt of the House.

On 24 October 1990, the Speaker referred the matter to the Commit
tee of Privileges for examinatton, investigatkm and report.

The Committee of Privileges considered all the relevant documents 
and written submissions of Shri K.N. Sharma and Shri O.P. Bhardwaj, and 
after examining, in person, Shri Ram Charxl Bhatia, member, Shri Mohan 
Lai, Chairman, Estimates Committee, Shri Ratan Lai Kapoor, Deputy Gerv 
eral Manager (Administration) HRTC, Shri O.P. Bhardwey and Shri K.N. 
Sharma as well as Shri Man Chand and Shri Puran Chand, witnesses for 
Shri Ram Chand Bhatia, member, the Committee in their Third Report 
presented to tfie House on 6 March 1992, reported inter alia that whenever 
any kind of external ot)struction was caused in the transaction of business 
of the House or if any member was obstructed while participating in the 
proceedings of tfie House or its Committees by any irKlividual or institutkxi 
or organisation, it certainly amounted to breach of privilege. This also field 
good in the matter under examination. The Committee examined the At
tendance Registers of the Headquarters of the HRTC. It was found from 
the registers of Budget, Banking and Planning Branch that Shri O.P. Bhard-
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waj was present in the office on the day when the incidents took place. In 
their statement, Shri Man Chand and Shri Puran Chand who appeared 
before the Committee as witnesses for Shri Bhatia, stated that Shri K.N. 
Sharma and Shri O.P. Bhardwey were not present at the place of the
incident.

The Committee reported that it was a fact thiat the presence of Shri 
Bhardwaj and Shri Sharma at that particular place at the time of the 
incident could not t)e proved absolutely but it was also a fact that these two 
persons were leaders of the organisation which was launching anti-reser
vation agitation. Whenever a legislator or legislators an masse were ot>- 
structed and not allowed to participate in the proceedings of the House or 
Its Committees, undoutntedly responsit>ility for such incidents lay with these 
leaders of the organisation who were spearheading such an agitation.

The Committee did not want to comment on the nature sind the pur
pose of thie agitation as this subject did not come under the purview of the 
Committee, but it was a fact that an agitation was going on and the 
agitators under the leadership of Shri Bhardwê and Shri Sharma gheraoed 
Shri Ram Chand Bhatia, on 12 October 1990, in front of the Headquarters 
of HRTC as a result of which the member could not attend, in time, the 
sitting of the Estimates Committee fixed for that date.

It had also t>een proved that the agitators who had gheraoed Shri Ram 
Chand Bhatia were members of the anti-reservation organisation. Shri 
Bhardwaj and Shri Sharma were the leaders of this organisation and as a 
protest they fiad provoked the agitators to gherao the legislators. From the 
statements of the witnesses produced by Shri Ram Chand Bhatia before 
the Committee it was evident that though the memtier was gheraoed, the 
fact was that both the said officials were not present there. Shri Bhatia 
himself had accepted that ‘it is a fact that all the employees had gheraoed 
me but I know both of you (Shri O.P. Bhardwaj and Shri K.N. Sharma) 
personally and t>eing the leaders of thie employees you were responsible 
for that and hence I have given notices of question of privilege against 
both of you."

Shri O.P. Bhardwaj and Shri K.N. Sharma tendered their apology be
fore the Committee on 23 September 1993 in the following words:

It is our suttmission t>efore this Committee that the untoward 
incident that happened with Shri Ram Chand Bhatia was 
undesirable and involvement of any person therein is unfor
tunate. We certainly do not know the persons responsible for 
such an undersirable act but on their behalf and being a 
memt)er of the organisation we apologise for that.

Keeping in view the unconditional apology tendered by Sarvashri Bhard
waj and Sharma, the Committee did not want to take any other action and 
came to the conclusion that Shri Ram Chand Bhatia was gheraoed in a 
planned manner, as a result of which he was unable to participate in the
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proceedings of the Committee and undoubtedly it was a txeach of privilege 
and contempt of the House.

The Committet' recommended that in order to prevent recurrence of 
such Incidents it was desirable that the agitationist leaders may prepare 
their code of conduct so that incidents of indecent behaviour, etc. did not 
happen with the elected representatives of the people and they were not 
obstructed in carrying out thier constitutional duties.

The Committee felt that in a democratic system It was necessary for 
the employees to form organisations so that tĥ could ̂press thier griev
ances but at the same time it was also riecessary that the employees who 
were duty tx)und to implement the policies laid down by the people's repre
sentatives for the welfare of the people at large, should always show them 
due courtesy and regard.

Use of undesirable and humiliating language against the people's rep
resentatives was not only against their honour and dignity but also aganst 
the basic ideals of dennocracy.

The Committee recommended that the Government should make a- 
rangement to convey the feelings of the Committee to all concerned indi
viduals and organisations so that incidents of misbehaviour, etc. with the 
members would not recur.

ORISSA LEGISLATIVE ASSEMBLY

Alleged casting of aspersions on a member by a newspaper: On 27 
March 1990, Shri Prasanna Kumar Patnaik, a member, gave notice of a 
question of privilege against the Editor, Sambad, an Oriya daily, for alleg
edly casting aspersions on him in a news item which was put)lished in its 
issue dated 27 March 1990, under the caption ‘Charge of criminal assault 
against a Public Representative."

The same day, another notice for question of privilege was given by 
Shri Prasanna Kumar Patnaik, which was signed by 19 other members 
besides Shri Patnaik, agianst the Editor, Sambad, on the same subject.

Shri Prasanna Kumar Patnaik contended that the whole subject matter 
of the news was false, fabricated and concocted and was designed to 
defame him in the public eye and theret>y to restrict his activities as an 
MLA. He further contended that the said newspaper, in connivance with 
some mischievous officers and his political rivals, had published similar 
news items in the past also.

On 28 March 1990, the Speaker observed as follows :

I have examined both the notices of question of privilege and 
the news item in question. According to the news item, a 
case has been registered agianst Shri Prasanna Kumar Pat-
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naik and police investigation is continuing wtiicti is to be 
disposed of according to the law of the land. Tlie news item 
does not reflect on the corxluct of Shri Patnaik as a memt)er 
of the House. If the fionourdtile memt)er feels that it is a 
false and t)aseless reporting he may go to the Court of law.

In view of the above, I withhold my consent to ttie raising of 
the matter as a question of privilege.

However, on 29 March 1990, the Speaker, after examinig tfie submis
sions of some of tfie memt)ers that tfie matter attracted tfie proviskMis of 
privilege of a memtier arxl tfie House, referred to tfie Committee of privi
leges for examination, investigatk)n and report.

The Committee of Privileges, after considering all relevant documents 
and examining in person Shri Prasanna Kumar Patnaik, Shri Aswini Kumar 
Patra, Sfvi B. Sethi Kumar Patnaik, Shri Suryanarayan Patra, Shri Suen- 
dranath Mishra, MLAs, and Shri Soumyaranjan Patnaik. Editor-In-Chief of 
Sambad newspaper, in tfieir First Report presented to tfie House on 20 
July 1993, reported interalia as follows :

In his statement before the Committee Shri Soumyararijan 
Patnaik, Editor-in-Chief, Sambad, owned resp<̂bility for 
the news item put)lished and stated that after initiatkxi of the 
privilege motion he enured and got it confirmed that an FIR 
has been lodged and a case has been registered in the 
police station against Shri Prasanna Kumar Patnaik. He de
nied having published this news item with political motive.

Tfie Committee have carefully consklered tfie matter and 
find that no evidence has been adduced in support of tfie 
contention that tfie news item was fatxicated and designed 
to defame Shri Prasanna Kumar Patnaik.

Tfie news pubHsfied is tiased on facts, viz,, tfie FIR lodged 
and case registered in Dfienkanal Town Police Statk)n. The 
Committee is of the opinion that publication of such a news 
cannot be considered as a breach of privilege of tfie me- 
met>er as tfiis news was in no way connected with tfie mem
ber’s activities in the House.

The Committee recommended that the matter be dropped as no fur
ther action was called for. The House adopted the Report of the Commit
tee on 21 July 1993.

Alleged casting of reflections on a member by an officii of a voluntary 
organisation in connivance with a newspapbr : On 16 April 1992, Shri 
Akhila Saunta, a member, gave notice of a question of privilege against 
Shri Achut Das, Directa Agragami, a voluntary organisation, Shri K. 
Ragfmnattian, PUblisfier, IrKSan Express, an English daily, Shri Vivek Goenka, 
Managing Edttor, Indian Express, Vqayanagaram Editkxi and Shri K. Sudhakar
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Patnaik, Correspondent, Indian Express, Koraput, for allegedly casting re
flections on him In a news item which was published in the VIjayanagaram 
edition of the Indian Express dated 15 April 1992 under the cation ‘MLA 
coaxed to comment against Agragami.”

Shri Saunta stated inter alia that the activities of Agragami, a voluntary 
organisation working in Kasipur, were under severe criticism in the House 
on 26 March. 1992, during supplementaries to this Starred Question relat
ing to Harijan and Tribal Welfare Department. The Speaker, thereupon, 
directed the Committee on Welfare of Scheduled Castes and Scheduled 
Tribes of the Orissa Legislative Assembly to make an inquiry into the 
activities of Agragami and submit its report. According to the member, this 
was widely publicised in the newspapers. Shri Saunta alleged that to counter 
this put>licity, Shri Achut Das, Director, Agragami, mobilised a lot of women 
at Kasipur against him. The member alleged that in connivance with the 
Editor and Publisher of the Indian Express, Vijayanagaram edition, the said 
news item was published on 15 April 1992, to defame him and to lower his 
prestige which, according to the member, amounted to breach of his privi
lege as a member of the Legislative Assembly.

On 9 July 1992, the Speaker referred the matter to the Committee of 
Privileges for examination, investigation and report.

The Committee of Privileges, after considering all the relevant docu
ments and examining in person Shri Akhila Saunta, MLA, Shri K.V. Rao, 
News Editor of the Indian Express, Vijayanagaram Edition and Shri K. 
Raghunathan, Printer and Publisher of the Indian Express, Vijayanagaram 
Edition, in their Third Report presented to the House on 20 July 1993, 
reported inter alia that Shri Raghunathan admitted not having verified the 
contents of the news item before publication and relying on tfie correspon
dent, Shri K. Sudhakar Patnaik, and expressed regret for the publication 
made. He stated that the news item was published in good faith, believing 
it to be true and it was never their intention to tarnish the image of the MLA 
and it was never intended to affect the dignity of the House for which they 
had the greatest regard and respect.

Shri K.V. Rao expressed regret for the news item and sought to be 
excused for the lapses. He also assured that in future no news item 
relating to the character and conduct of a member of ttie Legislative As
sembly would be put>lished in their newspaper without proper verification.

In view of the regret expressed by the Printer and Publisher and the 
apology tendered by the News Editor for their lapses and in view of the 
assurarwes given by them, the Committee recommended that the matter 
would be very careful while put)lishing news items relating to the character 
and conduct of the members of the House, particularly when such conduct 
had a bearing on ttieir performance inside ttie House.

The Committee found no material to proceed further against Shri Achut 
Das, Director, Agragami.
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Shri K.S. Patnaik, Correspondent, who submitted the news item had 
since tieen removed by the management. His whereatxxjts were not known 
and the Committee was of the opinion that no useful purpose wouM tie 
served by proceeding further with the enquiry against him.

The Committee recommerKJed that the matter be ctosed.

Hie House adopted the Report of the Committee on 21 July 1993.
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8
PROCEDURAL MATTERS

Reference to the conduct of the Chief Election Commissioner on the 
floor of the House: On 3 March 1993, after the Union Home Minister, Shri
S.B. Chavan had made a statement regarding Tripua, a memt>er (Shri 
George Fernandes) referred to the conduct of ttie Chief Election Commis
sioner. TTiereupon, the Speaker observed that since the Chief Election 
Commissioner was a constitutional authority, memtiers should follow proper 
procedure, laid down in the rules, for raising such matters *

On 10 May 1993 also, after the Question Hour, some Memt>ers re
ferred to the conduct of the Election Commission, txit the Speaker ordered 
expunctkm of all those references.

Rufe 342 of Ihe Rules of Procedure and Conduct of Business In Lok Sabha : A motion that the 
policy or situation or statement or any matter be taken into consideration shaJi not be put to the 
vote of the House, but the House shaH proceed to discuss such matter immediately after the 
move has concluded his speech and no further question shaN be put at the conclusion of the 
debate at the appointed hour unlees a member moves a substantive motion in appropriate temis 
to be approved by the Speaker and the vote of the House shal be taken on such motion.

Rate 352: A member wNIe speaking shaH not:

(I)  reffer to any matter of fact on ̂which a judicial decision is pending;

00  make personal reference by way of making an alegatkxi Imputing a motive
to or questioning the bona Udee of any other mervtber of the House unless H 
be imperath/ely necessary for the purpoee of the debate being Hself a 
matter in issue or relevant thereto;

CuO  use offensive expresekxis about the conduct or proceedings of Parliament
or any State Legislature;

fiv)  reflect on any determination of the House except on a motk>n for rescind
ing it;

(v)  reflect upon the conduct of persons in high authority unless the dIscusskMi
is based on a substantive motion drawn in proper terms;

Explanalion : The words ‘persons in high authority' mean persons whose 
conduct can only be discussed on a substantive motkxi drawn in proper 
terms under the Constitutk>n or such other persons whose conduct in the 
opink>n of the Speaker, shouU be discussed on a substantive motk>n 
drown up ki terms to be approved by him;

(vO  use the Preskient’s name for the purpose of influencing the debate;

(vii)  utter treasoruible, seditious or defamatory words;

(viii)  use hb right of speech for the purpose of obstructing the business of the 
House;

fix)  make any referetKe to the strangers in any of the gaReiiee;

(xO  refer to Qovemment officiate by name; and

(xi)  read a written speech except with the prevkxjs permisston of the Chair.



Instance of the House being presided over by a member who was not 
on the panel of Chairman: On 5 March 1993, during discussion on Motion 
of Thanks on the President’s Address, the Deputy Speaker observed that 
there was a meeting of Panel of Chairman, wtiich he was also to atterKJ. 
He, therefore, with the permission of the House, requested Shri Inderjit 
Gupta to preside over the sitting. Thereupon, Shri Gupta presided till a 
member of the Panel of Chairman relieved him.

Presiding Officer cannot preclude a member, appointed as Chief Min­
ister in a State, from attending the House : On 11 March 1993, when the 
Prime Minister was to reply to the discussion on the Motion of Thanks on 
the President’s Address, a member (Shri Nitish Kumar) ol̂ected to the 
presence of Shri K. Vijaya Bhaskara Reddy, Chief Minister of Andhra 
Pradesh, in the House. Some other members were of the view that Shri 
Reddy who had not resigned from the membership of the House was not 
entitled to take part in the proceedings. The Speaker, thereupon, ob
served ;

The Presiding Officer is not in a position to preclude Mr. K.
Vijaya Bhaskara Reddy from attending this House or doing 
anyMng else which he can do as per the Constitution.

The House does not take a decision on the specific question of vires of 
a Bill: On 12 March 1993, when the combined discusskxi on the Motk)n 
for consideration of the National Thermal Power Corporation Limited, the 
National Hydro Electric Power Corporation Limited and the North Eastern 
Electric Power Corporation Limited (Acquisition and Transfer of Power 
Transmission Systems) Bill, 1993 and Statutory Resolution thereto was 
taken up, a member (Shri George Fernandes) on a point of order submit
ted thal the House did not have competence to enact a legistation which, 
according to him, was tantamount to surrendering the sovereignty of the 
Union. Thereupon, the Deputy Speaker observed:

It is the accepted practice in Lok Sabha that the Speaker 
does not give any ruling on a point of order raised whether a 
Bill is constitutionally within the legislative competence of the 
House or not. The House also does not take a decision on 
the specific question of vires of a Bill. It is open to Members 
to express for and against the vires for the consideration of 
the House. The memt>ers take this aspect into account in 
voting on the motion for leave to introduce the Bill or on the 
subsequent motions on ttie Bill.

Every Adjournment Motion is not necessarily a censure motion agsdnst 
the Government: On 15 March 1993, as soon as the House met, several 
members demanded suspension of the Question Hour to discuss the situ
ation arising out of the bomb explosion in Bombay on 12 March 1993. 
They also demanded a statement from the Government in that regard. The 
Speaker observed that the statement on the matter would be made after

692 The Journal of Parliamentary Information



the Question Hour. Some members demanded discussion on the Adjourn
ment Motion, notices of which had already t>een given. Tbe Minister of 
Parliamentary Affairs observed that if the adjournment motion did not carry 
an element of censure against the Government the discussion thereon 
could be held.

After Question Hour, Members again wanted to know about the admis
sibility of the adjournment motion. Thereafter, the Speaker observed;

I am aware of the fact that each and every Member in the 
House is deeply affected by what has happened in Bomt>ay 
and is interested in discussing this matter. This matter can 
t>e discussed as an adjournment motion, it can be discussed 
as a matter under Rule 193 also.

The Speaker also referred to an earlier ruling in which it had k>een held 
that every adjournment motion was not a censure against the Government 
and the same could be admitted to discuss a matter of urgent public 
importance. After hearing various sections of the House and the Minister of 
Parliamentary Affairs, the Speaker observed:

I am incined to give consent to the adjournment motion. But, 
at the same time, I would like to bring to your notice that 
when matters of this kind happen in the country it is the 
bounden duty of all of us to criticise the Government wtiere 
criticism is necessary, to guide the Government where the 
Government has to tie guided and to join hands to see that 
these kinds of things are not allowed to happen later on.

Thereafter, Shri Somnath Chatterjee sought leave of the House to 
move the motion. As no ot̂ection was taken, the Speaker informed that 
the leave was granted and directed that ttie motion be taken up after the 
statement of Minister of Home Affairs on the subject. Thereafter, ttie Minis
ter made the statement and the motion was discussed.

(i) Members should not rely merely on the press reports for making 
allegations unless these are sutjstantiated; (ii) It is not desirable to make 
allegations against a person who is not in a positton to defend himself in 
the House : On 5 March 1993, when the House re-assembled after lunch, 
a member (Shri Ram Vilas Paswan) raised a matter regarding the alleged 
involvement of the Prime Minister's son in the Securities' scam as reported 
in various newspapers and demanded a statement from ttie Government 
in this regard. Some other memtiers also supported Shri Paswan, Thereaf
ter, the Speaker, ot)served:

....According to rule 353:

‘No allegation of a defamatory or incriminatory nature shall 
be made by a member against any person unless the 
member has given adequate advance notice to the 
Speaker....’
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I am repeating, “adequats advance notice to the Speaker.” 
‘and also to the Minister concerned so that the Minister 
may tie able to mke an investigation into the matter fa the 
purpose of a reply;

Provided that the Speaker may at any time prohiliit any 
member from making any such allegation if he is of opin- 
KNi that such allegation is derogatory tothe dignity of the 
House or that no pubik: interest is served by making such 
allegation.*

I am reading Kaul and Shakdher. It says:

‘As a rule, ao allegation of a defamatory or incriminatory 
nature can be made by a member against any person 
unless the member has given prevkius intimation to the 
Speaker and taken Ns permission arxl has also informed 
ttie Minister concerned, so that the Minister could make an 
investigation into the matter for ttie purpose of a reply. 
Nevertfieless, the Speaker may at any time prohibit a 
member from making any allegatkxi if he is of opinion that 
such allegatkMi is derogatory to the dignity of the House or 
that It does not serve any put)lic interest.’

It Is little repetitive, but ̂  most important thing is that the permission 
of the Speaker has to be obtained before raising such matters.

Further:

It was against ttie rules of parliamentary debate and deco
rum to make defamatory statement or allegations of incri- 
menatoiy nature against any person and the positkn was 
rattier worse if such allegatkm were made against persons 
who were not in a position to defend tftemeselves on the 
fkxK of ttie House.

The person against whon you are making an allegation is not a Mem
ber of this House.

'....The House should not be made a forum where the 
conduct and character of persons stKXjid be brought into 
disrepute, as the person against whom allegations were 
made had no remedy against a speech made on the fkxx 
of the House wWch was privileged. In order to safeguard 
the honour of the people generally it was imperative that 
ttie memtiers applied voluntary restraint and resorted to 
making allegatkxs in cases of extreme necessity wtiere 
there was an element of public interest. Even in such 
cases, it was necessary that reasonable opportunity stKXjkl 
t>e given to ttie Minister concerned to investigate irto tfie 
matter and to produce, if necessary, defence on behalf of 
the person concerned.
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A member has to be careful while making an allegation. 
He has to satisfy himself that the source is reliable and the 
allegation is based on facts. In efftet, he is required to 
make prima facie investigatkxi into the matter.

I am repeating “he is required to make prima lade investi
gation into the matter before he writes to the Speaker or 
the Minister, and more so. before he speaks in the House. 
A notice relating to an allegatkxi based on newspaper 
report is not aJtewed unless the member tabling it gives 
the Speaker substantial proof—it is not simple proof, it is 
substantial proof—tfiat ttie allegatkxi has some factual t)a- 
sis. In tfie notice to the Speaker a member is required to 
give brief details about the allegatkms which he propose to 
make against a person or another member, so that the 
Speaker couM judge the matter before harxf.’

These are the deciskxi given.

The Member shoukJ, before making an allegation in the 
House satisfy himself after making enquiries that there is a 
basis lor tiie allegation. The Member shoukJ be prepared 
to accept the responsibility for the allegatk>ns.’

It is not necessary that he has to obtain the permission but 
it is necessary that he has to show that he lias made a 
substantial erx]uiry and not only that he fias not to deperxl 
on the newspaper reports but he has to investigate Nm- 
self; not only that, he has to take the responsibility for 
making these allegations.

So, the Member shouM be prepared to substantiate the 
allegations, not only take the responsibility.

Therefore, it is utmost important, the allegations t>ased on 
solkl, tested and checked facts only shouM be made urv 
less they are supported and fortified by strong adequate 
proofs to substantiate. Then, in cases, the Members mak
ing such alleagations are challenged to substantiate them.

‘Members shoukl not rely merely on tfie press reports.*

I am again and agian repealing, the press is respected 
arxl we would like to respect tfiem, txjt it is not erxMjgh 
that it appears in the Press.

*The Member has to take the responsibility, the Member 
has to be with the eviderKe to substartiate what he is 
saying. Only then, he will be alUjwed.”

This is the rule.

‘Members shoukl not rely merely on press reports for mak
ing allegations in House arxl if they have to criticise any
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Minister or Member or any other dignitary they should make 
further enquiries and satisfy themselves of correctness of 
facts before tabling notice under tNs rule.*

“Speaker did not allow member to quote a newspaper 
report containing allegations of defamatory and incrimina
tory nature against a Minister saying that unless member 
satisfied him prima facie, he was not going to allow the 
Member to quote.*

Why I have qouted all those things here is that, simply 
because, there is a dignitary and something is written against 
the relative of the dignitary, if you are raising this matter 
on the floor of the House, as 1 said yesterday, the same 
principle can be applicable to any person in the House. 
And please believe me that there are many things which 
are brought to my notice against many members but they 
are not brought on the floor of the House, simply because, 
if they are brought on the floor of the House, we would not 
be able to do anything else but only that.

Now, if you have the information, if you have made the 
enquiry, if you are ready to take the responsibility and if 
you have given the notice to the Speaker, obtained his 
permission, given the notice to the person against whom 
you are making the allegation and who can come before 
the House, you have every right to come here and do it.*

Reference to Speaker of a Legislative Assembly and its proceedings: 
On 21 April 1993, after the Question Hour, a member (Shri Anna JoshO 
raised the matter regarding an article published in the Illustrated Weeldy of 
India about Chhatrapati Shivaji and Rani Laxmi Bai and referred to the 
remarks of the Speaker, Maharashtra Legislative Assemt)ly, ttiat the issue 
should be discussed in Lok Sabha. Another memt>er (Shri Ram Naik) 
raised the same issue. Thereupon, the Speaker observed that members 
stiould neither refer to the Speaker of a Legislative Assembly nor to its pro
ceedings.

Issue raiating to a State Legislative Assembly to be discussed on a 
substantive motion: On 21 April 1993, after the Question Hour, a member 
(Shri P.G. Narayanan) raised the matter about alleged unauthorised entry 
of Doordarshan personnel Inside the Tamil Nadu Assemtdy. Thereupon, 
the Depub/ Speaker observed that if anyone entered the premises of the 
Assembly without seeking tt)e permission of the Speaker, then suitable 
action was to be taken by the Legislature concerned but he also stated 
that such matters could not be raised in the House. Some other members 
also wanted to raise the same issue. The Minister of Parliamentary Affairs 
submitted that since the matter belonged to an Assembly, it could not be 
raised in Lok Sabtia Later, Shri M.R. Kadamtxjr Janardhanan and sortie
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members came to the well of the House raising the same issue; then the 
House was adjourned by the Deputy Speaker. When the House reas
sembled, the Minister of Parliamentary Affairs suggested that the mem
bers should submit a motion so that the matter could be discussed. There
upon, the Deputy Speaker obsen/ed that a substantive motion could be 
brought the next day to discuss the issue.

Members permitted to ask clarificatory questions after a statement 
made by a Minister : On 26 April 1993, on a statement made t)y the 
Minister of State in the Ministry of Home Affairs on behalf of the Minister of 
Civil Aviation and Tourism regarding the hijacking of Indian Airlines (flight 
IC-427) on 24 April 1993, the Chairman (Shri Tara Singh) permitted mem
bers to ask clarifications and the Minister replied thereto.

On 27 April 1993 also, on a statement made by the Minister of Civil 
Aviation and Tourism regarding the crash of the Indian Airlines Boeing 737 
aircraft near Aurangabad on 26 April 1993, the Chairman (Shri Sharad 
Dighe) permitted members to ask clarifications and the Minister replied 
thereto.

Instance when a Minister was allowed to make a statement, interrupt­
ing the speech of a Member : On 27 April 1993, when a member (Shri 
Chandrajit Yadav) was speaking during discussion on Demarxis for Grants 
of the Ministry of Defence, the Chairman (Shri Sharad Dighe) allowed the 
Minister of Civil Aviation and Tourism (Shri Qhulam Nabi Azad) to make a 
statement regarding the crash of the Indian Airlines Boeing 737 aircraft 
near Aurangabad on 26 April 1993. The Chariman also permitted members 
to ask clarifications and the Minister replied thereto. Thereafter, Shri Yadav 
resumed his speech.

Expunction of allegatory remarks against Chief Minister of a State: On
28 April 1993, during discussion on Demands for Grants of the Ministry of 
Home Affairs, a Member (Kumari Uma Bharti) made certain allegations 
against the Chief Minister of West Bengal (Shri Jyoti Basu). On objection 
being taken by some members, the Chairman (Shri Sharad Dighe) ordered 
expunction of such remarks.
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PARLIAMENTARY AND CONSTITUTIONAL 
DEVELOPMENTS
(1 April to 30 June 1993)

Events covered in this Feature are bŝed primarily on reports appear­
ing in the daily newspapers and, as such, Lok Sabha Secretariat does not 
accept any responsibility lor their accuracy, authenticity or veracity.

—Editor

INDIA

DEVELOPMENTS AT THE UNION

Byelection to Lok Sat)ha : Congress (I) candidate Shri Umrao Singh 
was elected to ttie Lok Sabha from the Jalandhar constituency in a t)y- 
election held on 19 May 1993. In ar«)ther by-election to the Lok Sabha, the 
Patna seat was won by the Janata Dal nominee, Shri Ram Kripal Yadav, 
when he defeated his nearest BJP rival Shri Shailendra Nath Shrivastava.

Election to Rajya Sabha from Goa : On 26 May, Congress (I) candi
date Shri John Fernarxles was to the Rajya Sabha from Goa defeating the 
MGP nominee Shri Gopal Tamba.

AROUND THE STATES

ANDHRA PRADESH

Byelection results : Congress (I) nominee and Chief Minister, Shri K. 
Vijaya Bhaskara Reddy was elected to the State Legislative Assembly from 
Panayam constituency defeating his nearest Telugu Desam rival, Smt. 
Renuka Chowdhary by a margin of over 31,000 votes in a t>y-electk>n held 
on 3 April 1993.

Congress (I) also retained the Rayachoty Assemt>ly constituency when 
its candidate Shri M. Narayanan Reddy defied Ns nearest Telugu Desam 
rival Shri S. PalkorKla Rayudu t>y a margin of over 9,000 votes.

In the by-elections held on 19 May, Telugu Desam candidate Shri N. 
Prasanna Kumar Reddy won the Kovuur Assembly constituency defeating 
his nearest Congress (I) rival Shri P. Ramacharxtra Reddy by about 20,000 
votes.

The Kaikular Assembly seat Shri Y. Raja Ramachander defied his 
nearest Congress (I) rival Shri N. Venkatarama Requ by a margin of over
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8,000 votes.

Death of Minister: The Minister fa Fisheries and Backward Classes 
Welfare, Shri M. Chandrasekhar passed away on 7 May.

ARUNACHALPRADESH

Resignation of Governor: The Governor of Arunachal Pradesh, Shri 
Surendranath Dwivedy tendered his resignatkm on 14 June. His resigna
tion was accepted t>y tfie President with eff̂ from 1 July. The Governor 
of Meghalaya Shri Madhukar Digfie was given additkxial charge as ttie 
Governor of Arunachal Pradesh.

ASSAM

Expulsion of MLAs from CLP (I) : On 6 June, the Congress (I) Legisla
ture Party expelled three MLAs, Sarvashri Joy Chandra Nagbanshi, L. 
Borgohain and Chitrar̂'an Patwari, for anti-party activities.

BIHAR

Byelection results: In the by-elections to the State Legislative Assem- 
t)ly held on 19 May, the Janata Dal candidate Shri Girinath Singh won the 
Garhwa seat defeating his nearest BJP rival Shri Shyam Narayan Pandey 
by over 20,000 votes.

The Goh Assembly seat was won by the CPI candidate Shri Ram- 
sharan Yadav defeating his nearest BJP rival Shri Awadh Kishore Sharma 
by over 18,000 votes.

SpHt in IPF: The Indian People’s Front (IPF) split on 2 June with tfie 
formation of a new faction led by Shri Ravinder Singh. Two IPF MLAs, Shri 
Suryadav Singh and Shri Bhagwan Singh joined the new fectkxi.

Split in SJP: On 25 June, the five-member, SJP Legislature Party fits 
members have ‘Unattached’ status in the Vidhan Sabha) split with two 
MLAs, Shri Parstunath Singh and Shri Rajiv Pratap Singh, joining Shri 
Anand Mohan, MLA to from a new Bihar P̂ ple’s Party.

GOA

Political developments : On 14 May, the Goa Bench of the Bombay 
High Court rqected a writ petition challenging the discpjalification order of 
the then Speaker, Shri Surendra Sirsat against Shri Ram Naik (presently 
Chief Minister). It also rejected the petitions of two Ministers—Sports Minis
ter Shri Sanjay Bhandekar and Rshries Minister Shri Ratnakar Chopdekar— 
challenging their disqualification. The Court ruled that its order was to 
become operatronal on 20 May. On 18 May, tfie Supreme Court granted 
ad-interim stay of operation of the Goa Bench’s order regarding Stwl Ram



Naik. It, however, clarified that the order would not entitle Shri Naik to 
become either Chief Minister or t>eing a member of the Council of Ministers 
in the State.

Meanwhile, on 18 May, Shri Wilfred D'Souza was sworm in as the new 
Chief Minister along with ten other Ministers. Earlier, Shri Ram Naik re
signed as Chief Minister following the High Court order. Shri D’Souza won 
a vote of confidence by 25 votes to 11 in the State Legislative Assembly on 
26 May.

The new Ministers and their porfolios are as under:

Shri Francisco Sardinha : Planning and Power; Shri Carmo Pegado 
Tourism, Environment and Protocol; Shri Vasso Paica Gaokar: Irrigation 
Shri Vinay Kumar Usgaonkar; Education and Science and Technology 
Shri Pandurang Raut: Social Welfare and Forests; Shri Suresh Parulekar 
Industry and Housina; Shri Luizinho Faleiro : Law and Legislatue; Shri 
Subhash Shirodkar: Inland Waterway and Sports and Youth Affsurs; Shri 
Shankar Salgaokar; Civil Supplies; and Shri Ashok Naik Salgaokar: Latxxjr 
and Emiloyment;

Marger of GPP with Congress (I) : On 3 June, the Goan People's Party 
(GPP) merged with the Congress (I) with five GPP MLAs being admitted 
into the ruling party.

GUJARAT

Death of Minister: The Minister of State for Forest and Tribal Develop
ment; Shri Govindbhai Vasava passed away on 22 April.

Byelection result: In a by-election held on 19 May, the Rapur Assem
bly seat was won by the BJP candidate Shri Babubhai Meghji Shah defy
ing his nearest Congress (I) rival Shri Chhaganlal Thakhar by over 5,000 
votes.

HARYANA

Byelection result: SJP candidate Shri Om Prakash Chautala won the 
by-election to the State Legislative Assembly from the Narwana constitu
ency held on 19 May defeating his nearest Congress (I) rival Shri R.S. 
Surjewala by over 18,000 votes.

HIMACHAL PRADESH

New Governor: On 23 June, the former Speaker of ttie Madhya Pradesh 
Vidhan Sabha, Shri Gulsher Ahmed was appoined the Governor of Hima
chal Pradesh in succession to Shri B.R. Bhagat who was shifted to Rajast
han. Shri Gulsher Ahmed was sworn in as Governor on 30 June.
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KARNATAKA

Byelection result: Congress (I) won the Yelahanka Assembly seat 
when its candidate Shri B. Prasanna defeated his nearest BJP rival Shri L. 
Shivalingaiah by a margin of over 500 votes in the by-election held on 19 
May.
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MADHYA PRADESH

Resignation of Governor: The Governor of Madhya Pradesh Kunwar 
Mehmood Ali Kl̂ian resigned from office on 22 June. Following this, the 
Governor of Bihar, Mohammed Shafi Qureshi was given additional charge 
as Governor of Madhya Pradesh.

MAHARASHTRA

Election of MLA held void : On 26 April, Justice S.N. Variava of tfie 
Bomt)ay High Court declared null and void the election of Shiv Sena MLA 
Shri Manmohan Joshi to the State Legislative Assembly from the Dadar 
AssemtMy constituency and granted the petitioner’s request to order a fresh 
election.

Byelecdon results: In the by-elections to the State Legislative Assem
bly, held on 19 May, Congress (I) nominee Shri Ramachandra Ranashrin- 
gara won the North Solapur seat defeating his Shiv Sena rival Shri Uttam- 
prakash Khandara by over 16,000 voles. The Guhagar seat was won by 
the BJP nominee Shri Vinay Nato defeating his Congress (I) rival Shri 
Namachandra Bendal by over 12,000 votes. The Republican Party of India 
candidate Shri Bhimrao Keram won the Kinwat seat defeating his nearest 
rival Shri Uttamrao Rathod of the Congress (I) by over 18,000 votes.

Deatt) of MLC: The Shiv Sena MLC, Shri Ramesh Shankar More was 
sfiot dead by unidentitied assailants in Bombay on 29 May.

Death of MLA : BJP MLA from Khetwadi, Shri Prem Kumar Sharma 
was shot dead by an unidentified assailant in Bombay on 1 June.

MEGHALAYA

Expansion of Cabinet: The State Cabinet was expanded on 1 May 
with the inductton of two more Ministers, Shri A.C. Marak and Shri M. 
Kharcharxii. Dr. R.C. Laloo was inducted as a Cabinet Minister on 17 June. 
The portfolios of the Ministers are as under ; Shri A.C. Marak : Forests; 
Shri M. Kharchandi: Transport; and Dr. R.C. Laloo : Planning and Taxa­
tion.

Resignation of Speaker : The Speaker of the Meghalaya Legislative 
Assembly, Dr. R.C. Laloo resigned from the post on 15 June 1993.



ORISSA

Byelection result: TTie Janata Dal candidate Smt. Pata Nayak was 
declared elected to the State Legislative Assemt)ly from the Hindol corv 
stituency defeating her nearest rival of the Congress 0) Shri Maheswar 
Nayak in ttie by-electk)n heM on 19 May.

New Governor: Shri B. Satyanarayan Reddy was appointed the Gov
ernor of Orissa on 23 May. He was sworn in on 1 June.

PUNJAB

Move to revive Legislative Council: On 7 Aprjl, the State Legislative 
Assemtily passed tiy 87 votes to 19 with nine atistentions, a resolution 
seeking to revive ttie State L̂slative Council.

Death of Speaker: The Speaker of the Punjab VMhan Sabha, Sardar 
Harcharan Sin̂ Ajnala passed away on 9 June.

RAJASTHAN

Gubernatorial changes : On 23 May, the Gk>vemor of Rajasthan, Dr. 
M. Channa Reddy was shifted as Governor of Tamil Nadu. Tlie Governor 
of Haryana, Shri Dhanik Lai Mandal was given temporary additional charge 
as Governor of Reqasthan. TTie Governor of Himacfial Pradesh Shri Bali 
Ram Bhagat, who was appointed tfie new Governor of Rajastfian on 23 
June, was sworn in on 30 June.

TAMIL NADU

Cabinet reshuffle : On 16 May, the Chief Minister Dr. Jaŷitha ef
fected a Catiinet reshuffle dropping three Ministers and inducting 12 oth
ers. Those dropped were: Stri C. Arunganayagam (Educatkm); Shri G. 
Vishwanatham (Food); and Shri Alagu Thirunavukkarasu (Local Admini
stration).

Ttie following are tfie new Ministers and tfieir portfolios.

Shri R.M. Veerappan: Food and Civil Supplies; Shri Durai Ramaswamy 
: Small Scale Industries; shri D.Janardfianan: Milk and Animal Husbandary; 
Shri V. Satyamoorthy ; Commercial Taxes; Shri M. Chinnaswamy ; Indus­
tries, Mines and Minerals; Shri K. Lawrence: Forests; Shri M. Thennavan : 
Information and Public Relatmns; Shri K Ponnuswamy : Education, Sports 
and Tamil Development; Shri M. Paramasivam : Labour and Employment 
Training; Shri K.V. Pattabiraman : Cooperatton; Shri Natesan Paulraq : 
Hindu Religious and Charitable Endovmments; and P. Easwaramoorthy : 
Khadi and Village Industries.

New Governor : The Governor of Rsqasthan, Dr. M. Channa Reddy 
was appointed ttie new Governor of Tamil Nadu on 23 May. He was sworn
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in on 31 May.

TRIPURA

Election results : The elections to the 60 memt)ei State Legislative 
Assemtily was held on 3 April. The results were as under: CPI (M)-44; 
R.S.P.-2; Forward Block-1; Tripura Hill Peoples Party-1; Janata Dal;-1; 
Congress(l)-10; TUJS-1.

A Left Front Ministiy, headed t>y Shri Dasarath Dev was sworn in on 10 
April. The Ministers arx) their portfolios are as under:

Shri Dasarath Dev (Chief Minister) : Home, Finance, Law and Pan 
chayat.

CatJinet Ministers: Shri Baidyanath Mazumdar: PWD, Irrigation, Labour 
and Welfyre; Shri Samar Choudhuri : Revenue and Industry; Shri Anil 
Sarkar : Education, Information, Culture and Tourism; Shri Aghore Det>- 
barma: Cooperative and Primitive Group Programme; Shri Bajut>an Reang 
: Agriculture; Shri Faizur Rehman : Forest and Rural Development; Shri 
Keshab Mazumdar; Health, Power and Local Ŝ Govemment; Shri Gopal 
Das: Animal Husbandry and Jail; and Shri Barjagopal Ray: Food.

Ministers of State (Independent Charge): Shri Kartik Kaya Det)barma: 
Social Wel̂re; Shri Jitendra Choudhuri: Youth Programme; Shri Sukumar 
Burman: Fisheries and Scheduled Caste Welfare; and Shri Ranjit Devnath 
: LatX)ur and Employment.

UTTAR PRADESH

New Governor: Former Chief Minsiter of Madfiya Pradesh Shri Motilal 
Vora was appoirted ttie Qoverrxir of Uttar Pradesh on 23 May in place of 
Shri B. Satyanarayan Reddy who was shifted to Orissa. Shri Vora was 
sworn in as Governor on 26 May.
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WEST BENGAL

Deteat of noconUdence motion : A Congress(l) sponsored no-confi- 
derKe motion against the Left Front Government was rejected t>y 187 to 34 
votes by the State Legislative Assembly on 14 June.

DEVELOPMENTS ABROAD 

AFGHANISTAN

New PM: Mr. Gulbuddin Hekmatyar v/as sworn in as the Prime Min
siter of Afghanistan on 17 June.



AZERBAIJAN

Political developments : Following weeks of rebel attacks, President 
Mr. Abdulfaz Elachibey fled the Capital Baku on 18 June. Later, the Speaker 
of Parliament, Mr. Gaidar Aliyev took over as the acting President. On 25 
June, the Parliament formally voted to oust Mr. Elacfiibey. The rebel leader 
Mr. S. Geseinov was approved by tlie Parliament as the new Prime Minis
ter on 30 June.
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BOLIVIA

Presidential elections: The Revolutionary Nationalist Movement candi
date Mr. Gonsalo Sanchez Lozada claimed victory winning at least 35 per 
cent votes in the 6 June Presidential elections.

BURUNDI

Presidential elections : On 3 June, challenger Mr. Malchior Ndadaye 
was declared elected Presklent of burundi defeating incumbent President 
Mr. Pierre Buyoya.

CAMBODIA

Political developments : On 14 June, the newly elected multi-party 
Constituent Assembly passed a resolution vesting Price Sihanouk with full 
powers. Later, Prince Norodom Rananiddh of the Funcinpec Party and the 
Cambodian Peoples Party of Prime Minister Hun Sen agreed to share 
power in the interim administration.

On 30 June, tfie Constituent Assembly elected former Prime Minister 
and Funcinpec Party leader Mr. Son San as its Chairman.

CANADA

New P/W : On 13 June, the Progressive Conservative Party elected 
Defence Minister Ms. Kim Campbell to be the new Peime Minister. She 
Was sworn in on 25 June.

ERITREA

Eritrea secedes from Ethiopia : On 23 May, Eritrea formally seceded 
from Ethiopia, after two years of de facto independence. Mr. Issai Afe- 
worki, who led the secessionist movement under the banner of the Eritrean 
People’s Liberation Front, took over as the President.

GUATEMALA

Poltical developments : On 2 June, the President Mr. Jorge Serrano



left the country after being forced out t)y the armed forces. Later, the vice
President Mr. Gustavo Espina asumed power with the support of the De
fence Minister Gen. Jose Garcia Sarnayoa Mr. Espina, however, could not 
muster support from the Congress and the military also retracted its sup
port. On 6 June, a special emergency session of Parliament elected human 
rights activist Mr. Ramiro De Leon Carpio as the new President.
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IRAN

President reelected: Mr. Ali Akbar Hashemi Rafsanjani was re-elected 
President of Iran in the elections held on 11 June.

ISRAEL

New President: On 13 May, Mr. Ezer Weizman took over as the new 
President in succession to Mr. Ghaim Herzog.

ITALY

Poltical dev̂pments : On 19 April, after two days of voting in a 
referendum, 83 per cent Italians approved a proposal for more direct elec
tions. Accordingly, three-quarters of the Senate seats wouki now be di
rectly elected. Following this. Prime Minister Mr. Gutliano Amato resigned 
from office. An interim Government headed by Mr. Carto Azeglio Ciampi 
took over on 29 April. Mr. Ciampi won a vote of confidence in the Chamtier 
of Deputies on 8 May.

JAPAN

New Deputy Prime Minister: Justice Minister Mr. Masaham Gotoda 
took over as the new Deputy Prime Minister on 8 April succeding Mr. 
Michio Watanabe who resigned as Deputy Prime Minister and Foreign 
Minister for health reasons.

Political developments : On 18 June, the Lower House of Parliament 
passed a no-confidence motion against the ruling Liberal Democratic Party 
Government of Prime Minister Mr. KiicN Miyazava Mr. Miyazava aryiounced 
later that elections to the Parliament would be held on 18 July.

On 23 June, former Finance Minister Mr. T. Hata anrKHinced the for
mation of a new party by name ‘Soshinto’ (Creative New Party).

MALI

Political developments: Prime Minister Mr. Younoussi Toure resigned 
on 10 April in the wake of largescale riots by students. On 13 April, Presi
dent Mr. Alpha Oumar Konare appointed Mr. Abdoulaye Sekou Sow as the 
new Prime Minister.



NIGERIA

Political developments: On 18 June, the National Election Commission 
suspended the announcement of the results of the 12 June Presidential 
elections following an order t>y the Abuja High Court. The Military Govern
ment, on 23 June, annulled the Presidential elections arxl suspended the 
Election Commission. The President Gen. Itxahim Babangida announced 
on 27 June that a democratically elected President would be sworn in on 
27 August 1993 at the expiry of his term of ofTice.

PAKISTAN

Political developments : On 6 April, Minister of State for Economic 
Affairs, Sardar Asseaf Ahmed Khan resigned from office. The Minister of 
State for Defence Production Mir Hazar Khan Bijarani submitted his resig
nation on 10 April. Mr. Jam Mashooq Ali, the Minister for Production, 
resigned on 12 April. President. Mr. Ghulam Ishaq Khan dismissed the 
Nawaz Sharif Government and dissolved the National Assembly on 18 
April, simultaneously swearing in a three-member interim regime with Mr. 
Baikh Sher Nazari, a member of the dissolved natior̂ Assemt>ly from 
souttiern Punjab as Prime Minister. The n«ct day, tfie President announced 
that elections to the National Assembly would be held on 14 July. The 
Cabinet was expanded oh 22 April.

In the State of Punjab, Chief Minister, Mr. Ghulam Haider Wyne was 
voted out of power on 25 April following the pv''ssing of a no-confider)ce 
motion against him.

On 26 May, the Supreme court, by a majority of ten to one, restored 
the dissolved National Assembly and reinstated Mr. Nawaz Sharif and his 
Cabinet holding that the Presidential order was unconstitutional. It also 
turned down a revision petition moved by the Caretaker Government seek
ing suspension of the Court’s order.

On 27 May, reinstated Prime Minister Mr. Nawaz Sharif won a vote of 
confidence in the restored National Assembly.

On 29 May, Governor Mr. Altaf Hussain dissolved the Punjab Provin
cial Assembly on the recommendation of the Chief Minister Mr. M.A. Wat- 
too.

The North Wiest Frontier Province Assembly was dissolved t>y the 
Governor Amir Gulistan Janîa on 30 May on the advice of the Chief 
Minister Mir Afzal Khan.

On 28 June, the Lahore High Court passed an order restoring the 
Punjab Assembly holding the Provincial Governor’s action of dissolving the 
House on 29 May as unlawful. Immediately after this, the Governor dis
solved the House a second time. On 29 June, at a joint sitting of Parlia
ment a resolution was passed imposing central rule in Punjab. The Presi
dent Mr. Ghulam Ishaq Khan, however, declined to sign the order to this
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effect.

PARAGUAY

Election results: Mr. Juan Carles Wasmosy was elected the President 
of Paraguay in the elections held on 10 May.

POLAND

Political developments : The Prime Minister Ms. Hanna Suchocka re
signed on 28 May after the Parliament passed a no-confidence motion 
against her Government. On 29 May, the President Mr. Lech Walesa 
dissolved the Parliament and called for general elections.

RUSSIA

Political developments: On 25 April, over 50 per cent eligible Russians 
voted in a referendum in which President Yeltsin won a majority vote txjt 
failed to secure enough votes to push through fresh elections to the Legis
lature. According to the official results, President Yeltsin received 58.7 per 
cent votes and 52 per cent expressed support for his socio-economic 
policies. However, only about 30 per cent voted for early presidential elec
tions and 43.1 per cent for early parliamentary polls.

On 6 May, President Yeltsin deprived the Vice-President Mr. Alexander 
Rutskoi of all powers and duties. Mr. Rutskoi, however, refused to resign.

On 8 May, a Parliamentary Commission entrusted with the task of 
drafting a new Constitution rejected President Yeltsin’s proposals which 
called for an Executive Presidency and the replacement of the current 
Parliament with a smaller bicameral legislature.

On 11 May, PresWent Yeltsin dropped Deputy Prime Minsiter Mr. Georgy 
Khizha and Head of the Security Council Mr. Yuri Skokov.

SPAIN

Election results : The Prime Minister Mr. Felipe Gonsalez and his 
ruling Socialist Party were returned to power in the elections held on 6 
June.

SRI LANKA

Opposition leader assassinated: The leader of the Opposition Demo
cratic United National Front, Mr. Lalith Athulathmudali was shot dead by an 
unidentified gunman on 23 April.

President assassinated: On 1 May, the President, Mr. Ranasinghe 
Premadasa was killed in a blast triggered by a suicide bomt>er. The Prime
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Minister Mr. D.B. Wijetunge was later sworn In as the acting President. On 
7 May, follawlng his unanimous election by the Parliament, Mr. Wijetunge 
was swom in as President.

TURKEY

New President: President Mr. Turgut Ozal passed away on 17 April. 
On 23 April, Prime Minister Mr. Suleytnan Demirel was nominated to suc
ceed as the new President. Mr. Demirel was formally elected as President 
on 16 May. The True Path Party, the major partner in the ruling coalition, 
elected Ms. Tansu Siller as the Prime Minsiter designate on 20 June.
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UK

Cabinet reshuffle : On 27 May, following the resignation of incumlient 
Mr. Norman Lamout, the Home Secretary Mr. Kenneth Clarke was ap
pointed the Chancellor of Exchequer. The Environment Secretary Mr. Mi
chael Howad took over as tfie new Home Secretary.

UKRAINE

Resignation of PM: The Prime Minsiter M;. Leonid Kucfwna resigned 
on 20 May after the President Mr. Leonid Kravchuk proposed to rule tiy 
decree.

VENEZUELA

interim President: On 6 June, Senator Mr. Ramon Vaiasquez was 
sworn in as interim President to serve Out the last nine months of sus
pended President Carlos Andres Perez’s term. Mr. Perez was on trial for 
alleged misuse and emt)ezzlement of Government funds.



10
DOCUMENTS OF CONSTITUTIONAL

AND PARLIAMENTARY INTEREST

The National Commission for Backward Classes Bill, 1993 
sought to replace the National Commission for Backward 
Classes Ordinance promulagated by the President on 1 
February 1993 which required the Government of India to 
constitute a permanent body for entertaining, examining 
and recommending upon requests made to it for inclusion 
and complaints of over-incluskxi and under-inclusion in the 
lists of backward classes of citizens. The permanent body 
must be empowered to examine complaints relating to such 
matters and pass appropriate orders, arxl its opinion should 
ordinarily be blinding upon the government. The Bill was 
passed by Lok Sabha and Rajya Sabha on 22 and 26 
March 1993, respectively, and received President’s assent 
on 2 April 1993.

The SAARC Convention (Suppression of Terrorism) Bill, 
1992 sought to give effect to the Convention on the Sup
pression of Terrorism wfiich was signed at Kathmandu in
1987 by the member countries of SAARC. It also sought to 
give effect to the well estat)lished principle that no person 
committing a terroristic offence should escape punishment. 
The Bill was passed by Rajya Sabha and Lok Sabha on 26 
November 1992 arid 30 March 1993, respectively, and re
ceived President's assent on 26 April 1993.

The Terrorist and Disruptive Activities Prevention Amend
ment Bill, 1993 sought to extend the Terrorist and Disrup
tive Activities (Prevention) Act, 1985 (extended in 1987, 
1989 and 1991) for a further period of two years upto 23 
May 1995.

Tenorism which was initially confined to tfw States of Punjab, 
Jammu arid Kashmir and the North East had spread its 
tentacles to the States of Uttar Pradesh, Madhya Pradesh, 
Himachal Pradesh, Maharashtra, Haryana, DelN, Gujarat 
and West Bengal. Apart from that, sophisticated weapons, 
remote control devk:es, rocket launchers and professional 
training and international involvement had added a new 
dimension to the problem.



Keeping in view the above considerations, it was proposed 
to amplify some of the existing provisions so as to also 
concretize the agreement signed recently with the United 
Kingdom for mutual assistance in the investigation and 
prosecution of terrorist crimes and the tracing, restraint 
and confiscation of the proceeds and instruments of crime 
and terrorist funds. The Bill was passed by Rajya Sabha 
and Lok Sabha on 28 April and 14 May 1993, respectively, 
and received President’s assent on 22 May 1993.

The Code of Criminal Procedure (Amendment) Bill, 1993 
sought to give full effect to the agreement signed by the 
Government of India with the Government of United King
dom of Great Britain and Northern Ireland for extending 
assistance in the investigation and prosecution of crime 
and the tracing, restraint and consfiscation of the proceeds 
of the crime and terrorist funds with a view to checking the 
terrorist activities in India and the United Kingdom. The Bill 
was passed t)y Rajya Sabha and Lok Sabha on 28 April 
and 7 May 1993, respectively, and received President's 
assent on 18 May 1993.

The Salary, Allowances and Pension of Members of Parlia
ment (Amendment) Bill, 1993 sought to increase the rate 
of road mileage allowance from three rupees per kilometre 
to five rupees per kilometre. It also proposed to increase 
the daily allowance from one hundred arxJ fifty rupees per 
day to two hundred rupees per day; minimum pension from 
five hundred rupees per month to one thousand rupees; 
additional pension for each year in excess of five years 
from fifty rupees per month to two hundred and fifty rupees; 
and reduce the minimum eligibility period for drawal of the 
ex-Memt>ers fo Parliament pension in addition to other perv 
sions. The Bill also sought to provide that if a Member of 
parliament or any person desired to draw the salary, allow
ances, or Pension at a lesser rate or to avail of the facili
ties at a lower scale, he might exercise an option. The Bill 
which sought to achieve the above objects was passed by 
Lok Sabha and Rajya Sabha on 13 and 14 May 1993, 
respectively, and received President’s assent on 9 June 
1993.

We reproduce here the text of the alxwe Acts.

—Editor.
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THE NATIONAL COMMISSION FOR BACKWARD CLASSES ACT,1993

An Act to constitute a National Commission for Backward Classes 
other than the Scheduled Castes and the Scheduled Trities and to provide 
for matters connected therewith or incidental thereto.

Be It enacted by Parliament in the Forty-fourth Year of the Reputilic of 
India as follows:

CHAPTER I

PRELIMINARY

1. Short title extent and commencement (1) This Act may be called 
the National Commission for Backward Clases Act, 1993.

(2) It extends to the whole of India except the State of Jammu arxl 
Kashmir.

(3) It shall be deemed to have come into force on the 1st day of 
February, 1993.

2. Definitions. In this Act, unless the context otherwise requires-

(a) ‘backward classes*, for the purpose of this Act, means 
such t}ackward classes of citizens other than the Scfieduled Castes 
and the Scheduled Trit>es as may be specified by the Central Qoverrv 
ment in the lists;

(b) ‘Commission’ means the National Commission for Back
ward Classes constituted under section 3;

(c) “lists’ means lists prepared by the Government of India 
from time to time for purposes of making provision for the resen/ation 
of appointments or posts in favour of backward classes of citizens 
which in the opinion of that Government, are not adequately repre
sented in the services under the Qovemment of India arxJ any local or 
other authority within the territory of India or urKler the control of the 
Governmrent of India;

(d) ‘Memtjer* means a Member of the Commission and in
cludes the Chairperson.

(e) ‘prescrit>ed' means prescribed by rules made under this
act.

CHAPTER II

THE NATIONAL COMMESSION FOR BACKWARD CLASSES

3. Constitution of National Commission for Backward Classes. (1) The 
Central Government shall constitute a body to be known as the National 
Commission for Backward Classes to exercise the powers conferred on 
and to perform the functions assigned to it urxler this Act.
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(2) The Commission shall consist of the following Memtiers nominated 
l>y the Central Government:

(a) a Chairperson who is or has t)een a Jugde of the Supreme 
Court or of a High Court;

(b) a social scientist

(c) two persons who have special knowledge in matters relating to 
tiackward classes and;

(d) a Member-Secretary who is or has been an officer of the Cerv 
tral Government in the rank of a Secretary to the Government of India.

4. Term of office and conditions of sen̂e of Cfiairperson and Mem­
bers. (1) Every Memt>er shall hokl office for a term of three years from tfie 
date he assumes office.

(2) A Memt>er may, by writing under his hand addressed to the Central 
Government resign from the office of Cfiairperson or, as the case may be, 
of Member, at any tirtie.

(3) The Central Government shall remove a person from tfie office of 
Member if that person-

(a) becomes an undischarged insolvent;

(b) Is convicted and sentenced to imprisonment for an offerx» 
which, in the opinion of the Central Government, involves moral turpi
tude;

(c) isecomes of unsound mind and stands so declared by a compe
tent court;

(d) refuses to act or becomes incapable of acting;

(e) is, without otrtaining leave of absence from the Commission, 
absent from three consecutive meetings of the Commission; or

(f) has, in the opinion of the Central Government, so abused the 
position of Chairperson or Memtser as to render thiat person's continu
ance in office detrimental to the interests of backward clases or the 
public interest:

Provided that no person shall be removed under this clause until tfiat 
person has been given an opportunity of being heard in the matter;

(4) A vacancy caused under sub-sectk>n (2) or ottierwise shall be filled 
by fresh nomination.

(5) The salaries and allowances payable to and the other terms and 
condition of servtee of the Chairperson and Memt>ers shall be such as may 
be prescrit>ed.

5. Officers and other empployees the Commission. (1) The Central 
Government sha\\ provkJe tfie Commission with such offtoers and employ
ees as may be necessary for the efficient performance of the functions of 
the Commisskm.
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(2) The salaries and allowances payable to, and the other terms and 
conditions of service or, the officers and other employees appointed for the 
purpose of the Commission shall be such as may be prescritied.

6. Salaries and allowances to be paid out of grants. The salaries arxJ 
allowances payable to the Chairperson and meml>ers and the administra
tive expenses, including salaries, allowances and pensions payable to the 
officers and other employees referred to in section 5, shall be paid out of 
the grants referred to in sub-section (1) of section 12.

7. Vacancies, etc. not to invalidate proceedings of the Commission. No 
act or proceeding of the Commission shall be invalid on the ground merely 
of the existence of any vacancy or defect in the constitution of the Com
mission.

8. Procedure to be regulated by the Commission. (1) TTie Commission 
shall meet as and when necessary at such time and place as the Chairper
son may think fit.

(2) The Commission shall regulate its own procedure.

(3) All orders and decisions of the Commission shall be authenticated 
by the Member-Secretary or any other officer of the Commission duly 
authorised by the Member-Secret̂ in his behalf.

CHAPTER III

FUNCTIONS AND POWERS OF THE COMMISSION

9. Functions of the Commission. (1) The Commission shall examine 
requests for inclusion of any class of citizens as a t)ackward class in the 
lists and hear complaints of over-inclusion or under-inclusion of any t)ack- 
ward class in such lists and tender such advice to the Central Government 
as it deems appropriate.

(2)  The advice of the Commission shall ordinarily be binding upon the 
Central Government.

10. Powers of the Commission. The Commission shall, while perform
ing its functions under sub-section (1) of section 9. have all the powers of a 
civil court trying a suit and in particular, in respect of the following matters, 
namely:

(a) summoning and enforcing the attendance of any person from
any part of India and examining him on oath;

(b) requiring tfie discovery and production of any document;

9c) receiving evidence on affidavits;

(d) requisitioning any public record or copy thereof from any court
or office;

(e) issuing commissions for the examination of witnesses and docu
ments; and
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(t) any other matter which may t>e prescrit)ed.

11. Periodic revision of lists by the Cental Government. (1) "nie Cerv 
tral Government may at any time, and shall, at the ecpiration of ten years 
from the coming into force of this Act and every succeeding period of ten 
years thereafter, undertake revision of the lists with a view to excluding 
from such lists those classes who have ceased to tie tjackward classes or 
for including in such lists new tiackward classes.

(2) The Central Government shall, while undertaking any revision re
ferred to in sut>-section (1), consult the Commission.

CHAPTER IV

FINANCE, ACCOUNTS AND AUDIT

12. Grants by the Central Government. (1) The Central Government 
shall, after due appropriation made t>y Parliament by law in this tiehalf, pay 
to the Commission by way of grants such sums of money as the Central 
Government may tNnk fit for being utilised for the purposes of this Act.

(2) The Commission may spend such sums as it thinks fit for perform
ing the functions under this Act, and such sums shall t)e treated as expen
diture payable out of the grants referred to in sub-section (1).

13. Accounts and audit (1) Tfie Commission shall maintain proper 
accounts and other relevant records and prepare an annual statement of 
accounts in such form as may be perscrit>ed tiy the Central Government in 
consultation with the Comptroller and Auditor-General of India.

(2) The accounts of the Commission shall be audited by the Comptrol
ler and Auditor-General at such intervals as may be specified by him and 
any expenditure incurred in connection with such audit shall be payable by 
the Commission to the Comptroller and Auditor-General.

(3) The Comptroller and Auditor-Gerieral and any person appointed by 
him in connection with the audit of the accourrts of the Commission under 
this Act shall have the same rights and privileges and the authority in 
connection with such audit as the Comptroller and Auditor-General gener
ally has in connection with the audit of Government accounts and, in 
particular, shall have the right to demand the production of books, ac
counts, connected vouchers and other documents arKl papers and to in
spect any of the offices of the Commission.

14. Annual report. The commission shall prepare, in such form siid at 
such time, for each finarKial year, as may be prescribed. Its annual report, 
giving a full account of its activities during the prevkxjs financial year and 
forward a copy thereof to the Central Government.

15. Annual report and audit report to be laid before Parliament The 
Central Government shall cause tfie annual report, together with a memo
randum of action taken on the advice tendered by the Commission under
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section 9 and the reasons for the non-acceptance, if any, of any such 
advice, and the audit report to be laid as soon as may tie after they are 
received tiefore each House of Parliament.
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CHAPTER V

MISCELLANEOUS

16. Chairperson, Members and employees of tfie Commission to t>e 
public servants. The Chairperson, Memljers and employees of the Corrv 
mission shall be deemed to be public servants within the meaning of sec
tion 21 of the Indian Penal Code.

17. Power to make rules. (1) The Central Government may, by notifica
tion in the Official Gazette, make rules for carrying out the provisions of 
this Act.

(2) In particular, and without prejudice to the generality of the foregoing 
powers, such rules may provide for all or any of the following matters, 
namely:

(a) salaries and allowances payable to and the other terms and 
conditions of service of, the Chairperson and Members under sub
section (5) of section 4 and of officers and other employees under sut>- 
section (2) of section 5;

(b) the form in which the annual statement of accounts shall t)e 
maintained under sub-section (1) of section 13.

(c) the form in, and the time at, which the annual report shall be 
prepared under section 14;

(d) any other matter which is required to be, or may be, prescribed.

(3) Every rule made under this Act shall be-laid, as soon as may be 
after it is made, before each House of parliament, while it is in session, for 
a total period of thirty days which may be comprised in or» session or in 
two or more successive sessions, and if, before the expiry of the session 
immediately following the session or the successive sessions aforesaid, 
both Houses agree in making any rtKxlification in the rule or txjth Houses 
agree that the rule should not t>e made, the rule shall thereafter have effect 
only in such modified form or t>e of no effect, as the case may be; so, 
however, that any such modification or annulment shall be without preju
dice to the validity of anything previously done under that rule.

18. Power to remove difficulties. (1) If any difficulty arises in giving 
effect to the provisions of this Act, the Central Government may, t>y order 
published in the Official Gazette, make provisions not inconsistent with the 
provisions of this Act as appear to it to be necessary or expedient, for 
removing the difficulty:

Provided that no such order shall be made after the expiry of a period 
of two years from the date of commencement of this Act.



(2) Every order cnade under this section shall as soon as may be after 
it is made, be laid t)efore each House of Parliament.

19. Repeal and saving. (1) The National Commission for Backward 
Classes Ordinance 1993 is her̂ repealed.

(2) Notwithstanding such repeal anything done or any action taken 
under the said Ordinance, shall t)e deemed to have been done or taken 
under the corresponding provisions of this Act.

THE SAARC CONVEÎ ON (SUPPRESSION OF TERRORISM) ACT, 1992

An Act to give effect to the South Asian Association for Regional 
Cooperation Convention on Suppression of Terrorism and for matters con­
nected therewith or incidental thereto.

Whereas a Convention on the Suppression of Terrorism was signed on 
t)ehalf of the Gkivernment of India at Kathmandu on the 4th da/ of Novem* 
t)er. 1987.

And whereas India, having ratified the said Convention, should make 
provisions for giving eff̂ thereto and for matters connected therewith or 
incidental thereto.

Be it enacted tiy Parliament in ttie Forty-tNrd Year of the Republic of 
I ndia as follows :  ^

1. Short title, extent and application. (1) This Act may be called the 
SAARC Convention (Suppression of Terrorism) Act, 1992.

2. It extends to the whole of India and, subject to the provisions of 
section 6, it applies also to any offence under this Act committed outside 
India bty any person.

2. Definitions. In this Act, unless the context othenwise requires,-

(a) ‘Convention’ means the South Asian Association for Regtonal
Cooperation Convention on Suppression of Terrorism signed at Kath
mandu on the 4th day of Novemt>er, 1987 as set out in the Schedule;

(b) ‘Convention country* means a country in which the Conventkin
is for the time being in force.

3. Application of the Convention. Notwithstarxling anything to ttie corv 
trary contained in any other law, the provisions of Articles I to VIII of the 
Convention shall have the force of law in India.

4. HostagetaMng. (1) Whoever, by force or threat of force or by any 
other form of intimidation, seizes or detains any person and threatens to kill 
or injure that pwson with intent to cause a Convention country to do or 
abstain from doing any act as the means of avoiding the execution of such 
threat, commits the offence of hostage-taking.

2.  Whoever commits the offence of hostage-taking shall be punished 
with imprisonment for a term which may ectend to ten years, and shall also

716 The Journal of Parliamentary Informab'on



be liable to fine.

5. Provisions as to Extradition Act. For the purposes of the Extradition 
Act, 1962, in relation to a Convention count̂, an offence under sub
section (1) of section 4 or any other offence specified in Article I of the 
Convention, shall not be considered to be an offence of a political charac
ter.

6. Offences committed outside india. (1) When an offence under sut> 
section (1) of section 4 or any other offence specified in Article I of the 
Convention is committed outside India,-

(a) by a citizen of India, whether on the Ngh seas or elsewhere;

(b) by a person, not being such citizen, on any ship or aircraft reg
istered in India; or

(c) by a person, not being such citizen, in a Convention country, he 
may be dealt with in respect of such offence as if it had been commit
ted at any place within India at which he may be found.

(2) Notwithstanding anything contained in sub-section (1), the Central 
Government, may, t»y general or special order published in the Official 
Gazette, direct that the offence under sub-section (1) of section 4 or any 
otfier offence specified in Article I of the Convention may be inquired into or 
tried at any place within India.

7. Previous sanction necessary for prosecution. No prosecution for an 
offence under this Act shall be instituted except with the previous sanction 
of the Central Government and tfie sanction granted under this section 
shall be deemed to be a sanction granted under section 188 of the Code of 
Criminal Procedure, 1973.

8. Protection of action taken in good faith. (1) No suit, prosecution or 
other legal proceeding shall lie against any person for anything which is in 
good faith done or intended to be done in pursuance of the provisions of 
this Act.

(2)  No suit or other legal proceeding shall lie against the Central Gov
ernment for any damage caused or likely to be caused for anything wNch 
is in good faith done or intended to be done in pursuance of the provisions 
ofttiis Act.
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THE TERRORIST AND DISRUPTIVE ACTIVITIES (PREVENTION) 
AMENDMENT ACT, 1993

An Act further to amend the Terroist and Disruptive Activities (Prev­
ention) Act, 1987.

Be it enacted by Parliament in the Forty-fourth Year of the Republic of 
India as follows;

1. Short title. This Act may be called the Terrorist and Disruptive 
Activities (Prevention) Amendment Act, 1993.



2. Amendment of section 1. In the Terrorist and Disruptive Activities 
(Prevention) Act, 1987 (hereinafter referred to as the principal Act), in 
section 1, in sut>-section (4), for the words “six years’, the words “eight 
years’ shall be substituted.

3. Amendment of section 2. In section 2 of the principal Act, in sub
section (1), after clause (g), the following clause shall be inserted, namely:

‘(99) ‘property’ means property and assets of every description, 
whether corporeal or incorporeal, mcvatile or immovable, tangible or 
intangible and deeds and instruments evidencing title to or interest in, 
such property or assets, derived or obtained from the terrorist act and 
includes proceeds of terrorism;’

4. Amendment of section 3. In section 3 of the principal Act, after sub
section (4), the following sub-sections shall be inserted, namely ;

‘(5) Any preson who is a member of a terrorists gang or a terrorists 
organisation, which is involved in terrorist acts, shall be punishatile with 
imprisonment for a term which shall not be less than five years but which 
may extend to imprisonment for life and shall also be liattle to fine.

(6)  Whoever holds any property derived or obtained from commission 
of any terrorist act or has been acquired through the terrotist funds shall be 
punishable with imprisonment for a term which shall not be less than five 
years but which may extend to imprisonment for life and shall also be liable 
to fine.’

5. Insertion of new section 7A. After section 7 of the principal Act, the 
following section shall be inserted, namely :

“7A. Powers of investigating officers. If an officer investigating an of
fence committed under this Act has reason to believe that any property in 
relation to which an investigation is being conducted is a property derived 
or obtained from the commission of any terrorist act and includes proceeds 
of terrorism he shall, with the approval of the superintendent of Police, 
make an order seizing such property and where it is not practicable to 
sieze such property, he may make an order of attachment directing that 
such properly shall not be transferred or othenwise dealt with except with 
the prior permission of the officer making such order, or of the Designated 
Court and a copy of such order shall be served on the persons concerned :

Provided that the investigating officer shall duly inform the Designated 
Court within forty-eight houss of the attachment of such property and the 
said court shall either corrfirm or revoke the order of attachment so issued.’

6. Amendment of section 15. In section 15 of the principal Act,

(a) in sut>-section (1), after the words *trial of such person”, the 
words “or co-accused, abettor or conspirator’ shall tie inserted;

(b) after sub-section (1), the following proviso shall be inserted, 
namely;
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‘Provided that co-accused, abettor or conspirator is charged and 
tried in the same case together with the accused.’

7. Amendment of section 16. In section 16 of the principal Act, for sul>- 
section (1), the following sub-section shall be substituted, namely :

‘(1) Notwithstanding anything contained in the Code, the proceed
ings under ttiis Act may be held In camera, if the Designated Court so 
desires.’

8. Amendment of section 20. In section 20 of the principal Act, in sub
section (4),

(a) in clause (b), for the words ‘one year*, at both the places where 
they occur, the words ‘one hundred and eighty days’ shall t)e substi
tuted:

(b) after clause (b), tfie following clause shall be inserted, namely :

‘(bb) in sub-section (2), after the provise, the following proviso 
shall be inserted, namely:

‘Provided further tfiat, if it is not possible to complete the in
vestigation within the said period of one hundred and eighty days, 
the Designated Court shall extend the said period up to one year, 
on the report of ttie Public Prosecutor indicating the progress of the 
investigation and the specific reasons for the detention of the ac
cused beyond the said period of one hundred and eighty days.*

9. Insertion of new section 20A. After section 20 of the principal Act, 
tfie following section shall t»e inserted, namely:

‘20A. Cognizance of offence. (1) Notwithstanding anything contained in 
the Code, no information about the commission of an offence under this 
Act shall be recorded by the police without the prior approval of the District 
Superintendent of Police.

(2)  No court stiall take cognizance of any offence under this Act wKh- 
out the previous sanction of the Inspecta-General of Police, or as the case 
may be, the Commissioner of Police.’

10. Amendment of section 21. In section 21 of the principal Act, in sut> 
section (9), clauses (c) and (d) shall be omitted.

THE CODE OF CRIIWtlNAL PROCEDURE (AMENDMENT) ACT, 1993

An Act further to amend the Code of Criminal Procedure, 1973.

be it enacted by Parliament in tfie Forty-fourth Year of tfie Republic of 
India as follows:

1. Short title and commencement. (1) This Act may t)e called the Code 
of Criminal Procedure (Amendment) Act, 1993.

(2)  It shall come into force on such date as the Central Ck)vernment 
may, by notification in the Official Gazette, appoint.
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2. Insertion of new Chapter VIIA. In the Code of Criminal Procedure,
1973 after Chapter VII, the following Chapter shall be inserted, namely;

CHAPTER VIIA

RECIPROCAL ARRANGEMENTS FOR ASSISTANCE IN 
CERTAIN MATTERS AND PROCEDURE FOR 

ATTACHMENT AND FORFEITURE OF PROPERTY

105A. Definitions. In this Chapter, unless the conte>ct otherwise re
quires

(a) ‘contracting State’ means any country or place outside India in 
respect of which arrangements have been made by the Central Ciov- 
emment with the Government of such country through a treaty or 
otherwise;

(b) ‘identilying’ includes establihment of a proof ttiat the property 
was derived form, used in, the commission of an offence;

(c) ‘proceeds of crime” means any property derived or obtained 
directly or indirectly, t>y any person as a result of criminal activity 
(including crime involving currency transfer) or the value of any such 
property;

(d) ’property" means property and assets of every description whetfier 
corporeal or incorporeal, movable or immovable, tangible or intangitjle 
arKl deeds and instruments evidencing title to, or interest in, sich prop
erty or asets derived or used in the commission of an offence and 
iciuldes property obtained through proceeds of crime;

(e) “tracing’ means determinig the nature source, disposition, move
ment, title or ownerstiip of property.

105B. Assistance in securing transfer of persons. (1) Where a Court in 
India, in relation to a aiminal matter desires that a warrant for arrest of any 
person to attend or produce a document or other thing issued by it shall be 
executed in duplicate in such form to such Court, Judge or Magistrate 
through such authority, as the Central government may, by notification, 
specify in this behalf and that Court, Judge or Magistrate, as the case may 
be, shall cause the same to be executed.

(2) Notwithstanding anything contained In this Code, If, in the course of 
an investigation or any inquiry into an offence, an application is made by 
the investigatin officer or any officer superior in rank to ttie investigating 
officer that the attendance of a person who is in any place in a contracting 
State is required in connection with such investigation or inquiry and the 
court is satisfied that such attendance is so required, it shall issue a sum
mons or warrant, in duplicate, against the said person to such Court, Judge 
or Magistrate, in such form as the Central Government may, by notifica
tion, specify in this behalf, to cause the same to be served or executed.

(3) Where a Court in India, in relation to a criminal matter, lias received 
a warrant for arrest of any person requiring him to attend or attend and
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produce a document or other thing in that Court or tiefore any other investi-- 
gating agency, issued by a Court, Judge or Magistrate in a contracting 
State, the same shall t)e executed as if it is the warrant received by it from 
another Court in India for execution within its local limits.

(4)  Where a person transferred to a contracting State pursuant to sub
section (3) is a prisoner in India, the Court in India or the Central Govern
ment may impose such conditions as that Court or government deems fit.

(Sf Where the person transferred to India pursuant to sut>section (1) or 
sub-section (2) is a prisoner in a contracting State, the Court in India shall 
ensure that the conditions subject to which tfie prisoner is transferred to 
India are complied with and such prisoner shall be kept in such custody 
subject to such conditions as the Central Government may direct in writing.

105C. Assistance in relation to orders of attachment or forfeiture of 
property. (1) Where a Court in India has reasonable grounds to believe that 
any property obtained by any person is derived or obtained, directly or 
indirectly, t>y such person from the commission of an offence, it may make 
an order of attachment or forfeiture of such property, as it may deem fit 
under the provisions of sections 105D to 105J (both inclusive).

(2) Where the Court has made an order for attachment or forfeiture of 
any property under sub-section (1), and such property is suspected to be in 
a contracting State the Court may issue a letter of request to a Court or an 
authority in the contracting State for execution of such order.

(3) Where a letter of request is received by the Central Government 
from a Court or an authority in a contracting State requesting attachment or 
foreiture of the property in India, derived or obtained, directly or indirectly, 
by any person from the commission of an offence committed in that corv 
trading State, the Central Government may forward such letter of request 
to the Court, as it thinks fit, for execution in accordance wKh the provisions 
of sections 105D to 105J (both inclusive) or as the case may be, any other 
law for the time being in force.

105D. Identifying unlawfully acquired property. (1) Hie Court shall 
under sub-section (1), or on receipt of a letter of request under sut)-section
(3) of section 105C, direct any police ofTtcer not t)elow the rank of Sut>- 
Inspector of Police to take all steps necessary for tracing and identifying 
such property.

(2) The steps referred to in sub-section (1) may include any inquiry, 
investigation or survey in respect of any person, place, property, assets, 
documents, books of account in any bank or public financial institutions or 
any other relevant matters.

(3) Any inquiry investigation or survey referred to in sut>-section (2) 
shall t)e carried out by an officer mentioned in sub-section (1) in accor
dance with such directions issued by the said Court in this behalf.

105E. Seizure or attachment or property. (1) Where any officer corv
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ducting an inquiry or investigation under section 105D has a reason to 
Ijelieve that any property in relation to which such inquiry or investigation is 
t)eing corvlucted is likely to tie concealed transferred or dealt with in any 
manner which will result in disposal of such property he many make an 
order for seizing such property and wtiere it is not practicable to seize such 
property, he may make an order or attachment directing that such property 
shall not Ije transferred or otherwise dealt with, accept with the prior per
mission of the officer making such order, and a copy of such order shall be 
served on the person concerrted.

(2) Any order made under sub-section (1) shall have no effect unless 
the said order is confirmed by an order of the said Court, within a period of 
thirty days of its being made.

105F. Management of properties s&zed or forfeited under this Chapter.
(1) The Court may appoint the District Magistrate of the area where the 
property is situated, or any other officer that may be nominated by the 
District Magistrate, to perform the functions of an Administrator of such 
property.

(2) The Administrator appointed under sub-sectton (1) shall receive
and manage the property in relation to which the order has tteen made 
under sut>-section (1) of section 105E or under section 105H in such 
manner and subject to such conditions as may be specified by the Central 
Government. '

(3) The Administrator shall also take such measures, as the Central 
Government may direct, to dispose of the property whteh is forfeited to the 
Central Government.

105G. Notice of forfeiture of property. (1) If as a result of the inquiry, 
investigation or survey under section 105D, the Court has reason to be
lieve that all or any or such properties are proceeds of crime, it may sen/e 
a notice upon such person (hereinafter referred to as the person affected) 
calling upon him within a p̂iod of thirty days specified in the notice to 
Indicate the source of income, earnings or assets, out of which or by 
means of which he has acquired such property, the evidence on wNch he 
relies and other relevant information arxl partteulars, and to straw cause 
why all or any of such properties, as the case may be, should not be 
declared to be proceeds of crime and forfeited to the Central Government.

(2)  Where a nottee under sutvsection (1) to any person specifies any 
perperty as being held on behalf of such person t̂ any other person, a 
copy of the notice shall also t»e served upon such other person.

105H. Forfeiture of property in certain cases. (1) The Court may, after 
considering tfie explanation, if any, to the show-cause notice issued under 
section 105G and the material available before it and after giving to the 
person affected (and in a case where the person affeaed holds any prop
erty specified in the notice through any other person, to such other person 
also) a reasonable opportunity of t>eing heard, by order, record a firxling
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whether all or any or the properties in question are proceeds of crime:

provided that if the person affected (and in a case where the person 
affected holds any property specified in the notice through any other per
son such other porson also) does not appear t)efore the Court or represent 
his case before it within a period of thirty days specified in the show-cause 
notice, the Court may proceed to record a finding under this sutj-section ex 
parte on the basis of evidence available before it.

(2) Where the Court is satisfied that some of the properties referred to 
in the show-cause notice are proceeds of crime but it is not possible to 
identify satecifically such properties, then it shall t>e lawful for the Court to 
specify the properties which, to the best of its judgment, are proceeds of 
crime and record a finding accordingly under sub-section(l).

(3) Where the Court records a finding under this section to the effect 
tfiat any property is proceeds of crime, such property shall stand forfeited 
to the Central Government free from all encumbrances.

(4) Wfiere any shares in a company stand forfeited to the Central 
Government under this section, then, the company shall, notwithstanding 
anything contained in the Companies Act, 1956 or the articles of associa
tion of the company, forthwith register the Central Government as the 
transferee of such shares.

105-1. Fine in lieu of forfeiture. (1) Where the Court makes a declarei- 
tion that any property stands forteited to the Central Government under 
section 105H and it is a case where the source of only a part of such 
property has not been proved to the satisfaction of the Court, it shall make 
an order giving an option to the person affected to pay in lieu of forfeiture, 
a fine equal to the market value of such part,

(2) Before making an order imposing a fine under sut>section (1), the 
person affected shall be given a reasonable opportunity of being heard.

(3) Where the person affected pays the fine due under sut)-section(l), 
within such time as may be allowed in that behalf, the Court may by order 
revoke the declaration of forfeiture under section 105H and thereupon such 
property shall stand released.

105J. Certain transfers to be null and void. Where after the making of 
an order under sub-section (1) of section 105E or the issue of a notice 
under section 105G, any property referred to in the said order or notice is 
transferred by any mode whatsoever such transfers shall, for the purposes 
of the proceedings under this Chapter, be ignored and if such property 
subsequently forfeited to the Central Government under section 105H, then 
the transfer of such property shall be deemed to be null and void.

105K. Procedure in respect of letter of request. Every letter of request, 
summons or warrant, received by the Central Government from, and every 
letter of request, summons or warrant, to be transmitted to a contracting 
State under this Chapter shall be transmitted to a contracting State or, as
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the case may be, sent to the concerned court in India in such form and in 
such manner as the Central Government may, Ijy notification, specify in 
this behalf.

105L. Application of ttiis Chapter. The Central Government may, by 
notification in the Official Gazette, direct that the application of this Chapter 
in relation to a contracting State with which reciprocal arrangements have 
been made, shall be subject to such conditions, exceptions or qualifications 
as are specified in the said notification.

THE SALARY, ALLOWANCES AND PENSION OF MEMBERS OF PAR
LIAMENT (AMENDMENT) ACT, 1993

An Act further to amend the Salary, Allovyances and Pension of Mem­
bers of Parliament Act, 1954.

Be it enacted by Parliament in the Forty-fourth Year of the Republic of 
I ndia as follows:  .

1. Short title : This Act may be called the Salary, Allowances and 
Pension of Members of Parliament (Amendment) Act, 1993.

2. Amendment of section 3 : In section 3 of the Salary, Allowances 
and Pension of Members of Parliament Act, 1954 (hereinafter referred to 
as the principal Act),-

(0 for the words ‘one hundred and fifty rupees’, the words two
hundred rupees’ shall be sutstituted;

(ii) the following proviso shall be inserted at the end, namely:

'Provided that no member shall be entitled to the aforesaid al
lowance unless he signs the register, maintained for this purpose 
by the Secretatiat of the House of the People or, as the case may 
be. Council of States, on the day of the session of the House for 
which allowances is claimed.’

3. Amendment of section 4 : In section 4 of the Prindpai Act, in sub
section (i), in clause (c), in sub-clause (ii),:

(a) for the portion begining with the words ‘one rupee arxl thirty paise’, 
and ending with the words ‘in respect of road jouneys’, the following shall 
be sut)stituted, namely:

.  “five rupees per kilometre”;

(b) after the existing proviso and before the Explanation, the following 
proviso shall be inserted, namely:

“Provided further that wtiere a member performs Journey 
by road in Deihi from and to an aerodrome, he shaii be paid a 
minimum amout of one hundred and twenty rupees for each 
such Journey.”

4. Amendment of section 8A: In section 8A of tfie principal Act;
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(a) in sub-section (L),:

(i) for the portion begining with the words “With effect from the 
commencement of the Salaries and Allowances of Members of Parlia
ment (Amendment) Act, 1976*, and ending with the words Vhether 
continuous or not’, the following shall be substituted namely:

“With effect from the commencement of the Salary, Allow
ances and Pension of Members of Parliament (Amendment) 
Act, 1993, there shall be paid a pension of one thousand and 
four hundred rupees per mension to every person who has 
served for a period of four years, whether continous or not”; 

(ii) for the existing provisos, the following provisos shall be substituted, 
namely:

“Provided that where any person has served as aforesaid 
for a period exceeding five years, there shall be paid to thim 
an additional pension of two hundred and fifty rupees per 
mensem for every year in excess of five years:

Provided further that every person, who has served for 
any period as a member of the Provisional Parliament and 
who is not entitled to any pension under the foregoing provi
sions of this sub-section, shall, with effect from the com
mencement of the Salary, Allowances and Pension of Mem
bers of Parliament (Amendment) Act, 1993, be entitled to a 
pension of one thousand and four hundred rupees per 
mensem.’;

(b)  for sub-section (3), the following sutvsection shall be sub-stituted, 
ramely:

“(3) Where any person entitled to pension under sub-sec
tion (1) is also entitled to any other pension, such person 
shall be entitled to receive the pension under sub-section (1) 
in addition to such other pension.”

5. Insertion of new section SAA : After section 8A of the principal Act, 
the following section shall be inserted, namely:

“SAA. Option to draw salary allowances or pension at lesser rate or 
to avail facilities at lower scale: Any member or other person entitled 
to any salary, allowance, pension or facility under this Act or any rule 
made thereunder may, if he so desires, exercise an option in writing to 
draw such salary, allowance or pension at a lesser rate, or to avail 
such facility at a lower scale, to be specified in such option and send 
the option to the Chairman of the Council of States or tfie Speaker of 
the House of the People, as the case may be, arxl there after the 
salary, allowance or pension shall be paid to such member or person 
at the rate specified in the option or, as the case may be, the facility 
shall be provided to such member or p>erson in accordarKe with ttie 
scale specified by him in the option.*
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11
SESSIONAL REVIEW

TENTH LOK SABHA

SIXTH SESSION

The Sixth (Budget) Session of the Tenth Lok Sabha commenced on 22 
February 1993 arxl adjourned sine die on 14 May 1993. A brief resume of 
the important discussions held and other business transacted during the 
period 1 April to 13 May 1993 is given ttelow*.

DISCUSSIONS/STATEMENTS/ANNOUNCEMENTS

General Budget 199394: The discussions on the General Budget took 
place on 20, 21, 22, 23, 26, 28, 29, 30 April and 3 and 4 May 1993. Partici
pating in the discussions, Shri P. G. Narayanan** said that on the eve of 
the Budget, the Government had announced increase in the administered 
prices of sugar, steel and coal. The Government would not be in a posi- 
otion to reduce inflation rate In the coming years so long as it continued the 
policy of administered price increase and failed to generate employment 
potential.

Shri Chitta Basu said that the Structural Adjustment Programme had 
resulted in colossal increase in unemployment in the country and had 
precipitated tfie already miserable standard of living of the working people. 
This had been compounded t>y further rise in the prices due to the elimina

*For resume of business transacted during the period 22 February to 31 March 1993, see 
Journal of Pariianientary Information. Vol. XXXIX fslo.-2, June 1993.

**Other members who took part in the discussions were : Sarvashri Jaswant Singh, M. V. V. S, 
Murthy, Prithviraj D. Chavan, Rajesh Kumar, Ram Nagina Mishra, B. Akber Pasha, Mohan 
Singh, Amal Datta, Peter G. MarlMiniang, Bhogendra Jha, Madan Lai lOiurana, Rup Chand Pal, 
Gopi Nath Gajapathi, Devendra Prasad Yadav, Tej Narayan Singh, Laxmi Narain Mani Tripathy, 
Bijoy Krishna Handkfue, H. D. Devegowda, Roshan Lai, Bolla Bulli Ramaiah, Yaima Singh 
Yumnam, Harish Narayan Prabhu Zantye, Sureshanand Swamy, Chand Lai Chandrakar, 
Ramchandra Marotrao Ghangare, Sriballav Panigrahi, Brahmanand Mandal, Ankushrao 
Raosaheb Tope, Ranrwishray Prasad Singh, Manoranjan Bhakta, Vishwanath Shastrl, Ram 
Tahal Choudhary, Wshan Dutt Sultanpurl, Rajendra Kumar Shamia, Laeta Umbrey, K H. Mu- 
niyappa, Virendra Singh, K. Thulasiah Vandayar, Dattatraya Bandaru, Anand Ahirwar, Janardan 
Misra, Santosh Kumar Gangwar, Bhagwan Shankar Rawat, Nirmal Kanti Chatterjee, Sudhir 
Sawant , Shiva Sharan Sinha, Shyam Bihari Misra, Dr. Debi Prasad Pal, Dr. Ramesh Chand 
Tomar, Prof, Rasa Singh Rawat Prof. K. Venkatagiri Gowda, Shrimati Santosh Chowdhary, 
Shrimati Sheela Gautam, Shrimati Saroj Dubey, Shrimati Pratibha Devi S:ngh Patil and Kumari 
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tion or reduction of the subsidies and also t>y the incrase of hike of the 
adiministrative prices duringh the last few yeate. Ttie Budget had also led 
to deterioration of l>alance of payments position.

Participating in the detiate on 26 April, the Union Finance Minister, Dr. 
ManrTK)han Singh said that the Budget should be judged against ttie back
ground of various objectives which included fiscal discipline, need to step 
up rate of investment in the economy as well as the allocations for the vital 
anti-poverty programme and social services like education and health, in
dustrial recovery, tax reform, self- reliance and adequate attention to agri
culture and rural development. He said that globalisation did not mean 
surrendering of India’s economic sovereignty. In a world of inter-depend
ence, India’s full development potential could only be realised by pushing 
our exports. As regards dumping of foreign goods in our country, he said 
that provisions of anti-dumping laws would t>e used to ensure that the lit>er- 
alised policy did not make our country a dumping ground for unwanted 
foreign goods. In deliberating the import duty structures, due care had 
been taken not to hurt Indian industry.

The improvement in the economic situation, in the balarKe of pay
ments, on inflation front and on the production front was positive proof of 
the increasing success of the type of policy that the Government had 
pursued.

In the field of agriculture, India had harvested a record amount of food 
production of 180 million tonnes. The Minister pointed out that the tianking 
system should be strengthened and said that the Government had no in
tention th denationalise the public sector banks. With prgard to inflation and 
the growth of unemployment, he said that the protriem could be dealt with 
on the basis of a high growth of economy, em̂oyment-intensive industrial 
growth and agrkajltural growth with agro-processing activities.

On 4 May, Demands for Grants relating to individual Ministries were 
taken up and all the Demands for Grants were voted in full.

Dismissal of the Nawaz Sharif Government in Pakistan : Making a 
statement in the House on 19 April 1993, The Minister of External Affairs, 
Shri Dinesh Singh said that the President of Pakistan, Mr. Ghulam Ishaq 
Khan dismissed the Nawaz Sharif Government and dissolved the National 
Assembly. Subsequently, the President inducted caretaker Government 
with Mr. Balakh Sher Mazari as the caretaker Prime Minister. Indications 
from tt)e office of the President of Pakistan showed ttiat electkms would be 
held after two arxi half months. Shri Dinesh Singh said that though the 
developments in Pakistan were basically that country’s internal affair, India 
could not remain indifferent as they would have implications for Incfia tioth 
in general and security terms. In tfie prevailing situation where elected 
Governments had been repeatedly impeided form striking roots and gaining 
continuity in the policies, a phase of uncertainty in India’ relations with 
Pakistan would not be ruled out. It was our hope that whichever Govern
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ment would be in power in Palcistan, tlie attitude of reason and moderation 
would animate their policies towards India, as having a good neightxxirly 
working relationship with Pakistan remained a contiuing ot̂ective of India’s 
policises toward that country, he added.

Bomb blasts in Bombay: making a statement in the House on 21 April, 
the Union Home Minister, Shri S. B, Chavan said that investigation t)y the 
Bombay police had revealed that a conspiracy appeared to have been 
hatched by Pakistan in conjunction whth Dawood Ibrahim, an underworkj 
don based in Dubai and the Memon family of Bombay. Ibrahim Abdul 
Razak Memon, a key lieutenant of Dawood. along with other members of 
his family had emerged as the pivotal figure behind the blasts. Memon had 
visited Dubai thrice in ihe recent past to tie up arrangements with Dawood 
Ibrahim and Pakistan.

A huge consingment of arms and explosives was landed surreptitiously 
in district Raigarh of Maharashtra on 2/3 February 1993. The consignment, 
which was landed between Masla and Srivardhan, was received by Memon 
himself with the assistance of his trusted landing agents, all of whom had 
since been arrested.

As part of the planned operation, the arrival of the arms and explosives 
on the Western Coast was preceded l>y the visit of one of the landing 
agents, Daud Mohammad Phanse to Dubai during 19-22 January 1993 at 
the invitation of Memon. 6n 20 January, he was taken to meet Dawood 
Ibrahim. As per Phanse’s disclosure, Dawood indicated his intention of 
sending consignment of ‘Chemicals’, a code name for explosives to India, 
and asked Phanse to arrange for its safe landing. The consignment which 
arrived in district Raigarh on 2/3 February was carried in a speed tx>at 
which had ownership links with Dawood Ibrahim Memon who also played a 
prominent role in recruiting and motivating the trainees for carrying out the 
blasts. While the explosives, arms and ammunition were obtained through 
Dawood Itxahim, the training was arranged near Islamabad during Fetxu- 
ary 1993. Memon met the operators at Dubai txjth before their departure 
for Islamabad and alter their return. The operators were briefed specially to 
target shopping centers, bridges, car parking areas, crowded localities anc 
temples.

The departure form lslamat)ad to Dubai on 1 March was again ar
ranged without observing any Immigration formalities. While the group 
leaders had sought to destroy the passports of the trainees, a number o 
passprots survived the precaution. The recovered passports bear an Entr> 
stamp dated 18 February and an Exit stamp dated 20 February of the 
Immigration authorities at Dubai. Further there was an Entry stamp dated 1 
March at Dubai Airport and an Exit stamp dated 2 March for Bomt>ay. The 
siginficant atsence of Arrival and Departure stampings of the Pakistan im
migration authorities, tietween 20 February and 1 March, were eloquent 
testimony of Pakistan’s involvement.
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Evidence was also available about the complicity of the Memon broth
ers in the Bombay blasts as a travel data input showed that 6 members of 
the Memon family left Dubai for Karachi liy flight PK-214 on 17 March. A 
Maruti van containing AK-56 rifles and hand grenades, abandoned by some 
of the conspirators after the bomb blasts, was located in Worli area on 12 
March. The ownership of the veNcle had been traced to Yakub Memon’s 
wife.

The search of tfie Memon’s house had led to the recos/ery, armng 
other ttiings, of the ignition key of a scooter, which was the key of one of 
the three unexploded scooer’s detected near Naigaon area of Dadar. Empty 
cartons of explosives were recovered during the searches which seemed 
to have Lahae markings. The recovered grenades bore the markings ‘ARGES’ 
similar to those exploded by members of the group elsewhere in Bombay 
on 12 March. A large number of such grenades had t>een recovered during 
the investigation, which carried a registered Trade mark of an Austrian 
firm.

All the memt)ers of the Memon family left Bombay for Dubai between 
10 and 12 March. The final touches to the ground level arrangements 
were entrusted by Tiger Memon, who was the last one to leave, to his 
trusted lieutenants, many of whom had planted bombs in thirteen localities. 
31 empty cardboard cartons, suspected to have contained the explosives 
had been recoverd from the Al-Hussain building, out of which two bore the 
stamping of a city in Pakistan.

Shri Chavan said that the Bombay police had so far arrested 80 per
sons, who were accomplices in the conspiracy, of whom 10 were trained in 
Pakistan. Subsequently, the Pakistani authorities were informed of the 
involvement of the Memon family in the tximb blasts as well as about 
details of their travels and that of their collatxirators, between India and 
Pakistan through Dubai.

The reaction of the Pakistani authorities indicated that Pakistan would 
take all possitrte measures to ensure against the exposure of any informa
tion relating to Pakistani training for the conspirators.

The results of the inquiries so far indicated Pakistan's support arxJ in
volvement in the planning and execution of the series of bomb blasts, the 
Minister added.

On 14 may 1993, Shri Ram Naik initiated a discussion* under Rule 193 
on the progress made in the investigation into and the ramification of 
international hand in the bomb blasts. The member sakl that the Union 
Home Minister Shri S. B. Chavan had made a statement on 13 March in
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that regard in which he had assured the House that the Government of 
India as well as ttie Government of Maharasthra would do their t)est to 
bring the culprits to txxA as racpeditiously as possit)ie. The member wanted 
to know from the Government the precise steps taken by it in that regard.

Replying to the debate, Shri S. B. Chavan said that a conspiracy ap
peared to have been hatched by Pakistan in counjunction with Dawood 
Ibrahim and the Memon family. Total arrests in Bombay city and Raigarh 
District were 97 and 31, respectively. As regards the question of declaring 
Pakistan a terrorist country, Shri Chavan said that every effort was being 
made through diplomatic channels to take up the issue with all the Western 
powers.

Setting up of the Rashtriya Mahila Kosh : Making a statememt in the 
House on 27 April 1993, the Minister of Human Resource Development 
Shri Arjun Singh announced the setting up of a national Credit Fund for 
women, called the Rashtriya Mahila Kosh. The Minister observed that insti
tutional credit was known to be an important tool for social change; how
ever, access to such credit had usually been quite limited for the poor, par
ticularly for poor women. These women in the informal sector needed 
repeated doses of credit through informal grassroot mechanisms at minmum 
transaction costs. Since the formal banking structure was not always geared 
to respond to ttiese needS) it was decided to set up the Rashtriya Mahila 
Kosh. The Minister experssed confidence that ttie Kosh would meet the 
long-standing demarxJ for better funding of the credit needs of poor women 
in the informal sector.

The Kosh would be e>ctending credit to norvgovemmental organisations 
(NGO) established in the field of credit and allied activities, and NGOs in 
return would be extending credit to poor women at the grassroot level. The 
Kosh would formulate suitable criteria for NGOs to be eligible to receive 
credit assistance under the scheme. The credit structure was kept on par 
with other soft lending schemes of the Governmemt,. TTie beneficiaries 
would be getting the credit at an interest rate of 12% pr annum. An amount 
of Rs. 31 crore had been released in ttie year 1992-93 for the Kosh, which 
was expected to generate sustantial lending during the next five to six 
years to benefit poor women. The Kosh had been set up as a registered 
society with a General Body and a Governing Board to manage its affairs. 
The Govering Board would have representatives form Government Depart
ments, Ministers, NGOs and Professionals and experts in the field of credit. 
The Kosh would provide for ttie aeation of a risk fund, extend credit edu
cation and ensure Group Insurance cover for the loanee women, the Minis
ter added.

Verma Commission of Inqiury: making a statement in the House on 26 
April 1993, the Union Home Minister, Shri S. B. Chavan invited attention of 
members to the report of the one-man Commisskin fo Inquiry, headed by 
Justice J. S. Verma, along with a memorandum of Actkxi taken, which was
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tabled in Parliament on 23 December 1992. The Commission had held that 
the withdrawal of the Special Protection Group (SPG) cover to late Shri 
Rajiv Gandhi was a contritxitory lapse in the assassination of the former on 
Prime Minister. The commission had gone to the recommend that the 
threat perception to a person in public office would arise out of his actions 
while in offence and would remain undiminished after demitting offence and 
as such the security cover to Nm should continue indiminished thereafter.

Late Shri Rêiv Gandhi demitted office in November 1989 and the SPG 
cover continued to be available to him upto 31 January 1990. In terms of 
the decision taken around 1 February 1990, it was decided to withdraw the 
SPG cover from Shri Gandhi since the Act enabling such security to be 
provided did not cover ex-Prime Ministers. However, the norvavailabillty of 
SPG cover to Shri Gandhi had resulted in some dilution in the quality of his 
proximate security arrangements.

The Minister said tfiat the decicion was to continue the security to Shri 
Garvjhi largely at the same scale wfiile in Delhi by the DeIN Police arKi 
wNIe in the States by the concerned State Government. A review of the ar
rangements after the Report was tabled in Parliament showed that the 
Intellingence Bureau were uneasy with the arrangements made, especially 
those relating to proximat security and continues to draw the attention of 
the Union and State Governments to lapses by the concerned agencies in 
regard to the security of Shri Gandhi.

Keeping in view the aforesaid recommendations of the lntelligerx:e 
Bureau, the Government was of the view that the nature and scale of 
security which was made available to Shri Gandhi from February 1990, 
proved to be qualitatively inadequate to meet tfie envisaged requirements. 
The Governments had since amended the SPG Act to provide the required 
security cover to former Prime Ministers and their families.

Participating in a discussion* urxler Rule 193 on the Verma Commis
sion Report on 13 May 1993, Shri P. G. Narayanan said ttiat the proximate 
cause of the assassination was the lapse of the police face to prevent 
human bomb access to tfie target. The documents made available to the 
Commission established that the Center’s perception of the threat to Shri 
Gandhi was defeective. Tfie Commission’s conclusions, especially paras 
dealing with tfie SPG, were clear proof tfiat tfiere was failure of tfie Union 
Government to provide Shri Gandhi a suitable alternative cover after the 
withdrawal of SPG.

Repying to the debate, the Union Home Minister Shri S. B. Chavan 
said that it was important that the lapses wfiich permitted the tragedy to
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take place in Sriperumbudur should not be allowed to recur. Those resporv 
sibel should be identified and suitably dealt with. The Verma Commisson of 
Inquiry had lield that though the proximate cause ot the assassination was 
the failure of th Tamil Nadu Police to enforce the access control measures 
strictly, the withdrawal of the SPG cover from Shri Gandhi was unjustified. 
The Governmerrt agreed with these findings. On the recommndations of 
the Verma Commission , the Minister said that he had already discussed 
the guidelines with the leaders of major political parties, which would help 
in maintaining orderliness in future. He assured the members that the Gov
ernment was determined to take all necessary action on the findings and 
recommendation of the Verma Commission.

Communal Violence in Manipur: Making a statement in the House on 
4 May 1993, the Union Home Minister Shri S. B. Ch?van said that the 
communal situation in Manipur had generally been stable. In particular, the 
relations between the Meitei and the Muslim communities had been harmo- 
nius. However, on 3 May 1993 there was a sudden outbreak of communal 
clashes between the two communities in the Lalong Bazar Village of the 
Thoubal District following a minor dispute between two parties over a mone
tary transaction. The violence spread quickly to communally senstive pock
ets in the Thoutial and Imphal districts. The State Govwnment took action 
to contain the violence and the Army was put on alert. The State and the 
Central para-military forces were called out and deployed in the affected 
areas and subsequently curfew was also imposed in txith ̂  districts.

According to the report received from the State Government, 68 per
sons died and 78 persons suffered grievous injuries. About 700 women 
and children from the minority community had been given shelter in local 
schools. 109 anti-social elements had been arrested. The Minister added 
that all aspects of the situation having a bearing on ttie maintenance of 
put)lic order in the State had been receiving continuous attention.

Visit of Bangladesh Minister to the Chakma refugees’ camps: Making 
a staimement in the House on 12 May 1993, the Minister of state in the 
Ministry of External Affairs, Shri Salman Khursheed said that the Bangla
desh Minister for Communications, Col. (Retd.) Oil Ahamed paid a visit to 
India at the invitation of the Minister of Railways, Shri C. K. Jaffer Sharief. 
Both the Ministers held comperf)ensive and wide-ranging cfiscussions on 
cooperation in the railway sector. Col. Oil Ahmed visited Tripura on 8-9 
May 1993 to meet the representatives of Chakma refugees with a view to 
encouraging their early return to Bangladesh.

During the visit of the Prime Minister of Bangladesh to India in May 
1992 it had been agreed to arrange the speedy repatriation of all Chakma 
refugees to Banladesh in full safety and security. In that context Bangla
desh had agreed to set up a Representative Political Level Committee 
which would encourage the refugees to return. India had assured full coop
eration in the process of repatriation.
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The issue of reptriation of Chakma and other tribal refugees was dis
cussed during ttie Indian Foreign Secretary’s Visist to Dhaka in August
1992 and the visit of the Foreign Minister of Bangladesh to India in Novem- 
t)er 1992. The issue was also discussed at bilateral meetings during the 
Seventh SAARC Summit held in Dhaka in April 1993.

Prior to his visit to Tripura,the Bangladesh Minister Col. Oil Ahmed 
held talks with the Home Minister as well as the Minister of State for 
External Affairs, Shri R. L Bhatia on the subject. Tfie two delegations had 
formal discussion on 8 May 1993 in Tripura The Gtovernment agreed to 
accept all tribal Banladeshi refugees from Chittagong Hill Tracts based on 
the available records of both sides and information furnished by the con
cerned village headmen and also agreed to ensure the return of land and 
homestead belonging to tfie refugees. The Bangladesh Government agreed 
to sustain by way of rations a regugee during his stay at the reception 
camp and also give him cash grant for construction of a House and other 
necessities for his rehabilitation. Shri Khursheed hoped that the repatria
tion of the Chakma refugees to Bangladesh would pave tfie way for the 
resolutk>n of other outstanding issues between India and Bangladesh.

Current situation in Jammu and Kast)mir: Making a statement in the 
House on 14 May 1993, the Minister of State in tfie Ministry of Home 
Affairs, Shri Rajesh Pilot said that lagre scale violence and terrorism had 
been unleashed in Jammu and Kashmir by Pakistan during the last three 
years. A large numt)er of people, mostly tfie youth were lured, and in many 
cases were forced to go across the border for training and indoctrination. 
Although Pakistan was known to be under considerable pressure to desist 
from sponsoring cross-border terrorism there was no evidence to show any 
let-up in its activities on the ground.

During the recent months, as a result of sustained pressure and infor
mation and intelligence based operations, tfie Government had been able 
to apprehend or neutralise a large number of terrorists, including many 
important self-styled leaders of various terrorist outfits. Efforts were also 
being made to reactivate the political forces and restore normalcy in the 
State. Tfie Minister furtfier saM tfiat varkxjs initiatives taken so fer had their 
impact, whenever there was a movemert towards any kind of activisation 
among tfie political elemerts or response among tfie people, the militants 
and their mentors in Pakistan immediately redoubled their efforts to thwart 
the same.

In tfie wake of all these developments, the Government had also wit
nessed a sharp escalation of violence since the begining of April. The 
focus of tfie propaganda was on the international audience as part of the 
attempts being made by Pakistan to internationalise tfie issue of Kashmir 
by spreading blatant disinformation. The Minister said that the positive side 
of all these developmnts in the State was that the common people had 
understood the designs of the militants and were increasingly getting waiy 
of them. 7T»e Government was determined to ensure that tfie security
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environment in the State was improved and the situation was brought to
wards normalcy, he added.

Statutory Resolutions re. Aproval of the Continuance in force of the 
proclamations in respect to Uttar Pradesh, Madhya Pradesh, HimachaJ 
Pradesh and Rajasthan : Moving the Resolutions on 12 May 1993, the 
Union Home Minister, Shri S. B. Chavan said that proclamations Imposing 
President's Rule In the four states were approved by Rajya Sabha and Lok 
Sabha on 21 and 23 December 1992, resp̂ively.

Ater making a careful and critical assessment of the situation prevalant 
In the four States to determine if elections could be held without any further 
extension of the F>eriod of the President's Rule, it was found that the 
internal security and law and order situation in those States, though under 
control, was still fragile. Following the imposition of President's Rule arvJ 
the decision of tfie Union Government to ban certain communal organisa
tions, the fall-out of the Ayodhya incident was contained by firm action 
against communal and fundamenalist elements from both communities. It 
was assessed that if elections were being held in those States, communal 
passions would inevitably be aroused leading to confrontation and clashes 
between the communities. The communal divide created by the riots had 
left deep scars on the psyche of the people.

The process of toning up of the administration and purging the admin
istrative set up of certain communal elements which had taken roots had 
been initiated in the States and it would require some time to be com
pleted. The process of normalisation and consolidation in tfiose States 
should be not allowed to be affected midway t>y diverting popular attention 
to the electoral process.

Considering the stuation prevalent in those four States, it was pro
posed to extend the period of President’s Rule for a further period of six 
months with effect from 6 June 1993 in respect of Uttar Pradesh and 15 
June 1993 in respect of the other three States.

Participating in the discussion* Shri Chitta Basu said that t>asically his 
party was opposed to the idea of incorpaation of Ait. 356 in the Constitution. 
However, the situation in the country, particularly communal situatton, did 
not permit to hold elections in a free and fair manner. Unless communalism 
was removed from the minds of the people and secular arxl demoaatic 
political atmosphere was allowed to return, holding of election might prove 
to be much more dangerous than not holding them. The Government 
should make necessary arrangements to hold elections at the earliest, he 
added.
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Replying to the debate, the Minister of Home Affairs, Shri S. B. Chavan 
made it clear that elections to all the four State Legislative Assemblies 
would be held simultanously. The Resolutions were adopted.

B. LEGTISLATIVE BUSINESS

Finance Bill, 1993: Moving that the Bill be taken into consideration on 
4 May, the Union FinarKe Minister, Or. Manmohan Singh said that large 
number of representations had been received on Ijehalf of some States 
requesting for inclusion of backward districts of those States for the pur
poses of section 80-1 A. The Gk>vernment would explore methods for en
hancing fiscal Support for new industrial undertakings in industrially back
ward districts of States which were not classified as backward.

As regards raising the exemption limit for personal income taxation, it 
was proposed to increase the limit further to Rs. 30,000.

In order to encourage indigenous manufacture of certain telecom equip
ments, it was proposed to reduce the import duty on modules and sub
assemblies for their manufacture form 85% to 60% Import duty had also 
been reduced on certain otfier things inorder to encourage indigenous 
manufacture.

Ttie Government had proposed to enhance the limit for exemption from 
excise duty in respect of unregisterd small scale unts form Rs. 7.5 lakhs to 
Rs. 10 lakhs. It had also proposed to increase the limit to Rs. 30 lakhs, 
which would benefit large number of small scale units. The Government 
had also proposed to reduce tfie basic customs duty on certain life saving 
drugs and equipments.

Participating on the discusskxi*, Shri P. G. Narayanan sakj that the 
salaried class should have been given much more relief in view of the 
inflation and increase in administered prices of various essential commodi
ties several times a year. He also urged the Government to accept the 
recommendation of the Raja Chelliah Committee in respect of levying tax 
on cigarettes.

Taking part in the discusston, Shri Indrajit Gupta said that the ad
vanced countries shouM be prevented from impinging upon tfie interests of 
Indian industries and indigenous materials.

Shri Somnath Chatterjee stated that it would be suicidal in the name of 
globalisation and liberalisation if a situation would be created where the In
dian industries would have to face the most unequal competitkxi.

*Other Members look in the discussion were : Sarvashri Shravan Kumar Patei, Sandipan 
Bhagwan Thorat, Girdhari Lai Bhargava, M. R. Kadambur Janarthanan, Anandi Charan Das, 
Shyam Bihari Misra, Bhagwan Shankar Rawat, Harchand Singh, Oscar Fernandes, Balraj 
Passi, Rabi Ray, Murii Deora, Ram Naik, B. N. Reddy, Yaima Singh Yumnam, B. N. Reddy, 
George Fernandes, Nimrial Kanti Chatterjee. Dr. Laxmi Narayan Pandeya, Dr. S. P. Yadav, Dr. 
Kartikeswar Patra, Dr. G. L Kanaujia, Prof. Susnta ChakrabĜ, Prof. Savithii Lakshmanan an<r 
Kumari Mamta Banerjee.
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Replying to the debate on 5 May, the Union Minister of Finance, 
Dr. Manmohan Singh said that the Indian industiy was fully prepared to 
meet the challenge of international competition and the Government had 
not done anything which would hurt indigenous industry.
The Bill, as amended, was passed.
The Salary, Allowances and Pension of Members of Parliament (Amend­

ment) Bill, 1993*: Moving that the Bill be taken into consideration on 13 
May 1993, the Minister of Water Resources and Parliamentary Affairs, Shri 
Vidyacharan Shukla said that after examining the recommendations of the 
Joint Committee on Salaries and Allowances of Members of Parliament, 
acceptance of the recommendations had been decided upon. The Bill sought 
to raise the daily allowance of Members from Rs. 150 to Rs. 200 subject to 
the condKion that the Memtiers signed ttie register on all the days of the 
session; to increase the road mileage fom Rs. 3 to Rs. 5 per km. sutqect to 
the minimum of Rs. 120 from Delhi Airport to the residerwe in Delhi and 
vice-versa; and to increase the minimum amount of Pension for Ex-MPs 
form Rs. 500 to Rs. 1400 per month subject to the minimum period of 
eligibility for pension to four years or two terms whichever would be appli
cable. The Bill further sought to provide the member 7,200 units of electric
ity and 1,000 kls of water free instead of the persent entitlemerrt. It also 
intended to allow the members to adjust their excess telephone calls over 
and above the present entitlememt of 50,000 free calls in the next year's 
quota.
Participating on the discussion*, Shri Somanth Chatterjee said that a 

study should be made as to how these things were decided in other courv 
tries. A committee of the House should be constituted to give recommen
dations for a format approval.
Shri Indrajit Gupta stated ttiat all the members of the Committee should 

not be Memt>ers of Parliament, and the Bill should cover facilities, including 
travelling facilities in their constituencies. TTie Committee should also take 
into consideration all the different practices followed in different Parlia
ments ail over world.
Replyng to the discussion, the Minister of Water Resources and Parlia

mentary Affairs, Shri Vidyacharan Shukla said that the facilities were nec
essary for proper' and effective functioning as Members of Parliament.
The Bill, as amended, was passed.
Terrorists and Disruotive Activities (Prevention) Amendment Bill 1993 

and Criminal Law (Amendment) Bill, 1993**: On 14 May 1993, the Union 
Home Minister Shri S. B. Chavan*** said ttiat Bills tie taken into considera
tion. Replying to the discussion, the Minister said that the Bill sought to

* Other members took part in the discussion were : Sarvashri Quman Mai Lodha, Mrutyunjaya 
nayak. A Charles. Vijay Naval Patil. inder Jit, and Dr. Kartikeswar Patra.
**The Bills, as passed by Rajya Sabha were lakJ on the Table of Lok Sabha, on 30 April 1993 
and were moved by the Union Home Minister, Shri S. B. Chavan.
***The Members who took part in the discussion were ; Sarvashri Syed Shahabuddin, Bhagwan 
Shankar Rawat. Loknath Choudhury, Sudarsan Ray Choudhuri, Gkjman Mai Lodha, Ram Vilas 
Paswan, Qirdhari Lai Bhargava and Jagmeet Singh Brar.
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amend the Indian Penal Code to provide for deterrent punishmet to per
sons committing heinous crimes. Clarifying the application of TADA, the 
Minister informed that the legislation was just an enabling provision and 
there were States which had not resorted to TADA at ail.He ot)served that 
precautionary measures had been taken to see that Police Officers at the 
lower level should not misuse the Act. To the extent possible, it would be 
used against only those who would be creating a kind of disruptive activity 
and destabilising the country. Those elements would have to be dealt with 
severely.

The Bills were passed.

The Code of Criminal Procedure (Amendment) Bill, 1993*: Moving that 
the Bill be taken into consideration, the Union Home Minister, Shri S. B. 
Chavan** said that there was an increasing realisation all over the world 
that acts of crime and terrorism were fast acquiring international complex
ion. The nexus across countries between the perpetrators and supporters 
of crime and terrorism could be destroyed and the guilty brought to book 
only if the widest measure of cooperation was established between the 
actions of law enforcing agencies of different countries. As a first step in 
the direction, an agreement between the Government of India and the 
Government of UK was signed to cooperate mutually in the investigation 
and prosecution of crime and the tracing, restraint and confiscation of the 
proceeds and instruments of crime and terrorist and funds. The Bill sought 
to implement the at)ove agreement.

Replying to the debate, Shri Chavan said that the Government would 
like to sign similar agreements with other countries. So far as this Bill was 
concerned, they were trying the confine themselves to terrorist activity and 
the funds flowing for terrorist activity.

The Bill was passed.

C. THE QUESTION HOUR

During the Session, 34,943 notices of Questions (26,567 Started, 
8,334 Unstarred and 42 Short Notice Questions) were recieved.Out of 
these,1,020 Starred Questions,8,662 Unstarred Questions and 1 Short No
tice Question were admitted. 99 Unstarred Questions were deleted/post- 
ponedAransferred from one Ministry to arK>ther.

Daily average of questions : Each List of Starred Questions contained 
20 questions. The average number of Starred Questions orally answered 
on the floor of the House during the Session was 3. The maximum number 
of Starred Questions answered on a day was on 30 April 1993 and the mini 
mum numt)er was three on 25 February and 2,15,16 and 23 March 1993.
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The average number of questions in the Unstarred List was 170 against 
the prescribed limit of 230, the minimum being 72 questions on 15 April
1993 arKl maximum being 231 on 1,10 and 15 March 1993.

HalfanHour Discussion: In all, 60 Notices of Half-an-Hour Discussion 
were received during the Session. Out of these, three notices were admit
ted and discussed on the floor of the House.

D. OBITUARY REFERENCES

During the period 22 February to 14 May 1993, the House made 
obituary references to the passing away of Shri Baldev Singh Arya (mem- 
t>er, Provisional Parliament), Sarvashri Shraddhakar Supakar, Annasaheb 
P. Shinde, Raghavendrarao Srinivasrao Diwan, Vaijanath Mahodaya, Bin- 
deswari Dutiey, Biren Roy, Raj Mangal Mishra, Bhagat Dayal Sharma, Ba- 
hadurbhai Kunthat)hai Patel, Inder J. Malhotra, Suresh Chandra Mishra, 
Suraj Lai Verma, N.G. Goray, Dr. Mano Mohan Das (all former members) 
and Shri Ranasinghe Premadasa (President of Shri Lanka).

RAJYASABHA

HUNDRED AND SIXTY-SEVENTH SESSION*

The Rajya Sabfia met for its Hundred and Sixty-Seventh Session on 
26 April 1993 and adjourned sine die on 14 May 1993. A resume of some 
of the important discussions held and other business transacted durinng 
the Session is given below.

A. DISCUSSION

The Budget (General), 199394**: Discussion on the Budget (General) 
took place on 29 April and 4 and 5 May 1993. Initiating the discussion on 
29 April, Shri E. Balanandan said that through the present Budget the 
Government of India was going to make India a powerhouse of world 
economy but the prices of sugar, wheat and other essential commotities 
nad gone up over the preceding year's prtoes. The wholesale prices had 
also increased by 7 per cent over those of the preceding year. The mem
ber said that a claim was being made that making rupee freely convertitHe 
might increase foreign trade. But how that would be achieved was not 
clear. The full convertibility of the rupee in fact would have very dangerous 
consequences. A trade war condition was existing in the world. The import 
of petroleum and fertilisers would cost more and the fiscal and revenue 
deficit would also increase. Duty on import of capital goods and project 
imports in the primary sector like coal mining and on petroleum r̂inery
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had been reduced. Those tariff concessions would enable the foreign na
tionals to penetrate into the vital sectors of Indian economy. The policy of 
liberalisation and customs duty concessions were going to affect India’s 
independent development.

Tfie member noted that India's oil wealth was sufficient to meet the 
need of the country, If properly utilised. However, when Government started 
depending on the World Bank and the I.M.F. for financial assistance, coun
try's internal oil production started coming down.

Tfie memt>er suggested that India's, national wealth had to be pre
served at all costs. Iron ore, manganes, silver, gold and diamond, etc., 
should not be allowed to be taken over by the international market and the 
monopolists. Nation’s interests should be uppermost in the mind of the 
Government.

Winding up his speech, the member said that the present Budget was 
taking the country backward. The Government wanted to establism su
premacy of ttie foreign multinationals over the country, he added.

Replying to the discussion* on 5 May, the Minister of Finance, Dr. 
Manmohan Singh said that since last year, there had been creditable im
provement on tfie inflation fromnt. The current year’s fiscal dificit would be 
about 4.7 per cent of the GOP. Despite administered increase in the prices 
of fertilizers and increase in the prices of such essential commotities like 
coal, steel and petroleum praJuct, the inflation rate was brougfit down.

Referring to the other asisects of the Budget, the Minister said that the 
Flan alk)cation for the agricultural sector had t>een increased by over 35 
per cent. With remunerative, prices for farm produce, the Government was 
in favour of removing various administrative restrictions which came in tfie 
way of Indian farmers.

Speaking about the problem of external debt, the Minister said that if 
India wanted to become trully self-reliant and reduce its dependence on the 
rest of the world, the only solution was a strong vibrant export growth. Tfie 
proces of gradual reduction of import duties had begun so that Indian 
industry could, over a period of time, be able to compete effectively in the 
international markets. Tfie Government’s policy was to rejuvenate and revi
talise India's industry. The Minister said that at present a process of reduc
ing import duties had begun in such a manner that Indian industry’s capa
bility and ability to reduce its cost of production and to become internation
ally competitive would become stronger.he Government would not allow 
the country to be usee! as a ground for dumping goods from abroad at arti
ficially low prices.
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The Minister said that India’s economy had come out of the crisis 
which prevailed in June 1991. Within a year, the Government txought 
inflation under control. So far as non-Plan expenditure of the Government 
was concerned, in the last 22 months attempts had been made to control 
it in a very significant way. The Minister added that with these policies, 
India would see a new phase of economic and industrial dynamism, in the 
coming years.

Problems being Meed by the Mills under the National Textile Corpora­
tion (NTC): On 4 May 1993, Shri Gurudas Das Gupta called the attention 
of the Minister of Textiles to the problems being faced by the Mills running 
under the National Textile Corporation and the action taken by the Govern
ment in that regard.

Replying to the Calling Attention, the Minister of State in the Ministry of 
Textiles, Shri G. Venkat Swamy said that thie NTC had been incurring 
massive losses since its inception mainly due to old machinery, low pro
ductivity, surplus labour force, high raw material costs, low capacity utilisa
tion and so on. Tfie fvlTC had thus, accumulated a loss of Rs. 2300 crores 
upto 31 March 1993 of which Rs. 1800 crores hiad been reimtxjrsed by the 
Government through loans. The Government had also waived/subsidised 
payment of interest amounting to Rs. 1163 crores on the loans given to the 
NTC. The txjrden imposed upon tfie national exchiequer by the perform
ance of the NTC called for new initiatives in order to ensure its continued 
survival.

The Government had, therefore, approved a strategy to turn around 
the mills of the NTC. Tfie key elements of the strategy were selective 
modernisation, financial and magagerial restructuring and rationalisation of 
surplus work force through voluntary retirement schemes and other rele
vant factors on their viability. Such a decision would only be taken after 
exhausting all other options and protecting the interest of the workers. The 
Government was accordingly willing to support any concrete and financially 
vialile proposal for the co-operativisation of mills of NTC provided it fiad the 
consent of all the parties concerned.

The Minister said that seven of the nine subsidiary Corporations under 
the NTC had tieen referred to the Board for Industrial and Financial Recon
struction (BIFR). The 81 PR was expected to determine and enforce meas
ures for the revival of tfKtse companies with tfie consent and concurrence 
of all parties concerned.

Revamping of procedure for recovery of incometax: Raising a fialf-an- 
hour discussion on 7 May, on points arising out of answer to Starred 
Question No. 103 given in the Rajya Sabha on 2 March 1993, Shri Pramod 
Mahajan wanted to know the basis of tfie total estimate of arrears of 
income tax inclusive of corporate tax, amounting to Rs. 6,517 crore, as 
intimated t>y the Government on 30 Novemt>er 1992. The member said 
that tax evasion was becoming a national tendency, which was detrimental
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to the country’s economy. The Government should take stern and effective 
steps to remove such tendency. The member also wanted to know as to 
when the Government would set up the National Court for Direct Taxes. 
The Income Tax Act, 1961 did not appear to be adequate and fool-proof. 
The Government should also furnish the details regarding the cases of 
income tax pending in the Supreme Court and various High Courts.  ,

Replying to the discussion, the Minister of State in the Ministry of Fi
nance, Shri M.V. Chandrashekhar Murthy informed that the total amount of 
income-tax arrears that were outstanding as on 30 November 1992, was 
Rs. 6517 crore. The Minister agreed that huge amount was locked up in 
litigation. For expeditious settlement of the cases of litigation, the Govern
ment expected to bring forward a legislation to set up a national court for 
direct taxes. The Government would also have a better legislation for 
plugging the loopholes for speedy recovery of arrears and for speedy 
disposal of cases. The Government was taking stringent action against the 
tax defaulters. As regards stock brokers, the Joint Parliamentary Commit
tee (JPC) on the securities scam was already investigating the issue, the 
Minister said.

Current situation in Jammu and l̂hmir; On 12 May, Shri Murlidhar 
Chandrakant Bharxlare called the attention of tfie Minister of Home Affairs 
to the current situation in Jammu and Kashmir.

Making a reply, the Minister of State in the Ministry of Home Affairs, 
Shri Rajesh Pilot said that largescale violence and terrorism had been 
unleashed in Jammu and Kashmir by Pakistan during the last tfvee years. 
A large numljer of people, mostly youth, were lured, and in many cases 
forced to go across the border for training arxJ indoctrination. They infil
trated back into the State with huge quantities of sophisticated arms and 
equipment. The scale and tfie volume of violence which continued un
abated and the massive recoveries of weapon which included nearly 8000 
AK series rifles, showed the dimension of what had been txjilt up into a 
virtual ‘proxy war’ by Pakistan in the territory of India The reprehensible 
atrocities also led to the migration of nearly 2,50,000 people from the 
Valley to other parts of the State and the coun̂, tfie Minister informed.

Referring to various measures taken by the Government to conatain 
terrorism in tfie State, the Minister said that while pressure on militants was 
t)eing intensified, efforts were also being made to reactivate the political 
forces and restore normalcy in tfie State. Efforts were being made to step 
up development activity in the State. The Govemment was assessing the 
financial needs of the State in that context, and would provide the neces
sary support and assistance. Efforts were also being made to streamline 
the counter militancy operations so as to ensure that possible harassment 
of the civilian population could be minimised without compromising with 
security requirements. Screening Committees fiad been set up to review 
on a continuing basis the cases of those wfio might be arrested or de-
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tained.

In spite of that, a sharp escalation of violence had been witnessed 
since the beginning of April 1993. The pattern of such violence had shown 
and attempt to proliferate attacks on the security forces, with increasing 
use of explosive devices. The aim was not only to try and inflict maximum 
casuHies but, more importantly, to provoke reactions which could cause 
maximum damage to civilian life and property, and thereby try and highten 
the feeling of alienation, the Minister stated.

Speaking further, the Minister said that efforts had been made by the 
terrorists to indulge in dramatic action, particularly in high profile urban 
location such as parts of Srinagar and Sopore. Renewed attempts had 
also been withnessed in the >ecent past to significantly step up violence in 
the Jammu region, particularly in the areas of Doda district. There had 
been a number of bomb blasts, cases of amtxish of security forces, and 
targetted killings of individuals. The aim of the terrorists was to gain media 
attention, and to try and project that there was largescale violence arxJ 
disorder, and to whip up largescale propaganda about excesses by the 
security forces.

The positive side of all those developments, however, was that the 
common people had understood the designs of the militants and were 
increasingly getting wary of them. The Minister assured that the Govern
ment was determined to imprave the security environment in the State and 
would continue to put its best efforts to take help from each party and each 
member. He reiterated that on Kashmir issue, India could not be dictated 
by external foce. Kashmir was and would remain an integral part of India, 
he added.

The Report of Justice J.S. Verma Commission of Inquiry into Shri Rajiv 
Gandhi’s assassination : Initiating a short duration discussion on 14 May, 
Shri Suresh Pachouri said that as per the report of the Verma Commission 
of Inquiry the main cause of Shri Rajiv Gandhi's death was the withdrawal 
of the Special Protection Group (SPG). It was clear to the police officers 
that the ̂rangements for the security of Shri Rajiv Gandhi at the venue of 
the meeting in Sriperumbudur were quite unsatisfactory and they adopted 
a casual attitude in the performance of their duty unmindful of the conse
quences.  ,

The member requested the Home Minister to disclose the names of 
those persons who went on foreign visits three months t)efore and after the 
assassination of Shri Rajiv Gandhi. TTie erstwhile Government at the Centre 
and in the State of Tamil Nadu were equally responsible for the incident as 
they did not pay heed to the warnings given by various intelligence agen
cies. The securitymen and organisers of the meeting were equally respon
sible for the security lapse. The member demanded that severe punish
ment should be meted out to all those who were responsible for the ruth
less murder of Shri Rajiv Gandhi.
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Replying to the det)ate, the Union Home Minister Shri S.B. Chavan* 
said that according to the SPG Act, 1988, the SPG security was not 
admissit>le to Shri Rajiv Gandhi after he ceased to be the Prime Minister. 
The Government had examined the availatile records ralating to the re
placement of the SPG to provide secirity cover to Shri Rajiv Gandhi. The 
Government had obtained the explanations of the officers for lapse or 
derelication of duty on the observations of the Verma Commission. Those 
found quilty would not be spared. The responsibility for the lapse of the 
Stale Government was to be determined depeutmentally. The Minister in
formed that a High-Level Committee had been set up by the Governemnt 
of Tamil Nadu to sutHnit a report on the action to be taken by the State 
Government. He also assured the members that the Government was de
termined to take all necessary action on the finding and recommendations 
of the Verma Commission.

B. LEGISLATIVE BUSINESS

The Code of Criminal Procedure (Amendment) Bill 1993**: Moving the 
motion for consideration of the Bill on 27 April, the Union Home Minister, 
Shri S.B. Chavan said that acts of crime and terrorism were fast acquiring 
international complexion. An agreement bietween the Government of India 
and the Government of United Kingdom of Great British and Northern 
Ireland was signed in London on 22 September 1992, to co-op6rated mutu
ally in the investigation, prosecution, etc. of such crime. In order to imple
ment that agreement it had become necessary to amend the Criminal 
Procedure Code.

The motion for consideration of the Bill and clauses, etc. were adopted 
and the Bill was passed on 28 April.

The Terrorists and Disruptive Activities (Prevention) Amendment Bill 
1993***: Moving the motion for consideration of the Bill on 28 AprH, the 
Union Home Minister, Shri S.B. Chavan said that the Terrorism and Dis
ruptive Activities (Prevention) Act, 1987 was enacted on 3 September 1987 
to meet the extra-ordinary situation created by terrorist activities in many 
parts of the country. It was provided in the said Act that it would remain in 
force for a period of two years, i.e., till 23 May, 1989. The life of the Act 
was further externded tiy two years each time, in 1989 and 1991. It was a 
fact that sometimes the provisions of the Act had been misused arvj that 
had created problems. Therefore, some important changes had been pro
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posed. Now, investigation could only commence when the Superintendent 
of Police authorised it and prosecutions launched only with the approval of 
the IG. In camera trial would be at the discretion of the Court. Amendments 
to the Act further concretized the agreement signed with tfie UK for mutual 
assistance in the investigation and prosecution of terrorist and the tracing, 
restraint and confiscation of the proceeds and instruments of crime and it 
was propossed to extend the Act for a further period of two years up to 23 
May 1995.

The Motion for consideration of the Bill and clauses, etc. were adopted 
and the Bill was passed on the same day.

The Criminal Law (Amendment) Bill 1992* : Moving the motion for 
consideration of the 3111 on 28 April 1993, the Union Home Minister, Shri
S.B. Chavan said that kidnapping by terrorists for ranson, creating panic 
amongst the public and securing release of arrested associates had as
sumed serious dimerisions. The existing provisions of ttie law were inade
quate to meet the cases of kidnapping for ransom. There was no specific 
provision to deal with such cases. The Bill sought to amend the Indian 
Penal Code to provide for deterrent punishment to persons committing 
such heinous crimes.

The motion for consideration of the Bill and clauses, etc., as amended, 
were adopted and the Bill, was passed on the same day.

The Salary, Allowances and Pension of Members of Parliament (Amend­
ment) Bill, 1993**: Moving the motion for consideration of the Bill on 14 
May, the Minister of State in the Ministry of Finance, Dr. Abrar Ahmed said 
that the Joint Committee on Salaries and Allowances of Members of Parlia
ment had been making recommendations for increasing allowances and 
pensions of memt)ers and ex-members of Parliament. The Bill sought to 
increase the rate of road mileage allowance from three rupees per kilome
ter to five rupees per kilometere. It also sought to increase the daily allow
ance from one hundred and fifty rupees per day to two hundred rupees per 
day. Besides it sought to increase the minimum pension to ex-members 
from five hundred rupees per month to one thousand and four hundred 
rupees per month.

Vrte motion for conskjeratkxi of the Bill and clauses, etc. were adopted 
and the Bill was passed on the same day.

C. QUESTION HOUR

During the 167th Session of the Rajya Sabha, 4788 notices of Ques
tions (4478 Starred and 310 Unstarred) were received. Out of ttiese, 271 
Starred Questions and 2166 Unstarred Questions were admitted. 4 Short
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Notice Questions were received, none of them was admitted. After Lists of 
Questions were printed, 9 Starred and 50 Unstarred Questions were trans
ferred from one Ministry to the other.

Daily Average of Questior)s : Each of the Lists of Starred Questions 
contained 18 to 21 Questions. On an average, 4 Questions were orally 
answered per sitting. The maximum number of Questions orally answered 
was 5 on 30 April and 4, 5 and 7 May 1993 arxl the minimum numlier of 
Questions orally answered was 3 on 26 and 28 April and 11 May 1993.

The minimum number of Questions admitted in Unstarred Lists was 68 
on 26 April 1993 and their maximum number was 240 on 4 May 1993. 
Their average came to 155.

HalfanHour Discussion : 9 notices of Half-an-Hour Discussion were 
recieved and 2 of them were admitted.

Statement correcting anwwers to Questions : 3 Statements correcting 
answers to Questions answered in the House were made/laid by the Minis
ters concerned.

D. OBITUARY REFERENCES

During the Session, obituary references were made on the passing 
away of Shri Ranasinghe Premadasa, President of Sri Lanka and Shri 
Narayan Ganesh Goray and Shri Jayanthy Venketachela Kameswara Val- 
labharao, both former members. Memtjers stood in silence for a while as a 
mark of respect to the deceased.

Sessional Review—State Legislatures 745

STATE LEGISLATURES

ARUNACHAL PRADESH LEGISLATIVE ASSEMBLY*

The First Arunachal Pradesh Legislative Assembly, which commenced 
its Eighth Session (Budget Session) on 18 March 1993, was adjourned 
sine die on 22 March 1993 and was prorogued on the same day. There 
were four sittings in all.

Governor's Address : The Governor of Arunachal Pradesh addressed 
the House on the opening day. The Motion of Thanks on the Governor’s 
Address was moved by Shri L. Wanglat, MLA, and seconded by Shri Rima 
Taipodia, MLA. The Motion was discussed on 20 March 1993 and unani
mously adopted by the House.

Legislative Business: During the Session, four Bills, viz.

(a) The Arunachal Pradesh Appropriation Bill, 1993.

(b) The Arunachal Pradesh Appropriation (No.2) Bill, 1993;
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(c) The Arunachal Pradesh Armed Police Bill, 1993; and

(d) The Arunachal Pradesh Excise Bill, 1993 were intrcxluced, consid
ered and passed by the House.

Financial Business : The Demands for grants of the Government of 
Arunachal Pradesh for the year 1992-93 and the Annual Financial State
ment for the year 1993-94 were presented to the House on 18 March 1993 
t)y the Chief Minister, who is also in charge of Finance. The Demands for 
Grants for the year 1992-93 relating to various departments were moved 
Ijy the concerned Ministers, including the Chi»f Minister, and were ac
cepted in full on 22 March 1993. General discussion on the Budget also 
took place on that day. Thereafter, the Demands for Grants for the year 
1993-94 relating to various Departments were moved t>y ttie concerned 
Ministers, including the Chief Minister, which were accejjted in full. The 
relevant Appropriation Bills were introduced, considered and passed by the 
House.

ASSAM LEGISLATIVE ASSEMBLY*

The Ninth Assam Legislative Assembly commenced its Sixth Session 
(Budget Session) on 15 March 1993 and was adjourned sine die on 8 April 
1993. There were 18 sittings in all.

Governor’s Address ; The Governor of Assam, Shri Loknath Mishra 
addressed the House on 15 March 1993. The National Anthem was played 
before and after the Address of the Governor. The Motion of Thanks on the 
Governor's Address was moved on 16 March 1993 and the discussion on 
the Motion took place for four days, i.e. 16,17,18 and 20 March 1993. Ttie 
Motion of Thanks on the Governor’s Address was passed by the House on 
20 March 1993.

Election of Deputy Speaker: Owing to the existence of the vacancy in 
the office of the Deputy Speaker, the date for election to the office was 
fixed on 23 March 1993 by the Speaker. There were three candidates who 
filed their nomination for election to the office of the Deputy Speaker. All 
nomination papers were found valid. Shri Prithibi Majhi, a Congress(l) nomi
nee, was declared elected as the Deputy Speaker of Assam Legislative 
Assembly.  .

Legislative Assembly: During the Session, the following Bills, viz.

(a) The Assam General Sales Tax Bill, 1993; (b) The Assam Agricul
tural Income Tax (Amendment) Bill, 1993; (c) The Assam Professions, 
Trades, Callings and Employments Taxation (Amendment) Bill, 1993; (d) 
The Assam Fixation of ceiling on Land Holdings (Amendment) Bill, 1993; 
and (e) The Bodoland Autonomous Council Bill, 1993 were introduced, 
considred and passed by the House.
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Financial Business : The Minister-in Charge of Finance presented the 
List of Supplementary Demands for Grants and the Supplementary Appro
priation Bill for 1992-93. The Supplementary Demands for Grants were 
voted and passed by the House. TTie necessary Appropriation Bill, intro
duced by the Finance Minister, was passed by the House. The Minister-in- 
Charge of Finance presented the Annual Financial Statement (Budget Esti
mate) of the Government of Assam for the year 1993-94 on 22 March 
1993. The general discussion on the Budget corrtinued for two days and 
voting on Demand for individual Grants were taken up tor discussion on 30 
March 1993.

The Demands for Grants were passed and voted by the Assembly. 
Thereafter, the Minister-in-charge of Finance introuced the relevant Appro
priation Bill, which was passed t>y the House after discussion.

Obituary references: During the Session respectful tributes were paid 
to several departed souls.

GUJARAT LEGISLATIVE ASSEMBLY*

The Eighth Gujarat Legislative Asembly commenced its Ninth Sesion 
on 6 August 1993 and was prorogued by the governor on 20 August 1993 
after the Assembly was adjourned sine die. The Assembly was first sum
moned to meet on 24 August 1993 but later on the Governor, in superses
sion of his earlier order, advanced the date and summoned the Assembly 
to meet on 6 August 1993. There were 10 sittings in all spreading over 47 
hours and 34 minutes.

Election of Deputy Speaker: The Speaker, Gujarat Legislative Assem
bly, fixed 16 August 1993 as the day for the election of the Deputy Speaker 
since the seat was vacant. Three motions proposing two different candi
dates were received and admitted by the Speaker. As per the established 
convention, the post of ttie Deputy Speaker, goes to the Opposition. The 
main Opposition party, the BJP persisted for nomination of the same candi
date whom they had proposed earlier dso. This was not agreeable to ttie 
ruling Congress party. The motion proposing the Opposition party candi
date, when moved in the House, was rejected by the House t>y a voice 
vote. The House then took up the other motion proposing an independent 
candidate Shri Mansinh K. Patel for the post of Deputy Speaker and passed 
the motion by a voice vote.

Legislative Business : During the Session, six bills, including 2 Bills 
replacing ordinances, were passed by the House. They are:

(a) The Bombay Civil Courts (Gujarat Amendment) Bill, 1993; (b) The 
Gujarat Panchayats (Second Amendment) Bill, 1993; (c) The Bombay 
Provincial Municipal Corporations (Amendment) Bill, 1993; (d) The Bombay
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Provincial Muncipal Caporations (Second Amendment) Bill, 1993; (e) The 
Gujarat Municipalities (Amendment) Bill, 1993, and (Q The Gujarat Parv 
chayats Bill, 1993.

Obituary references: On 6 August 1993, the House made ot>ituary ref
erences on ttie sad demise of Shri Govindbhai Vasava, Minister of State 
for Forest and Shri Janardan Parmar, a sitting memtier. Otiituary refer
ences were also made during the session on the passing away of Shri 
Bhupatt)hai Desai and Smt. Trilochanat)en Dholakia, former members of 
Bombay Legislative Assembly and Sarvashri Kantibhai Patel, Hematbhai 
Madam, Bhailalbhai Patel, Kikalabhai Varali and Shrimati Mahashvetaben 
Chauhan, former members of Gujarat Legislative Assembly.

MANIPUR LEGISLATIVE ASEMBLY*

Ttie fifth Manipur. Legislative Assembly which commenced its Ninth 
Session (Budget Session) on 12 March 1993 was adjourned sine die on 19 
March 1993. There were six sittings in all.

Governor’s Address: The Governor of Manipur, Shri Chintamani Pani- 
grahi addressed the House on the first day of the Session. The Motion of 
Thanks on the Governor’s Address was moved and seconded on the same 
day. The Motion was taken up for discussion and was adopted by the 
House on 15 March 1993.

Legislative Business: During the Session, four Bills, viz.

(a) The Salaries and Allowances of the Members of teh Legislative As
sembly (Manipur) (Fourteenth Amendment) Bill, 1992; (b) The Manipur 
Nursing Homes arxJ Private Clinics regulations Bill, 1992; (c) The Manipur 
Appropriation (No.1) Bill, 1993; and (d) The Manipur Appropriation (No.2) 
Bill, 1993, were considered and passed t>y the House.

Financial Business: The Supplementary Demands for Grants for 1992
93 and the Budget Estimates for 1993-94 were presented to the House. 
The Motion for Vote on Accounts, 1993-94 was moved by the Finarx̂e 
Minister, who made a detailed statement at the time of presentation and 
moving of ttie Motion. The Supplementary Demands for Grants 1992-93 
and the vote on Accounts 1993-94 were discussed arxJ passed on 16 
March 1993.  ,

ORISSA LEGISLATIVE ASSEMBLY**

The Tenth Orissa Legislative Assembly commenced its Eleventh Ses
sion (Monsoon Session) on 14 July 1993 and was adjourned sine die on 24 
July 1993. The Monsoon Session was held for the first time in the history of

748 The Journal of Parliamentary Information

* Material contributed by ttta Manipur Lagialalive Anatnbly Sw;i«lariat

** Material contributed by the Orissa Legislative Assembly Secretariat



the Assembly. There were eight sittings in all, spread over 57 hours 
and 30 minutes.

Legislative Business: During the Session, eight Bill, viz.

(i) the Orissa Limitation of Expenditure on Marriages Bills, 1993; (iO 
The Essential Commodities (Orissa Amendment) Bill, 1993; (iii) The Orissa 
Reservation of Vacancies in Posts and Services (for Scheduled Castes 
and Scheduled Trit>es) (Second Amendment) Bill, 1993; (iv) the Orissa 
Education (Amendment) Bill, 1993; (v) The Orisa State Commission for 
Backward Classes Bill, 1993; (vi) The Orissa State Commission for Women 
Bill, 1993; (viO The Orisa Universities (Amendment) Bill, 1992. and (viii) 
The Orissa Zilla Parishad (Amendment) Bill, 1993 were considered arvj 
passed.

TRIPURA LEGISLATIVE ASSEMBLY*

The Seventh Tripura Legislative Assembly, which commenced its First 
Session on 14 May 1993, was adjourned sine die on 17 May 1993. There 
were two sittings in all.

Governor’s Address : The Governor of Tripura, Shri K.V. Raghunatha 
Reddy addresed the House on the opening day. The Motion of Thanks on 
the Governor’s Address was moved by Shri Keshab Majumdar, Minister 
and Government Chief Whip on 14 May. The Motion was discussed and 
adopted by the House on 17 May.

Election of the Speaker and the Deputy Speaker : On 14 May, Shri 
BffflSrSingha was elected as the Speaker of the Legislative Assembly 
uncontested as there was no other candidate. As soon as ttie Speaker 
protem delclared Shri Singha elected as the Speaker of the new Assembly, 
he was conducted to his seat by the Chief Minister, Shri Dasarath Deb and 
some Opposition memt>ers. On 17 May 1993, the Speaker declared Shri 
Niranjan Deb Barma, elected uncontested as the Deputy Speaker of the 
new Assembly.

Obituary references : During the Session, obituary references were 
made on the demise of Shri N.G. Goray, veteran Socialist leader and Shri 
Debi Prasad Chakraborty, an eminent educationist and philosopher.

WEST BENGAL LEGISLATIVE ASSEMBLY**

The Eleventh West Bengal Legislative Assembly, which commenced 
its Fourth Session (Budget Session) on 25 February 1993, was adjourned 
sine die on 8 April. The House was prorogued on 12 April. There were 26 
sittings spread over 126 hours and 18 minutes.
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Governor’s Address: The Governor of West Bengal, Prof. Nurul Hassan, 
addressed the House on the opening day. The Motion of Thanl<s on the 
GoverrKff’s Address was moved on 25 Fet)ruary 1993 and tfie discussion 
on the Motion continued for four days, i.e. from 1 to 4 March. The Motion 
was adopted on 4 March.

Legislative Business : During the Session, thirteen Bills were intro
duced and 14 Bills, irKluding one reported t)y the Select Committee, were 
passed by the House. Important among these were : (0 The West Bengal 
Marine Fishing Regulation Bill, 1993; 00 The West Bengal Building (Regu
lation of Promotion of Construction and Transfer by Promoters) Bill, 1993; 
(iiO The West Bengal Commission for Backward Classes Bill, 1993; and (iv) 
The Ganges Printing Ink Factory Limited (Acquisition and Transfer of As
sets) Bill, 1993.

Financial Business : The Minister-in-Charge of Finance Department, 
Dr. Asim Kumar Dasguptei, presented the Annual Financial Statement of 
the Government of West Bengal for tfie year 1993-94 on 18 March. The 
general discussion on the Budget continued from 19 March and concluded 
on 23 March 1993. The Motion for Vote on Account for the year 1993-94 
was adopted by the House on 23 March. The Budgetary Demands for 
Grants of the different Departments of the Govemment of West Bengal for 
the year 1993-94 were moved tiy Dr. Asim Kumar Dasgupta. Tlie Supple
mentary Demands for the year 1992-93 on 34 Demands were also moved 
on 29 March. After discussions the Supplementary Demands were voted 
by the House. Some Demands for Grants were passed before 8 April 
1993, whereupon the House was adjourned for two months for the Budget- 
scrutiny of the different Demands for Grants by different Sut>ject Commit
tees of the House.

Obituary references : Obituary references were made on 4,12,16, 30 
March and 8 April 1993 during the Session on the passing away of some 
eminent personalities.
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12
SUMMARIES OF BOOKS

GRUDZiNSKI, Przemyslaw and STASKIEWICZ, Wieslaw (eds.),

Parliamentary Research Organization (The Proceedings of the Inter
national Conference on Parliamentary Services in Central and Estern Eu
rope, June 21-23, 1992, Warsaw-Pultusk), (Sejm Publishing Office. War
saw), 1992. Pages 250 (Price not mentioned).

The Chancellory of Sejm of the Republic of Poland organised an Inter
national Conference on Parliamentary Services in Central and Eastern Eu
rope at the Castle of Pultusk near Warsaw during 21-23 June 1992. 70 
participants and observers, including parliamentary research staff, manag
ers and/or employees, from 18 countries attended the Conference in which 
a wide spectram of opinions and Ideas relating to the setting up and/or 
improving the organisation and efficiency of (parliamentary staff as well as 
on how to better serve Parliaments, were presented.

The t)ook, ‘Parliamentary Research Organisation’is basically a compi
lation of the papers presented and the discussions that took place during 
the Conference. Together with an account of the existing parliamentary re
search organisations of 18 countries including Poland, Canada, Albania, 
Lithuania, Bulgaria, Hungary, Latvia, Czech Republic, Belarus, Moldova, 
Romania, Estonia, Ukraine, Germany and China, which participated in the 
Conference, it brings out the lacunae of each country’s research organisa
tion, and suggests measures for their imprwement.

A prominent theme throughout the t)ook is the setting up of functional 
institutions which assist the work of Parliaments. The guiding goal is the 
provision of genuinely independent research in order to strengthen the 
independence of Parliament within the various institutions or frameworks, 
particularly vis-a-vis the Executive in the country concerned.

One of the most basic changes in the last few years has been the 
emergence of strong democratic parliamentary systems and the constitu
tional separation of powers t)etween the Executive, Parliament and the 
Judiciary, most specifically in Eastern Europe. The dismantling of the exist
ing system in this region has resulted in an upsurge of democratic thought 
in all spheres of life. This triumph of democracy has equally necessitated 
improvement of parliamentary research services.

Even in mature democracies, there exists at t>est a creative tension be
tween the Parliament and the Executive. Hence, the need of parliamentary



research job is to exercies well-founded and scientifically-based construc
tive criticism of the Executive. The question is, how can parliamentary 
research organisations use the limited resources available to them to 
strengthen Parliaments ?

In 1991, a research service of the Sejm, called the Bureau of Re
search, was started for the first time in the Polish parliamentary system. 
Such a thing, unthinkable before 1989, was inevitable in the course of the 
great social ®<perience of emergence of a new era of democracy in Po
land. The change of political system which marked the lieginning of a new 
chapter in the history of Polish parliamentary system also necessitated the 
provision of tfie required instruments of information to the Sejm.

The research organisation at the Sejm, as many other new institutions, 
was a sudden creation. For such an undertaking to succeed, a particular 
climate of institutional innovation was needed. Organisation of an efficient 
parliamentary research service requires legislative expertise as well as 
research training, objectiveness and a non-partisan approach. In this con
nection, the redefinition of functions of the Chancellory of Sejm and its 
operation, primarily led towards introduction of certain rules of political 
impartiality, full tiudgetary autonomy and so on.

The Bureau of Research was established with the aim of reducing 
inequality in access to information by legislative and executive bodies. The 
work of the experts at tfie Bureau is characterised t»y objectivity. Their 
principal role consists of providing written answers requested by the organs 
of the Sejm and the deputies. In addition, preparation of several series of 
publications, organization of seminars for the deputies and briefings form 
part of their job. The modern infrastructure of the Bureau consists of a well- 
equipped research library, databases and a computer network. In general, 
the existing structure is aimed at facilitating fulfilment of any request that 
conforms to the statutory activity. Being a flexible institution, it has ample 
scope to develop further.

The Research and Analysis Office of the Senate of the Republic of 
Poland aims to furnish Senators with objective and possibly most complete 
information, such as expert appraisements and specialists’ opinions of draft 
legislative acts, as well as with various viewpoints on a subject in question. 
Since the Senate has only one month to prepare amendments to submitted 
bills, the Research and Analysis Office provides a more rapid access to 
independent data and information needed by Senators in this connection. 
The Office, however, does not provide special translations, papers, ©<pert 
opinions or analyses at a Senator’s individual request, but it performs such 
tasks at tfie request of Senate Committees. Itp major task involves report
ing on current stage reactied by a bill, legislative history of individual 
legislative acts, current and future work of thie Sejm and the Senate, pre
senting the legal position on a given subject and answering questions from 
legal, statistical, biographical and bibliographical areas through a computer
ised system.
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AfS in Potand, innovations in parliamentary research in Albania came in 
the wake of the democratic elections of March 1992.

A radical reform has begun in the system of information support in the 
Supreme Soviet of the Republic of Belarus. In the Secretariat, special 
divisions have been organised, the functions of which include informative 
analytical work, processing of legal, socio-economic and political informa
tion, organisation of socio-economic researches, translation and systemati- 
sation-of foreign sources ias well as computer suport. For efficient informa
tion servicing of the People’s Deputies, Memtjers of Committees and the 
Supreme Soviet staff, information is systematised by themes and trends in 
accordance with the clasifier of the data collection.

With the fall of the Communist regime in Hungary, the importance of 
Parliament as a legislative body has increased greatly. As the responsibili
ties of Parliament have grown, the Library of parliament has taken an 
increasingly visible role in the development of information resources for 
Members of Parliament. The control of Library was transferred from the 
Ministry of Culture to the Parliament. New departments have been estath 
lished to provkJe parliamentarians with comprehensive information, refer
ence and research services on a thorough, ot̂ective, non-partisan and 
timely basis.

In the Czech and Slovak Republics, the Parliament Libraries have 
developed their Library and reference services and the Parliamentary Re
search Institute-an independent institution for research and analyses-ca- 
ters exclusively to deputies’ needs. The Parliament Library issues written 
information about new txx)ks and written exploration of facts dealing with 
specific problems. The Parliamentary Research Institute issues two kinds 
of written material, informatkm background material and information stud
ies. In the first case, focus is given to the analyses of statistical data and to 
commentaries on specifk: problems. The second type of material is com
plex and @(haustive in character.

In the United Kingdom, the Library research staff works close to Mem- 
t>ers, both phystoally, by working in the Parliament buildings, alongside the 
rest of the Library Department and operationally, by working largely in 
direct response to demands from Members. This greater proximity and 
availability to Memt>ers is closely connected with the character and function 
of the parliamentary research service. Apart from oral briefing, a large 
chunk of the output of this service takes the form of confidential written 
replies to Members, thus adding more to its popularity.

The Congressional Research Service (CRS) of the United State Library 
fo Congress operates as an information factory and policy consultant to the 
Legislature and Legislative Research Institute or “think tank’ as It is knowi 
in the united States. Guided t>y a set of principles that include exclusve. 
focus on Congress, objectivity, non-partisanship, timeliness, accuracy, au
thoritativeness, confidentiality and close involvement in the legislative proc
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ess, the CRS produces an impressive array of products, irKluding irvdepth 
policy analyses, information and reference tools, seminars for Members 
and staff, training programmes for staff, recorded programmes on audio 
and video tapes, television programmes for Congressional Cable TV Sys
tem, on-line computer databases and a variety fo products and services. 
These are all suitably designed to meet tfie needs of the US Congress. 
CRS maintains direct contact with Congressional Members. As a *think 
tank* the CRS provides t>asic research when needed and builds computer
ised policy simulation models too.

The Research Branch of Canada's Library of Parliament serves as a 
legislative counterbalance to the enormous resources and the large arxJ 
expert staff availat)le to the executive branch of government. Here, fifty per 
cent of the time of the professional staff of the Research branch is spWit 
on providing high quality professional assistance to parliamentary Commit
tees. besides, the branch has several self-initiated programmes designed 
to provide Members with studies on current sul̂ects and developing is
sues.

The German Bundestag has two ‘Specialised Research Service’ Di
rectorates providing information to members on a broad range of issues 
and supporting the work of the specialised committees, the committees of 
Investigation and the study commissions.

The concept of providing a pool of non-partisan professionals to which 
all parliamentarians have equal access on afirstcome, first-served basis, is 
a practical and effective method for members to obtain information tailored 
to their individual needs on an immediate ttasis. Therefore, parliamentary 
research organisations must ensure that legislators have immediate ac
cess to high quality professional assistance. With the increasing sophistica
tion in the demands being made on them and the rapid changes in technol
ogy designed to facilitate the communication of information, a challenge 
exists today for these organisations. Only with objectivity, timeliness, accu
racy, confidentiality arKl involvement, can these organisations meet this 
challenge successfully.
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APPENDIX-I

STATEMENT SHOWING THE WORK TRANSACTED 

DURING THE SIXTH SESSION OF THE 

TENTH LOKSABHA

1.  Period of the Session 22Febiuaiy to14 May93

2.  Number of sittings held 45

3.  Total Number of sitting hours 313 hours arid 23 minutM

4.  Number of divisions held 13

5.  GOVERNMENT BILLS

00  Introduced . 33

Clio  Laid on the Table as passed by RajyaSabha 14

Ov)  Returned by Rajya Sabha with any amendmentAecommendation

and Laid on the Table 1

(v)  Referred to Select Committee Nil

(vO  Referred to Joir\t Committee Nil

(viO  Reported by Select Committee NH

(viiO  Reported by Joint Committee NH

(ix)  Discussed 46

(x)  Passed 46

(xO  Withdrawn 8

(xiO  Negatived Nil

(xiiO  Part-discussed Nit

(xiv)  Discussion Postponed NH

(xv)  Returned by Rajya sabha Without any recommendation 18

(xvi*)  Motion for conourrence to refer the bin to Joint Committee adopted  Nil

(xviO  Pending at the end of the Session 28
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6. PRIVATE MEMBERS’ BILLS

(0 Pending at the commencement of the Session 203

00 Introduced 42

CliO Motion for leave to Introduce negative NH

(iv) Laid on the Table as passed by Rajya Sabha NH

(V) Returned k>y Rajya Sabha with any amendment NH

(vO Reported by Select Committee NH

(ViO Discussed 2

(ViiO Passed NH

(Ix) Withdrawn 2



(X) Negatived N»

(xO  Circutated for eNcWng opinion NH

(xiQ  Part-discussed 1

(xHO  Discussion Postponed NH

(xiv)  Motion for circulation off Bin negatived Nil

(xv)  Referred to Select Committee Nil

(xvQ  Removed from the Register off Pending Bills 9

(xviO  Pending at the end off the Session 234

7.  NUMBER OF DISCUSSIONS HELD UNDER RULE 193 

(Matters off Urgent Public Importance)

(i)  Notices received 250

00  Admitted 7

(jS)  Discussion held 4

(iv)  Part discussed 1

8.  NUMBER OF STATEMENTS MADE UNDER RULE 197 

(Calling attention to matters off urgent Public Importance)

Statement made by Minister NH

9.  MOTION OF NO-CONFIDENCE IN COUNCIL OF MINISTERS

(i)  Notices received Nil

00  Admitted and discussed Nil

010 Barred Nil

Ov)  Withdrawn Nil

10.  HALF-AN-HOUR DISCUSSIONS HELD 2

11.  STATUTORY RESOLUTIONS

0) Notices received 239

00 Admitted 29

OiO  Moved 17

Ov)  Adopted 5

(V) Negatived 11

(vO  Withdrawn 1

12.  GOVERNMENT RESOLUTIONS

0)  Notices received 2

00 Admitted 2

OiO  Moved 1

Ov)  Adopted 1

13.  PRIVATE MEMBERS’ RESOLUTIONS

0)  Received 7

00 Admitted 6

OiO  Discussed 2

Ov)  Adopted Nil
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(V)  Negattvwl 1

(vi)  WHhdrwMn NH

(vO)  Pwt-dtocuM«d 1

(vi)  Dtecuoion* poatponod NB

14.  GOVERNMENT MOTIONS

(i)  NolicM rweived 4

00  Admtttod 4

OH) OlscMsed NX

(i\̂ Adopted NH

(V) Pait-discusswl NH

15.  PRIVATE MEMBERS’ MOTIONS

(I)  Notices received 480

00  Admitted 96

(iiO  Moved Nil

(iv)  Diecueeed Nil

(V)  Adopted  ̂ Ny

(Vi)  Negatived NU

(viO  Withdrawn Nil

(viiQ  Part-discuwed   ̂ NH

16.  MOTIONS RE: MODIFICATION OF STATUTORY RUI.E

(0  Received 3

(iO  Admitled 3

OiO  Moved Nil

Civ)  DiMusMd Nil

(V)  Adopted Nil

(vl)  Negatived Ntt

(viO  Withdrawn Nil

(ViiQ  Part Discussed Nil

17.  Number of Pariiamentaiy Committees created, if any, during the session 17

18.  Total number of Visitor’s passes issued during the session 19285

19.  Maximum fuimber of Visitors'passes issued on sirtgie day, and

date on vvhich issued 739on

14.5.1993

20.  NUMBER OF ADJOURNMENT MOTIONS

(i)  Brought before the House 13

00  Admitted 1

OH)  Barred in view of adjournment motion admitted on the subject 12

Ov)  Consent with held by Speaker outside the House 65

(v)  Consent gh/en by Spealter but leave not asl(ed for by members concerned Nil

782 The Journal Of Parlianwntary Information



Appendices 763

21.  TOTAL NUMBER OF QUESTIONS ADMITTED

0)  Stemd 1020

00  Unstarred 8662

OH)  Short Notice Questlont 1

22.  WORKING OF PARLIAMENTARY COMMIITEES:

SI.  1
the period 1 April to 
30 June 1993

No. of
Reports presented 
to the House

1 2 3 4

(0 Business Advisory Committee 2 2

00 Committee of Absence of Memt>ers — —

(iio Committee on Public Undertakings 9 8

Ov) Committee on Papers laid on the Table 3 2

(V) Committee on PelHions 4 2

(vO Committee on Private Members BHIs and

Resolutions 3 3

(vii) Committee on theWeHaie of Scheduled

Castes and Scheduled Tribes 5 9

(viiO Committee of Privileges 3 —

(Ix) 4 3

(X) Committee on Subordinate Legislation 4 1

(xO Estimates Committee 4 3

(xiO General Purposes Committee — —

(xllO House Committee 1 -

(a) 1 -

(b) Sub-Committee on Amenities 1 -

(c) Sub-Commitlee on Furnishing 1 -

(xiv) Public Accounts Commitlee 6 8

(XV) Railway Convention Committee 6 —

(xvO Rules Committee — —

JOINT/SELECT COMMITTEES

(0 Joint Committee on Offices of Profit 3 —

00 Joint Committee on Salaries and Allowances

of Members ofPariiament — —

(liO Joint Committee on Pre-Natal Diagnostic 

Techniques (Regulation and Prevention of

Misuse) Bin. 1993 — —

Ov) Joint Committee on  Constitution

(Seventy-Third) Amendment BHI. 1991 — —
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_1_____________2___________________3___________________________4

(v)  Joint Committee on the Copywright

(Second Amendment) Bill, 1992 4 ~

(vO  Joint Committee on the Constitution

(Seventy-Second) Amendment BM, 1992  — —

(viO  Select Committee on the Conetitiition

(Seventy-First) Amendment BM. 1990  — —

.  STANDING COMMITTEES 

(0  Committee on Agriculture 8 1

(ii)  Committee on ComnrHinications 8 1

(ill*)  Committee on Dofemcc 6 1

fiv)  Committee on Energy 8 2

(v)  Committee on External Affairs 10 1

(vO  Committee on Finance 6 2

(vli)  Committee on Food, Civil Supplies arKi

Public Distritxjtion 9 1

(viiO  Committee on LalxHjr and Welfare 5 1

(ix)  Committee on Peroleum and Chemicals  11 1

(x)  Committee on Raflways 6 1

(xi)  Committee on Urt)an and Rural Development 25 2

23. NUMBER OF MEMBERS GRANTED LEAVE OF ABSENCE 5

24. PETITIONS PRESENTED 6

25. NUMBER OF NEW MEMBERS SWORN IN WITH DATE Nil



APPENDIX-II

STATEMENT SHOWING THE WORK TRANSACTED 

DURING THE HUNDRED AND 

SIXTY-SEVENTH SESSION OF RAJYA SABHA

1.  PERIOD OF THE SESSION 26 APRIL T014 MAY 1993

2.  NUMBER OF SITTINGS HELD 14

3.  TOTAL NUMBER OF SITTING HOURS 97 HOURS 15 MTS

4.  NUMBER OF DIVISIONS HELD NIL

5.  GOVERNMENT BILLS

(i)  Pending at the commencement of the Session. 28

01)  Introduced 3

(iiO  Laid on the Table as passed by Lok Sabha 6

(iv)  Retumed by Lok Sabha with any amendment 1

(v)  RefenBd to Select Committee by Rajya Sabha Nil

(vO  Referred to Joint Committee by Rajya Sabha Nil

(viQ  Reported by Select Committee Nil

(viiO  Reported by Joint Committee Nil

fix)  Discussed 13

(x)  Passed 13

(xO  Withdrawn Nil

(xiQ  Negatived Nil

(xiiO  Part-discussed Nil

(xlv)  Retumed by Rajya Sabha without any recommendatk>n 3

(xv)  Discussion Postponed Nil

(xvO  Pending at the end of the Sessfon 24

6.  PRIVATE MEMBERS BILLS

(i)  Pending at the commencement of the Sessk>n 110

00  Introduced 9

OiO  Laid on the Table as passed by Lok Sabha Nil

Ov)  Retumed by Lok Sabha with any amendment and lakl on the Table  Nil

(v)  Reported by Joint Committee ' Nil

(vO  Discussed 1

(viO  Withdrawn Nil

(ViiO  Passed Nil

Ox)  Negatived Nil

(X) Circulated for eliciting opink>n NH

(xO  Part-discussed 1
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(xH)  OiscuMion postponed N«

(xin)  Motion for drculalion of Bill nagativwl Nil

(xî  Referred to Select CommKlee Nil

(xv)  Lapsed due to resignation of Member-in-charge of the Bill 5

(xvf)  Pending at the end of the Session 114

7.  NUMBER OF DISCUSSIONS HELD UNQER RULE 17$

(MATTERS OF URGENT PUBUC IMPORTANCE).

(i)  Notices received 32

(iO  Admitted 2 (on one SubjecQ

Cm) Discussions held 1

8.  NUMBER OF STATEMENTS MADE UNDER RULE 180  (CALUNQ-ATTENTION TO 
MATTERS OF URGENT PUDUC IMPORTANCE).

Statoments made by Ministers 3

9.  HALF-AN-HOUR DISCUSSIONS HELD 2

10.  STATUTORY RESOLUTIONS

(0  Notices received 4

00  Admitted 4

Cm)  Moved 4

Civ) Adopted  . 4

(v)  Negatived NH

(VI*) Withdravvn Nil

11. GOVERNMENT RESOLUTIONS

(i)  Notices received NU

Cri)  Admitted Nil

Cui)  Moved NH

Ov)  Adopted Nil

12.  PRIVATE MEMBERS* RESOLUTIONS

(i)  Received 3

(iO  Admitted 3

CiiQ  Discussed 1

(iv)  Withdrawn 1

(V) Negatived Nil

(vO  Adopted Nil

(viQ  Part-discussed Nil

(viH)  Discussion postponed Nil

13.  GOVERNMENT MOTIONS

0)  Notices received 1

00  Admitted 1

OiO  Moved Nil

Ov)  Adopted Nit

(v)  Part-discussed Nil
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14.  PRIVATE MEMBERS* MOTIONS

(i)  Received 39

00  Admitted 39

Ciu)  Moved NH

fiv)  Adopted Nil

(V) Part-ditcussed Nil

(vO  Negatived NH

(vil)  Withdrawn Nil

15.  MOTIONS REGARDING MODIFICATION OF STATUTORY RULE

(0  Received 2

00  Admitted Nil

OiO  Moved Nil

(iv)  Adopted Nil

(v)  Negatived Nil

(vO  Withdrawn 1

(vIO  Part-discussed NU

(viO  Lapsed 1

16.  NUMBER OF PARLIAMENTARY COMMITTEE CREATED, IF ANY.

DURING THE SESSION AND NAME OF CREATED COMMITTEE NH

17.  TOTAL NUMBER OF VISITORS’ PASSES ISSUED 991

18.  TOTAL NUMBER OF PERSONS VISITED 1393

19.  MAXIMUM NUMBER OF VISITORS’ PASSES ISSUED ON ANY

SINGLE DAY. AND DATE ON WHICH ISSUED 125 (ON 14.5.93)

20.  MAXIMUM NUMBER PERSONS VISITED ON ANY SINGLE

DAY AND DATEADN WHICH VISITED 150 (on 13.5.93)

21. TOTAL NUMBER OF QUESTIONS ADMITTED

0)  Starred 271

00 Unstarred 2166

OiO  Short-Notice Questions NH

22.  DISCUSSION ON THE WORKING OF THE MINISTRIES

The working of the following Ministries were discussed during the 167th Session—  Nil

0) Ministry of Commeree.

00 Ministry of Industry.

23. WORKING OF PARUAMENTARY COMMITTEES

Name of Committee No. of meetings held  No. of Repô
during the period  presented during
1  April to30 the 167th

______________________________________June 1993_________session____________

0)  Business Advisory Committee 2 N9

01)  Committee on Subordinate Legislation  3 Nil

OiO  Committee on Petitions 11 Nil
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(iv) Committee on Privileges 3 NO

(V) Committee on Rules Na m
(Vi) Committee on Govenvnent Assurances 15 m
(vii) Committee on Papers Laki on the Table 3 m
(vilO Departmentally related Committee

on Commerce 12 1

fix) Home Affairs 8 1

(X) Human Resource Development 11 1

(Xi) Industry 10

(xil) 1

m Transport and Tourism 6 1

24,  NUMBER OF MEMBERS GRANTED LEAVE OF ABSENCE

25.  PETITIONS PRESENTED

26*  NAME OF NEW MEMBERS SWORN/WITH DATES

3

Nil

s. No. Name of Members

swom-in

Date on which 

swom*in

1 2 3

27.  OBITUARY REFERENCES

---------------NU — -------------------------

S. No. Name Sitting Member 

Ex-Member

1.  Shri Ranasinghe Premadasa

2.  Shri Narayan Ganesh Goray

3.  Shri Jayanthy Venketachela 

Kameswara Vallabharao

President, Sri Lanka 

Ex>member

Ex-Member
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APPENDIX IV

USX OF BILLS PASSED BY THE HOUSES OF PARUAMENT AND 
ASSENTED TO BY THE PRESIDENT DURING THE PERIOD 

1 APRILTO 30 JUNE 1993

8. No. Title o( the Bil Data of aasent
Uj uio r'leoiaorii

1. The Industrial Finance Corporation (Transfer of 

Undertaking and RepeaQ Bill. 1993

2.  The National Thermal Power Corporation Limited, the National Hydroelectric 

Povver Corporation Limited and the North-Eastern Electric Power corportion 

Limited (Acqusition and Transfer of Power Transmission Systems) Bill. 1993

3. The Gold Bonds (Immunities and Exemption) Bill, 1993

4. The Wild Life (Protection) (Amendment) Bill. 1993

5. The National Comnrussion for Backw&rd Classes ra. 1993

6. TheMultimodalTrBnsportationof Goods BiNs, 1993

7. TheForeign Exchange Regulation (Amendment) Bill. 1993

8. The Dentists (Amendments) BiN. 1993

9. The Indian Medical Council (Amendment) BIN. 1993

10. The Interest on Delayed Payments to Small Scale and 

AncUlary Industrial Undertakings BIN. 1993

11. TheAcquisitk)n of Certain Areas of Ayodya Bin. 1993

12.  The Essential Commodities (Special Provision) Amendment Bill. 1993

13. The Passports (Amendment) Bill, 1993

14. The Constituion (Seventy>Third Amendment) BiU. 1992

15. The Constitution (Seventy-Fourth Account) BiH. 1992

16.  The SAARC Conventk)n (Suppression of TentMism) BiH, 1992

17. The ane-Woricers Welfare Cess (Amendment) Bin. 1993

18. The Finance BiN. 1993

19. TheAppropriatk)n(No.2)Bill.1993

20. The Code of Criminal Procedure (Amendment) Bill 1993

21. The Beedi and Cigar Woricers (Conditk>ns of Employment)

AmendmentBill  1993

22. The Criminal Low (Amendment) BiN. 1993

23. The Terrorist and Disruptive Activities (Preventton) Amendment BW, 1993

24. TheCentral Laws (Extentbn to Arunachal Pradesh) BiN. 1993

25.  The Tezpur University Bill.1993

26.  The Empk)yment of Manual Scaver>gers arul 

Constiuctton of Dry Latrines Latrines (ProNI)itk)n) BiH. 1993

27. The Coal Mines (Natk>naNsatk>n) Amendment BIN. 1993

28. The Salary. AHowances and Pension of Members 

of Pariiament (Amendment) BiN. 1993

2.4.1993

2.4.1992

2.4.1993

2.4.1993

2.4.1993

2.4.1993

3.4.1993

3.4.1993

3.4.1993

3.4.1993

3.4.1993

3.4.1993

13.4.1993 

20.4.1933

20.4.1993

26.4.1993

7.5.1993

13.5.1993

13.5.1993

18.5.1993

22.5.1993

22.5.1993

22.5.1993

27.5.1993

1.6.1993

5.6.1993

9.6.1993

9.6.1993
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LIST OF BILLS PASSED BY THE LEGISLATURES OF STATES AND 
UNION TERRITORIES LEGISLATURES DURING THE PERIOD

1  APRIL TO 30 JUNE 1993 

KARNATAKA LEGISLATIVE ASSEMBLY

1.  TheKarnatakaFishingHarbourTerminal Authority (Amendment) Bill, 
1993

2.  The Hyderatiad-Kamataka Area Development Board (Amendment) 
Bill 1993.

3  The Karnataka Ligts (Amendment) Bill, 1993

4.  The Karnataka Urtjan Water Supply and Drainage Board (Amend
ment) Bill, 19S3

5.  The Karnataka Land Revenue (Amendment) Bill, 1993.

6.  The Karnataka ZillaParishads, Taluk Panchayats Samithies, Mandal 
Panchayats and Nyaya Panchayats (Amendment) Bill, 1993.

7.  The Karnataka Mptor Vehicles Taxation (Amendment) Bill, 1993.

8.  The Karnataka Taxation Laws (AmerxJment) Bill, 1993.

9.  The Maland Area Development Board (Amendment) Bill, 1993.

10.  The Karnataka Advocate Welfare Board (Amendment) Bill, 1993.

11.  The Karnataka Appropriation (No. 2) Bill, 19923.

12.  The Karnataka Appropriation (No. 3) Bill, 1993.

13.  The Karnataka Panchayat Raj Bill, 1993.

14.  The Renuka Yellamma Devasthana (Administration) (Amendment) 
Bill, 1993.

MEGHALAYA LEGISLATIVE ASSEMBLY

1.  Meghalaya Appropriation (No.1) Bill, 1993.

2.  Meghalaya Appropriatkm (Vote on AccounQ Bill, 1993.

3.  The Indian Stamp (Meghalaya Amendment) Bill, 1993.

4.  The Court Fees (Amendment) Bill. 1993.

5.  The Meghalaya State Housing Board (Amendment) Bill,1993.

6.  The Meghalaya State Council for Technical Education Bill,1993.

7.  The Meghalaya Nursing Homes (Licensing and Registration) Bill, 
1993.
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8.  The Meghalaya Amusement and Betting Tax (Amendment) Bill. 
1993.

9.  The Meghalaya Appropriation (No. 11) Bill, 1993.
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WEST BENGAL LEGISLATIVE ASSEMBLY

*1. TheCalcuttaMunicipleCorporation(SecondAmendment) Bill, 1993.

*2. The West Bengal Public Ulxaries (AmerxlmenO Bill, 1993.

*3. The Burdwan University (Amendment) Bill, 1993.

*4. Tlie Bengal Natural History Society (Acquisition of the Natural History
Museum) Bill, 1993.

*5. The Land Acquisition (West Bengal Amendment) Bill, 1993.

*6. The Calcutta Thika Tenancy (Acquisition and Regulation) (Amend
ment) Bill, 1993.

*7. The Payment of Gratuity (West Bengal Amendment) Bill, 1993.

*8. The Payment of Wages (West Bengal Amendment) Bin, 1993.

*9. The Indian Partnership (West Bengal Amervlment) Bill, 1993.

*10. The West Bengd Government Land (Regulation of Transfer) BiN,
1993.

*11. The West Bengal Central Valuation Board (AmerKlmenQ Bill, 1993.

2̂. The Wtet Bengal Housing Board (Amendment) Bill, 1993.

M3. The West Bengal Appropriation (No. 2) Bill, 1993.

*14. The West Bengal Appropriation (Excess ExperKfture, 1962-83,1983
84,1984-85) Bill, 1993.

*15.  The West Bengal Municipal, Bill, 1993.

PONDICHERRY LEGISLATIVE ASSEMBLY

*1.  The Pondicherry NorvAgricuitural Kudiyiruppudars (Stay of Eviction 
Procceedings) Amendment Bill, 1993.

*2.  ThePondicherryGeneralSaiesTaK(SecondAmendment)Bill,1993.

*3. The Indian Stamp (Pondicherry Amendment Bill. 1993.

*4. The Porxlicherry Motor Vehicles Taxation (Amendment) BiH. 1993.

*5. The Appropriation (No. II) Bill, 1993.

*AwaitinocMMfiL
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LOK SABHA SECRETARIAT PRUBUCATIONS AVAILABLE ON SALE

lOOK AND BROCHURES Price Rs. P*

1. Parliamentary Privileges Pgest of Cases, 1950-85) * 350.00

2. Parliaments of the Commonwealth 250.00

3. Constitution Amendment in India 125.00

4. Glossary of Idioms 80.00

5. Unparliamentary Expressions 100.00

6. Council of Ministers, 1947-1989 50.00

7. Constituent A.ssembly Debates (5 Volumes) 800.00
8. Abstracts Series on Parliamentary Procedures 1-32 120.00
9. Dada Saheb Mavalankar-Father of Lok Sabha 200.00
10. Jawaharlal Nehiu; His Ufe Work and Legacy 250.00

11. MaulanaAbul KalamAzad 200.00
12. National Polk̂y Studies 360.00

13. Legislators in India-Salaries and other Facifitics 30.00

14. LohIa and Parliament 200.00
15. Comonwealth Parliaments; A Commemorative Souvenir 500.00

16. Dictionary of Constitutional and Parfiamentary Terms 150.00
17. Parliament of India; The Ninth Lok Sabha (1989-91) 600.00
18. Rafiv Gandhi and Parliament 1200.00
19. Constitution of India in Precept and Practice 895.00
20. M. N. Kaul: A Commemorative Volume 350.00
21. Ninth Lok Sabha-Who's Who 100.00
22. Tenth Lok Sabha—Who's Who 100.00
23. The Union and State Legislations in India 750.00
24. Women Parliamentarianssin India 1275.00
25. Triumph of Democracy 1500.00
26. Mr. Speaker: Role and Functions (Paperback) 150.00

(Hardbound) 250.00

EMINENT PARLIAMENTARLANS MONOGRAPH SERIES

1. Dr. Rammanohar Lohia 50.00
2. Dr. Lanka Sundaram 50.00
3. Dr. Syama Prasad Mookerjee 50.00
4. Pandit Nilakantha Das 50.00
5. Panampilli Govinda Menon 50.00
6. Bhupê Gupta 50.00
7. Dr. Rajendera Prasad 50.00
8. Sheikh Mohammed Abdullah 50.00
9. Dr. B. R. Ambedkar 50.00
10. Dr. C. D. Deshmukh 50.00
11. Jaisukh Lai Hath! 50.00
12. V. K. Krishna Menon 50.00

13. M. Ananthasayanam Ayyangar 50.00
14. S. M. Josh! 50.00

DtSTINQUISHED PARLIAMENTARIANS FELIdTATION SERIES 

1.  Ramaswamy Venkataraman: President In Parliament 250.00

S. a*S MONOGRAPH SERIES _

1.  The 37th Commonwealth Parliamentary ConferetKe, 150.00
New Delhi, Septemt>er, 1991.

2.  All India Conference of Presiding Officers, Leaders 
of Parties and Whips on 'DiscipHne and Decorum in
the Pariiament and State Lelgislatures*. 1500.00
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